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LOK SABHA

Saturday, April 22, 1961/Vaisakha 2,
1883 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SpeAKER in the Chuair].

FINANCE BILL—contd.

Mr. Speaker: The House will now
take up the clause-by-clause con-
sideration of the Finance Bill.

Shri Braj Raj Singh (Firozabad):
May I suggest that before we take up
the clause-by-clause discussion, you
may allot the time for the second read-
ing and the third reading? I suggest
that 1} hours may be given for the
third reading, and 2 hours for the
clause-by-clause consideration.

Mr. Speaker; 1 find that there are
a number of amendments to the
Schedules. We have had almost a
third-reading” debate ever since the
commencement of the President’s
Address. Therefore, hon. Members
may speak on clauses now, more par-
ticularly. Otherwise, the same thing
will be said again and again.

Shri V. P. Nayar (Quilon): That
only shows that the House has had no
time for going into details.

Shri Prabhat Kar (Hooghly): May
I make one suggestion? There are a
number of amendments given notice
of by hon. Members. Instead of ask-
ing each Member to speak on each
clause separately, whenever a Mem-
ber speaks, you may ask him to speak

354 (Ai) LSD—1,
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at the same time on all the clauses to-
gether. Otherwise, it will be a repe-
tition of the speech of the same Mem-
ber every time.

Shri M. R. Masanl (Ranchi-East):
That. would not be fair to the different
points of view to be put forward, and
not fair also to the hon. Minister who
has to answer point by point.

Mr. Speaker: It is not necessary to
proceed as Shri Prabhat Kar suggests.
The hon. Member wants me to convert
the debate on every clause into a
genera] discussion again?

We shall now take up clause 2.

Shri Braj Raj Singh. What is your
decision? At least, there may be one
hour for the third reading.

Mr. Speaker: We have allotted 33
hours for the second and third read-
ings.

Shri Braj Raj Singh: We can go on
with the clauses up to 1:30 p.m., and
then we can have the third reading
for one hour.

Mr, Speaker: I shall allow half an
hour for it, and I shall call Shri Braj
Singh.

Now, we shall take up clause 2.
There are no amendments to this
clause. I shall put it to vote now. The
First Schedule also goes along with
clause 2. Are there any amendments
to the First Schedule?

Some Hon. Members; Yes.

Mr. Speaker: We shall take up the
First Schedule later.

The Minister of Finance (Shri
Morarji Desail): The First Schedule
can be taken up later.
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Mr. Speaker: The question is:

“That clause 2 stand part of the
Bill”.

The motion was adopted.
Clause 2—was added to the Bill.

Mr. Speaker: So, subject to the
‘passing of the First Schedule, clause
2 stands part of the Bill.

Clause 3—(Amendment of section 4).

Mr. Speaker: Now, we shall take up
clause 3. Hon. Members who want 1
move their amendments to this clause
may do so.

Shri Prabhat Kar: There are some
Government amendments also to this
clause.

Shri Morarji Desai: I beg to move:

(i) Page 3, line 23, for ‘inserted
substitute ‘substituted’. (10).

(ii) Page 3, for lines 33 to 41,
substitute:

“Provided also that where a
person referred to in the proviso
immediately preceding continues
to remain in empioyment in India
after the expiry of the thirty-six
months commencing from the date
of his arrival in India, the em-
ployer may, notwithstanding any-
thing contained in section 200 of
the Companies Act, 1956, pay to
the Central Government the tax
on the income of such person
chargeable under the head ‘Salar-
ies’ for a period not exceeding
twenty-four months following the
expiry of the said thirty-six
months and if the tax is so paid it
shall not be included in hig total
income of the said period’;”. (11)

Mr. Speaker: These two amendments
are now before the House. 1 shall
now put these two amendments to
vote.

Shrj Prabhat Kar: I have also got
an amendment 1o this clause, namely
amendment No. 55.
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Mr. Speaker: I shall come to those

amendments, after these two amend-
ments are disposed of.

The question is:

Page 3, line 23, for ‘inserted’ sub-
stitute ‘substituted’. (10).

Page 3, for lines 33 to 41, substitute:

“Provided also that where a
person referred to in the proviso
immediately preceding continues
to remain in employment in India
after the expiry of the thirty-
six months commencing from the
date of his arrival in India, the
employer may, notwithstanding
anything contained in section 200
of the Companies Act, 1956, pay to
the Central Government the tax
on the income of such person
chargeable under the head ‘Salar-
ies’ for a period not exceeding
twenty-four months following the
expiry of the said thirty-six
months and if the tax is so paid
it shall not be included in his total
income of the said period.”;”. (11).

The motion was gdopted.

Mr. Speaker: There are two other
amendments to this clause, namely
amendments Nos. 55 and 73. Amend-
ment No. 73 is the same as amend-
ment No. 55.

Shri Prabhat Kar: I move amend-
ment No. 55.

Shri Morarka (Jhunjhunu): This
amendment would be barred, since
the Government amendments have
been accepted.

Mr. Speaker: Let me dispose of the
objection first. The objection is that
after amendments Nos. 10 and 11 have
been accepted, this amendment is
barred. Also, it requires, I understand,
the sanction of the President.

Shri Morarji Desai; Yes, it does;
it is out of order.
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Mr. Speaker: Therefore, on  both
these grounds, amendment No. 55 is
ruled out.

Now, I shall put clause 3 to vote.

Shri Prabhat Kar: I can oppose this
clause, I suppose.

Mr. Speaker:
oppose anything.

Certainly, he can

Shri Prabhad Kar: The new proviso
that is sought to be inserted in clause
(xiva) of sub-section (3) of section
4 of the Income-tax Act, reads thus:

“Provided further that in the
case of a person referred to in this
clause whose contract of service
was approved by the Central Gov-
ernment befaore the commencement
of his service, this clause shall
have effect as if for the words
‘during the financial year in which
he arrived in India and the finan-
cial year next following’, the
words ‘during the thirty-six
months commencing from the date
of his arrival in India’ had been
substituted and as if the proviso
immediately preceding had been
omitted.”.

The further proviso states that:

“Provided also that where a
person referred to in the proviso
to remain in employment in India
immediately preceding continues
after the expiry of the thirty-six

months commencing from the
date of his arrived in India, the
employer may, notwithstanding

anything contained in section 200
of the Companies Act, 1956, pay
to the Central Government the
tax on the income of such person
chargeable under the head ‘Salar-
ies’ for a period not excceding
twenty-four months following the
expiry of the said thirty-six
months and if the tax is so paid
it shall not be included in his
total income of the said period’;”.

This means that in addition to the
period of thirty-six months, for an-
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other twenty-four months also,
a foreign technician or a foreign em-
ployee who is coming over here and
earning money shall be granted relief,
so far as income-tax is concerned. I
do not know why this concession is
required to be given for five years.
According {o the first proviso which
is sought to be substituted, the exem-
ption will be available for three years
or thirty-six months. But the subse-
quent proviso that has now been added
extends it for another twenty-four
months or two years. I object to this
provision, and I submit that it should
not be accepted by the House.

Shri Nagi Reddy (Anantapur): My
reason for objecting to this clause is
based on the importation of technical
know-how into the country. We have
been hearing quite a number of com-
plaints from our Indian personnel that
the foreign techniciang that are now
coming to our country are not giving
the technical know-how {o our coun-
trymen which will enable us to get rid
of the foreign technicians as early as
possible and reimburse our industries
with our own technicians. A clause
like this would only add to the trou-
ble that is alrcady therc in the coun-
try.

Take. for example, the Rourkela
plant. Mr. H. Venkatasubbaiah. a
specia] correspondent of The Hindu
had written in an article that since in
Rourkela, the technical know-how is
not being given to the Indians, more
than about 200 West Germans should
continue to remain here to man the
running of the plant, even after the
building up of the plant is over and
it has started production.

Mr. Speaker: How long are they
going to stay?

Shri Nagi Reddy: He has not indi-
cated that. But in the World Bank’s
repory we have been told that quite
possibly it may be another 6 years or
10 years even. If we were to gmive
more concessions in the matter of sal-
aries and emoluments to the foreign
technicians without getting a promise
that all the technical know-how that
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[Shri Nagi Reddy]

is to be imparted to our own techni-
cians should be imparted as early as
possible and as fully as possible, the
passing of this clause will only hinder
the growth of our own technical know-
how. We have our experience of ten
years in the field of oil, in the field
of steel technology, in the field of
ship-building; if we are to take our
experience in respect of the Machine
Tools Factory, we know that the Prime
Minister said that it was only after
the foreign technicians had been gent
out that the Hindustan Machine Tools
Factory had its production increased,
and increased fast. 1 do not know
how this clause is going to help the
Indian technicians and the manning
of our industries with our own techni-
cal personnel. Therefore, I object to
this clause being passed as it hinders
the growth of the technical know-how
of our country and increases our de-
pcendence on foreign technicians for
ycears to come.

Shri Morarji Desai: In the first place,
this applies only to those technicians
who are approved by Government. It
does not apply to anybody and every-
bodyv that anybody wants to apply
to. That means that wé require thos-
technicians. It is wrong to sa that we
will get rid of them as soon as possi-
ble. Why should people come and
help us if we use this sort of langu-
age? I think it is very wrong, even
immoral, to talk like that.

Shri Nagi Reddy: I regret that I
used that word. My English was bad.
I would say that we will dispense with
them as early as possible.

Shri Morarji Desai: I am glad at
any rate that the appeal to morality
has had some effect.

Shri Nagi Reddy: Yes, if he accepts
our amendment.

Shri Morarji Desai; In this matter,
we are also as careful as any hon.
Member here to see that our neople
learnt these techniques as soon  as
possible. But these cannot be forced.
It we give them facilities which are
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reasonable, I feel that we will learn
the techniques more quickly. Other-
wise, there is a danger of our not
knowing them as quickly as we desire.
It is from that point of view that this
is done.

As regards those who are in govern-
ment projects, it is not a question of
keeping them. This clause is not go-
ing to keep them. We can always tell
them, ‘You can go away’. But it de-
pends upon us as to how long to keep
them and how long it is necessary to

1 do so. That is also not a question
which can be decided quickly every
time. This applies only to technicians
and not to managerial staff. We re-
quire technicians for a long time to
time. We will not be self-sufficient in
technicians in the near future that I
can see, because so much has got to
be learnt. It is therefore that we
have got to do this, and we should do
it properly, not in the manner that
the hon. Member suggests.

I do not accept the amendment.
Mr. Speaker: The question is:

“That clause 3, as amended,
stand part of the Bill”.

These hon. Members in favour will
say ‘Aye’.

Some Hon, Members: ‘Aye’.

Mr. Speaker: Those against will

kindly say ‘No'.
Some Hon. Members: No.
Mr. Speaker: The ‘Ayes’ have it.

Some Hon. Members: No, the ‘Noes’
have it.

Mr_Speaker: I shall put it to the
vote of the House again. I do not
want a snap vole to take place in
view of the Hon. Minister’s statement.
If he haq kept quite and not replied,
I would have immediately declared
the result. But he vehemently oppos-
ed the suggestion made by Shri I.\Iagl
Reddy. I go by the number of voices,
not by the loudness of the voices.
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The question is:

“That clause 3, as amended,
stand part of the Bill”.

The motion was adopted.

Clause 3, as amended, was added to
the Bill,

Clause 4—(Amendment of section 7).

Mr. Speaker: 1 shall] now put clause
4 to the vote of the House. The
amendment that has been tabled to
this clause is out of order because it
requires the recommendations of the
President, which has not yet been
obtained.

Shri Jaipal Singh (Ranchi—West—
Reserved—Sch. Castes): It seems that
we take up a lot of time in explaining
why an amendment is out of order.
Then why should it appear in the
list at al? There are standing rules
under which certain things are not
admissible. If they are not admissi-
ble, they should not be printed at
all.

Mr, Speaker: The hon. Member
will bear with me when I say that till
the last moment, till the time I put it
to the vote of the House, they may
obtain the recommendation of the
hon. President.

Shri Jaipal Singh: But it is not
here.

Mr. Speaker: He has not got it
here.

In anticipation of refusal by the
President, how can I refuse to in-
clude it? If it is prima facie irrele-
vant or does not arise, we disallow it.
But otherwise we circulate, it, even
though it has to await the recommend-
ation of the President, so that hon.
Members may come prepared, and if
per chance the President gives his
sanction, they must not be taken by
surprise.

The question is .
-
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Shri M. R. Masani: I crave your
leave to say a few words on this clause.
Because of the difficulty I found in
obtaining the permission of the Presi-
dent to amendment No. 2 I had tabled,
I could mot move it. But I would like
to make the plea contained in that
amendment to the hon. Minister and
the House.

Clause 4 extends to the mcmbers of

_ the armed forces a concession already

made to government employecs,
that is, that the gratuity on retirement
that they get should be free of tax.
I welcome the hon. Minister’s pro-
posal in clause 4. It is right that the
brave men who compose our armed
forces and who have to defend our
country against Communist imper-
ialism and aggression should be look-
ed after properly.....

Shri Nath Pai (Rajapur): Against
all kinds of aggression.

Shri M. R. Masani: Against all
kinds of aggression, particularly the
one that we are facing at this
moment.

The question arises, why only this
category of employees? It is good
that civil employecs are given relief,
and it is even better that now
we are extending the relief o those
who defend the country. When a poor
man or middle class man retires from
service, he earns a gratuity. It is
not a very big sum. It is fair that,
when he retires, this gratuity, which
is for his old age, should not be mulct-
ed or taxed by the State. Now, the
inequity that arises is this: those who
do not serve Government but who
serve other employers and whose
right to this relief is equally strong
on moral grounds are discriminated
against by the law today. If my
amendment had been allowed, I
would have moved that the same

_ concession be extended to all em-

ployees who get a retirement gratuity.
There is no reason why the State
should discriminate in this manner
between its own employees and those
who are employed by other people.
A man who retires on a salary of
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Rs. 500 or Rs. 600 equally deserves this
relief, whether he has been employed
by a private company or private cor-
poration or governmeny corporation or
the armed forces.

Therefore, the point I would like to
make is this. This is a very welcome
relief. 1 am glag it is being extended
to a body of people who deserve it.
But who can argue with reason that
employees on a similar level of em-
plovment drawing as little or as much
a; the others should be denied this
grace? 1 would appeal to the Finance
Minister to consider whether in Mora-
lity and equity, thig concession should
not be given to all those who are em-
ploved on a salary and those who
retire on a retirement gratuity by
whomsoever they may he employed. I
think justice and relief to the middle
class people who carn gratuity should
be e¢xtendeq in this manner.

Shri C. D. Pande (Naini Tal): Gen-
erally, these gratuities are given to
those who are not entitled to pensions.
Pensions are taxed year by year on
those amounts, whereas gratuity, for a
man who retires on a salary of Rs. 300
or Rs. 400, comes to Rs. 5000 or
Rs. 6,000, If the amount of Rs. 5,000
or Rs. 6,000 is taxed in one lump, he
stands to lose a great deal, whereas
if he gets a pension, the pension would
not be liable to tax because it would
not come to that much amount as to
be taxable. Therefore, I think the
suggestion made by Shri M. R. Masani
is very reasonable and it should  be
accepted.

Shri Morarji Desai: Under the pro-
visions of section 7 of the Income-tax
Act. income-tax is not payable on any
payment of death-cum-retirement gra-
tuity received under the Revised Pen-
sion Rules of the Central Government
or a loeal authority or a corporation
established by a Central, State or Pro-
vincial Act. The proposed amend-
ment has the effect of extending the
benefit of this exemption to gratuities
paid by employers in the private sector
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to their employees. That is what the
hon, Member hag proposed in the
amendment which was not moved.
The gratuity which was introduced in
the revised Pension Rules of the Cen-
tral Government represented essen-
tially the commuted value of a part
of the pension. It was therefore con-
sidered in fixing the scale of the pen-
sion that this gratuity would not be
taxable. If the gratuity was intemd-
ed to be taxed, either its quantum or
the quantum of the pension would
have had to be increased. In the case
of the gratuities paid by a State Gov-
ernment or local authorities or a sta-
tutory corporation, this exemption is
available only if the schemes under
which the gratuity is paid is similar
to the scheme of death-cum-retire-
ment gratuity under the reviseq pen-
sion rules of the Centra] Government.

So far as employees in the private
sector are concerned, their gratuity
schemes are not similar to the Cen-
tra] Government’s gratuity scheme and
hence the question of extending the
benefit of this exemption to such gra-
tuities does not arise.

Shri C. D. Pande: If they do not

get pensions?

Shri Morarji Desai:
are taxed.

The pensions

Mr. Speaker: The question is:

“That clause 4 stand part of the
Bil.”

The motion was adopted.

Clause 5- (Amendment of Section 9).

Mr. Speaker: Amendment No. 3 is
out of order. Therefore, only the
Government amendments stand.

Amendments made:

(i) Page 4, line 12—
insert “of the

2
(12) s

after ‘“‘section 9”
Income-tax Act”.
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(ii) Page 4, line 20,—
omit “by”. (13)
(iii) Page 4, line 23,—
omit “by”. (14).
(iv) Page 4, line 29,—
for “will’ substitute “shall”. (15).
~—([Shri Morarji Desai].
Mr. Speaker: The question is:

“That clause 5, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 5, as amended, was added to
the Bill.

Clause 6— (Amendment of Section
10).

Mr. Speaker: With regard to clause
6, amendments 4 and 5 are out of
order as they require the sanction of
the President. The remaining amend-
ments are all Government amend-
ments,

Shri C. R. Pattabhi Raman (Kumba-
konam): With regard to clause 6, I
have already spoken to the hon. Fin-
ance Minister . . .

Mr. Speaker:
amendments first.

Shri Morarji Desai:
move:

Let him move his

Sir, I beg to

(i) Page 4, line 31,—

after ‘“section 10” insert “of the
Income-tax Act”. (16).

(ii) Page 4, line 40,—
after “per mensem” insert—

“or such buildings being used
solely or mainly for the welfare
of such persons as hospitals,
creches, schools, canteens, libra-
ries, recreational centres, shelters,
rest rooms and lunch rooms”. (17)

(iii) Page 4, line 41—

after “written down value” insert
“for the purposes of this clause”. (18)
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(iv) Page 5, line 5,—

for “inserted” substitute ‘‘substitut-
ed”. (19).
(v) Page 7, line 3,—

after “the firm” insert “immediate-
1y”. (20).
(vi) Page 7, line 24,—

for “provisos” substitute ‘‘proviso”.
(21)
(vii) Page 7,-—

omit lines 26 to 28. (22)
(viii) Page 7, line 29,—

omit “further”. (28)

Mr. Speaker: These amendments are
before the House.

Shri C, R. Pattabhi Raman: Sir, I
find that sub-clause (2) of Clause 6 of
the Finance Bill makes certain amend-
ments to sub-section (2) of Section 10
of the Income-tax Act. This clause
referred to in the present Finance Bill
amends the relevant part of the pro-
viso to Section 10(2) of the Income-tax
Act in thig manner. I will read that
section, as amended.

“and if any such ship, machinery
or plant is sold or otherwise
transferred by the assessee to any
person other than the Government
or for any consideration not con-
nected with any amalgamation or
succession referred to in clause
6(c) at any time before the ex-
piry of 10 years from the end of
the year in which it was acquired
or installed, any allowance made
under this clause shall be deemed
10 have been wrongly allowed for
the purpose of this Act.”

As it originally stood, allowance on
account of development rebate was
treated as wrongly allowed in cases
where the ship, machinery or plant is
sold or otherwise transferred to any
person except to the Government. The
effect of the amendmant is to treat the
allowance on account of development
rebate as wrongly allowed only in
cases where the ship, machinery or
plant is not sold to the Government or
in connection with an amalagamation
or succession. Thus, wherever any
ship, machinery or plant is sold to the
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Government or is sold in connection
with any amalgamation or succession
the allowance on account of develop-
ment rebate could not be treated as
having been wrongly allowed.

It will be found that in sub-clause
(ii) of clause (2) of sub-clause 6(c)
that a development rebate allowed to
a firm, where the firm is succeeded by
a private company and in consequence
of such succession the ship, machinery
or plant is transferred to the private
company, the development rebate al-
lowed to the firm is to be treated as
not having been wrongly allowed.
Therefore, it will be seen that a dis-
tinction is sought to be drawn in the
case of a firm being succeeded by a
private company as against the case
of a business carried on either by an
individual or a Hindu wundivided
family being succeeded by a private
company or even a public company for
that matter. If in the case of succes-
sion to a firm, the development rebate
allowed to the firm is to be treated as
not having been wrongly allowed,
there is no justification why in any
case where a business carried on by an
individual or a Hindu joint family is
succeeded by a private company and
the individual or the family continues
to be a share-holder in the private
company, the development rebate al-
lowed to the individual or the family
should be treated as having been
wrongly allowed and consequently the
individual or the family deprived of
the allowance on account of develop-
ment rebate.

At one time I thought it was pro-
bably a technical error; but I do not
think that is the position now. May
I appeal to the hon. Finance Minister
to consider this aspect?

Shri Morarji Desai: In this matter,
the aim is to secure the continuance
of the rebate only if the firm is con-
verted into a private company or a
company; but the aim is not to allow
an individual person or individual
family to gain by transferring it to a
company Y-here there are other share-
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¥ holders coming in. That is not the

intention at all; and I cannot accept
this suggestion.

Mr. Speaker: The question is:
Page 4, line 31,—

after ‘“section 10” insert “of the
Income-tax Act”. (18)

Page 4, line 40—

after “per mensem” insert—

¢“or such buildings being used
solely or mainly for the welfare
of such persons as hospitals,
creches, schools canteens, libra-
ries, recreational centres, shelters,
rest rooms and lunch reoms”. (17)

Page 4, line 41,—

after “written down valae” insert
“for the purposes of this clause”.
(18)

Page 5, line 5,—

for “inserted” substitute “substitut-
ed”. (19)

Page 7, line 3,—

after “the firm” insert “immediate-
1y”. (20)

Page 7, line 24,—

for “provisos” substitute “proviso”.
(21)

Page 7,—

omit lines 26 to 28. (22)
Page 7, line 29,—

omit “further”. (23)

The motion was adopted.
Mr. Speaker: The question is:

“The clause 6, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 6, as amended, was added to
the Bill.
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Clauses 7 to 12

Mr, Speaker: Amendments to
clauses 7 and 10 are out of order as
they require the sanction of the Pre-
sident. Therefore, there are no am-
endments to clauses 7, 8, 9, 10, 11 and
12, if these are ruled out. I shall put
them all together.

Shri Morarka (Jhunjhunu); Sir,
may I say a word about clause 7?7

Mr. Speaker: Yes; any number of
words.

Shri Morarka: Amendment No. 39
which stands in my name and in the
name of my hon. friend, Shri Nath-
wani, is ruled out of order as it re-
quires President’s sanction, The pur-
port of my amendment is t¢ give the
concession to the hoteliers or those
who built hotels not after April, 1961
but from April, 1960. As you know,
when you pass the Finance Bill, the
provisions of the Finance Bill are ap-
plicable to the income from the pre-
vious year, Therefore, I thought that
in fairness, any person who has start-
ed running a hotel from April, 1960
should be entitled to this benefit. Now,
Sir, this concession which the hon.
Finance Minister has given under sec-
tion 15(c) ig primarily to encourage
the tourist hotels so that there may be
more hotels and more tourist traffic.
I think that the Finance Minister
would not lose any revenue if he were
to extend this concession to these
hotels which started functioning from
the 1st of April, 1960, The tax holi-
day is given for a certain number of
vears and that number of years still
remains the same. Instead of having
it from April 1961, my submission is
that it may be given from 1960. At
the present moment, this amend-
ment is out of order but I appeal to
the hon. Finance Minister to consider
this and if he finds my submission ac-
ceptable then at some future time he
may do something about it

Shri Morarji Desai; Sir, it is ob-
v_ious that the purpose of this provi-
sion js to see that more hotels are
created. That means that it is to apply
to future hotels and not to hotels

VAISAKHA 2, 1883 (SAKA)

Finence Bill 13120

which have already come into exisi-
ence inspite of the present regulations,
To give them retrospective effect
would not be fair. Then we should
give it to all hotels in existence; that
would not be proper at all. It is there-
fore that it comes into effect from

1961; it cannot come into effect from
1960.

Mr, Speaker: There are no more
submissions The question is:

“That Clause 7 stand part of the
Bill.”

The motion wag adopted,
Clause T was added to the Bill

Clauses 8, 9, 10, 11 gnd 12 werc
added to the Bill.

Clause 13— (Amendment of Act 1 o}
1944)

Mr, Speaker: We shall now take
up clause 13. There are some amend-
ments. The hon. Finance Minister may
move them,

Shri Morarji Desai: Sir, I beg to
move:

(i) Page 13, line 3,—

after “COAL TAR" insert “.”. (24)
(ii) Page 13, line 4,—

after “DERIVATIVES” omit “"
(25)

(iii) Page 13,—

for lines 9 to 13, substitute—

“DEFINED IN CLAUSE (h) OF
SECTION 3 OF THE DRUGS
ACT, 1840 (23 OF 1840), NOT
CONTAINING ALCOHOL OR
OPIUM, INDIAN HEMP, OR
OTHER NARCOTIC DRUGS OR
NARCOTICS.” (26)

(iv) Page 13, line 15,—
after “PREPARATIONS” insert—

“NOT CONTAINING ALCO-
HOL OR OPIUM, INDIAN HEMP,
OR OTHER NARCOTIC DRUGS
OR NARCOTICS” (27)
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(v) Page 13, line 35—
after “CELLOPHANE” insert—

‘“that is, any film or sheet of
regenerated cellulose”. (28)

(vi) Page 14,—
after line 39, in column 2, insert—

“Explanation.—‘Chinaware’ in-
c'udes all glazed clayware but
does not include terracotta.” (29)

Shri Prabhat Kar Sir, if these am-
endments are passed, my amendments
will be automatically out of order.

Mr, Speaker: I will keep them in
abevance. Let me know what are the
other amendments which the hon.
Members would like to move:

Shri Prabhat Kar: No.
and 59.

56, 57, 58

Mr. Speaker: 56 is out of order, 57
is the same as 44; and 59 is the same
as 47.

Shri Prabhat Kar: I beg to move:
(i) Page 13,—
omit lines 7 to 13. (57)

(ii) Page 13—

r

omit lines 24 to 34. (58)

(iii) Page 14,—

omit lines 2 to 12. (59)

Shri Assar (Ratnagiri): Sir, 1 beg
to move my amendmentgs Nos. 41, 42,
43, 45, 46, 51 and 52.

Mr. Speaker: 41 is out of order. 52
is out of order; it requires President’s
Sanction.

Shri Assar: I beg to move:
(i) Page 11,--

ornit lines 26 to 29. (42)
{ii) Rage 11,—

omit lines 30 to 32. (43)
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(iii) Page 13, line 15,—
after “‘PREPARATIONS” insert—

“EXCEPT THOSE PREPARED
WITH THE HELP OF MACHI-
NERY AND POWER” (45).

(iv) Page 14,—
omit lines 1 to 21. (46)
(v) Page 15—
for lines 26 to 32, substitute—

“33A WIRELESS RECEIVING
SETS ETC.

Sets above Rs. 150 and below
Rs. 300 Rs, 15. Scts above Rs.
300 and below Rs. 500 Rs. 40.
Sets Above Rs. 500. Rs. 75.;” (51)

Shri Braj Raj Singh. Sir, I beg to
move:
(i) Page 14,—

after line 27, in column 2, insert—

“Provided that no duty shall be
charged on laboratory glassware
manufactured in a concern having
a capital investment of five lakhs
of rupees or less.” (60)

(ii) Page 14—
after line 30, in column 2, insert—

“Provided that no duty shall be
charged on the items enumerated
in this sub-item manufactured in
a concern having a capital invest-
ment of five lakhs of rupees or
less.” (61)

(iii) Page 14, line 31—

for “Fifteen per cent.” substitute
“Five per cent.” (62)

(iv) Page 14—
after line 32, in column 2, insert—

“Provided that no duty shall be
charged on other glassware in-
cluding tableware manufactured
in a concern having a capital in-
vestment of five lakhs of rupees
or less.” (83)

Pandit Thakur Das Bhargava (His-
sar): Sir, I beg to move my amend-
ments Nos, 48 and 49 to clause 13:
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(i) Page 14, line 15,—
after “KNITTING WOOL” insert—

“BUT EXCLUDING YARN
FROM SHODDY WOOL AND
INDIAN WOOL”. (48)

(ii) Page 14—

for lines 20 and 21, substitute—
“worsted  yarn Twenty-five
naye pa‘se per 1b.;” (49)

Shri Nanjappan (Nilgiris): Sir, I
have an amendment No. 8.

My, Speaker: It is out of order.

Shri Nanjappan: I would like to
make some observations,

Mr. Speaker: I will call him. All
the amendments are before the House.

Pandit Thakur Das Bhargava. Sir,
in moving my two amendments, Nos.
48 and 49, my object is to see that
so far as woollen yarn ig concerned,
shoddy yarn and yarn from the Indian
wool may be cxempted from duties.
Secondly, | want that the duty be
reduced from the present ad valorem
to be made according to the weight
and that too at the rate of twenty-five
naya paise per lb. of worsted wool.
First of all, I beg to bring to the kind
notice of the hon. Finance Minister
‘thal in para 87 of his speech he said:

“It is proposed to levy a small
specific duty on mill-made cotton
and woollen yarn and I hope that
at least a part of the duty will
be absorbed in the cost of manu-
faciure. This step will also bring
within the excise net hosiery and
certain other fabrics which do not
bear any duty at present. This
duty will not, however, apply to
varn in hanks used in weaving on
‘handlooms such a dhoties, sarees
and other common varieties of
cloth and to yarn spun from
shoddy wool used in the fabrica-
tinn of coarse articles. 1 expect
" revenus of Rs. 5°55 crores from
this Tovy™
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In the first instance, he has himself
sa.d that he wants to exempt shoddy
wocel and now ] find that all kinds of
woollen yarns are included. I hope
that he really wants to abide by his
original speech and to exempt the
shoddy wool. If that is so, my insis-
tence on it is really redundant. But
I do not know what is in his mind.
From the words given in the clause
here it appears that all kinds of wool-
len yvarn are included while from the
speech I understand that yarns from
the shoddy wool are sought to be
exempied. I beg to submit that the
yarn from the Indian wool and shoddy
wan! are used only for coarse things.
Indity wonl is of very low quality.
Thonsh we were the fivst in the whole
w2rld to find uee far the wool today
all kinds of wools are imported into
India and our Indian wool does not
give us much benefit. Now, we are
trving to improve it.

Shri Mararji Desai: Shoddy wool
has been exempted by notification
already.

Pandit Thakur Das Bhargava: If it
is so, then I am ve-y thankful to the
hon. Minister. But in the operative
part of the clause all kinds of wool
are put; I thought that perhaps
shoddy wool might not have been
exempted. Since he tells me that it
has been exempted, I am happy. So
far as the yarn from the Indian wool
is concerned, this may also be
exempted. As I have already submit-
ted, Indian wool is of great use and
now we want the use of Indian wool
to be encouraged so that in course of
time we may be using large quantities
of Indian wool just like the imported
wool. Only two things are generally
manufactured out of the Indian
woollen yarn: one is carpet and the
other is blanket.

So far as carpets are concerned,
they are generally exported, and ac-
cording to the policy adopted by the
Government in respect of export pro-
motion, I think not much income will
be derived bv the hon. Tinance Minis-
ter from the carpets. He has also
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provided a drawback for it and so not
much income will be derived from it.
So far as blankets are concerned, 1
think these are used by the army gene-
rally and these are bought by the Gov-
ernment from the factories. Therefore,
the Government themselves have to
pay for the blankets and alsp a duty
will have to be paid by the Govern-
ment themselves. The rest of the
wool which is not used in the manu-
facture of blankets and carpets is
used by the common people for their
warm clothing. Poor coarse cloth is
generally useq by the poor people
as warm clothing. I would request
the hon. Finance Minister to be kind
enough to exclude this wool which
will not bring him any great revenue.

As far as revenue is concerned,
from the hosiery wool, knitting wool,
etc., the income which the hon. Fin-
ance Minister wants to get is only
Rs. 35 lakhs. In paragraph 14 of the
memorandum with regard to this tax,
we find that the hon. Finance Minister
wanted to get only Rs. 35 lakhs from
this woollen yarn. Even according to
the present changes that he has been
pleased to make in which he has been
pleased to give some concessions also,
he will get at least Rs, 135 lakhs.
After all, the hosiery manufactured
wool is about 15 lakh 1bs. In 1960,
the production of worsted yarn was
1,28,12,698 lbs, that is, 58,11,775 kg.
If the rate is Rs. 2-1-0 as has been
declared by the hon. Finance Minister
two or three days ago, this will bring
him Rs. 116 lakhs. Similarly, in re-
gard to the other yarn also, even if
shoddy wool is taken away—it has
been taken away now—about 48,42,122
kg. of woollen yarn are produced now
which will bring, on the basis of 40
nP. about Rs. 20 lakhs. So, he will
get Rs. 185 lakhs from the duty where-
as he oAfyWafited Rs, 35 lakhs.

Not that I am grudging anything.
1f he gets anything more, it is all
right. But, at the same time, the
amount “of duty which he expected
was only Rs. 85 lakhs, and indeed, the
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people were ready to pay this amount.
1 am very glad to inform the hon.
Finance Minister that, as a matter of
Iact, whatever his proposals, and
whatever be the reluctance of the
people to pay, when the concerned
people came to me and complained
about it, and wanted me to bring in
my amendments here, they were only
too willing to pay the tax but they
only wanted to see that no harassment
would be caused. They said that they
were willing to pay the tax. I was
happy to find that the people had
realised that they have to pay the tax
especially in view of the Five Year
Plan. All that they objected to was
about any possible harassment. They
said that the manner in which the
tax is collected should not be haras-
sing to them. I find that the hon.
Finance Minister has already been
pleased to give a concession to these
people. Their main complaint was
that it was most difficult to evaluate
the woollen yarn. The yarn was pro-
duced in such counts that it was diffi-
cult to find a market for it. Such
yarns are generally not marketable
and are used by factories themselves.
So, it would be difficult to evaluate
them. Therefore, I am very glad that
the hon. Finance Minister hag been
pleased to give us a formula by virtue
i of which these people will not have
"any difficulty any more. Instead of
*ten per cent or so on the value, they
rwill pay, by way of composite amount,
something on the basis of so much per
g}dlog'ramme. This improvement has
2been made now.

\ Therefore, my humble submission is
that in the first place the yarn from
jIndian wool should be exempted, and
,‘ secondly, the incidence is too high.
{The hon. Minister wants the tax at
the rate of Rs. 2-1-0 for worsted wool,
and again at 40 nP per kilogramme
i1'0:- the other variety of wool. My
humble submission is that if the other
swool is exempted and only 25nP per
kilogramme is realised, he will be

I.‘able to realise Rs. 3'5 lakhs. Instead,
y

he gets almost four times the amount.

¢
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Thus, the complaint of some hon.
Members that when a duty is levied,
there 1s an under-estimate of revenue
and an over-estimate of expenditure,
seems to be justified. I do not know
whether 1 am correct. But the figures
have been supplied to me by two
associations who are responsible asso-
ciations and who deal in this business
of yarn. According to my view, and
even according to the evaluation
given by the Textile Commissioner,
Rs. 8 per pound will be levied on the
manufactured worsted yarn so far as
64 and 70 counts are concerned. In
this way, from worsted yarn alone,
the hon. Finance Minister will realise
Rs. 125 lakhs, and from woollen yarn
he will be able to realise Rs. 140 lakhs
instead of Rs, 35 lakhs.

1 would, therefore, request the hon.
Finance Minister to see and realise
that nothing will be lost if he is
pleased to exempt the Indian woollen
yarn from the duty, as he has been
pleased to exempt shoddy yarn al-
ready. It will be an act of grace if
he could exempt it, and at the same
time, it will give a fillip to the indus-
try and the poor people will be happy
because they are habituated to wuse
only coarse cloth for #ae winter
season, and they will bless the hon.
Minister if their cloth is not made
dearer.

As regards warm clothing, made
from Indian woollen yarn, the present
duty is 11} per cent. That means the
people will have to pay a duty twice,
first as a component of the cloth as
well as otherwise. So, this will be a
double tax. I would request the hon.
Finance Minister to be kind enough
to exempt Indian woollen yarn, as he
has been pleased to exempt already
the shoddy woollen yarn, and at the
same time to regulate the incidence of
the tax. After all, he wanted only
Rs. 35 lakhs; but let him realise Rs. 70
lakhs but not Rs. 135 lakhs.

Shri Prabhat Kar: While moving
the mofon for conmsideration in
respect of the Finance Bill, the hon.
Finance Minister gave to the House the
details of the concessions in regard to
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the various items which had already
been tuxed. First of aii, I do not
know wheréfrom he got the informa-
tion about the manufacture of dolls
from plastics, when he granted some
concessions to the plastics, moulding
powders, etc., including scrap. So far
as scrap for the plastics is concerned,
it has been announced that plastic
moulding powders manufactured from
scraps of plastics are also being
exempted from duty.

So far as the manufacturers are
concerned, there are quite a large
number of manufacturers in  this
country and about 1,370 factories are
there. Particularly in West Bengal,
there are 650 faotories. If 20 per cent
ad valorem duty is imposed on the
raw material of plastic moulders, the
smal]l businessmen who manufacture
the dolls would suffer. Further, by
selling at just one anna a lot, the
small businessman earns a profit of
37 nP per gross. But, as a result of
this duty, such businessmen will have
to pay 80 nP per gross as tax. So, if
37 nP is the profit and 80 nP is the
duty, I do not know exactly how they
will be able to maintain themselves.
Similarly, if they sell the dolls at two
annas a lot, their profit will be 75 nP
per gross, but the duty will come to
160 nP per gross. Thus, the conces-
sion that has been granted is no con-
cession in the sense that the scrap
forms only one per cent of the total
requirements of these people in the
manufacture of dolls. Knowing fully
wel] that there are quite a large num-
ber of small traders in this business,
and knowing fully well also that these
small traders in plastics, who prepare
small toys, earn only very small
profits, a heavy duty of 20 per cent
is levied, and so it appears that the
hon. Finance Minister does not want
that these people should continue to
trade in these dolls.

Again, coming to this concession on
scrap, let me see what its effect will
be on those who produce raw mate-
rials. They will show in their books
a large quantity of scraps. That large
quantity will automatically go out of
duty. That large quantity of scrap
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[S.u‘i Praohat Kar]
can again be utilised in the manufac-
turing of the raw materials and that
will tind its way inlo the biack-
market. So far as this matter is con-
cerned, complaints were lodged and
1t was pointed out not in the ordinary
way, but before the Chief Minister of
West Bengal and also the Minister of
Industry, Shri Manubhai Shah. 27000
false receipts were produced. This is
how they put these things into the
black-market. If concession is not
granted, the small traders will auto-
matically go out of existence. I
would request the Finance Minister to
look into this plastic industry, Know-
ing fully well that a large number of
small businessmen are there, instead
of simply granting this concession to
the scrap, which will not help them,
the hon. Minister should reconsider
his decizion and instead of imposing
20 per cent duty on all, he can impose
20 per cent duty on big business and
he should give relief to the small
traders. If he reduces this duty from
20 per cent, as suggested by them to
5 per cent on all concerned, I think it
will serve the purpose and it will
enable the small traders to continue
in their business.

Regarding powerlooms, the other
day he said that concession will be
granted in respect of 3 powerlooms
provided they work only one shift.
Instead of really granting any relief,
he has caused further hardship to
small powerlooms. Previously it was
exempted up to two. Two powerlooms
working for three shifts could have
produced the work for six shifts. To-
day the relief has been granted to
powerloomg up to three or four
working one shift.

Shri Morarii Desai: The concession
originally given stands. Above that,
three or four powerlooms are also
riven exemption for one shift. There
is nothing taken away.

Shri Prabhat ‘Kar: All right, But

knowing fully well the difficulties of.

the powerloom industry and their
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needs, to sanction exemption for only
cne shift is not enough. I do not
want to attribute any motive, but I
have been told that so far in Surat...

Mr, Speaker; Was not the hon.
Member here yesterday? There is a
saying in our parts that “Reddy has
come; start the Purana once again”.

Shri Prabhat Kar: I am sorry 1
was not here yesterday.

Mr. Speaker: Shri Goray raised the
same point and the Minister explain-
ed at very great length as to how he
is not making any discrimination.

shri Prabhat Kar: 1 will not take
up that point. Knowing fully well
the earnings of the small powerlooms—
those who run three or four power-
looms—if they are not given exemp-
tion for three shifts, they will be in
difficulties. Previously they were not
paying any taxes. But now they will
be paying Rs. 198. No relief has
been granted excepting to the first
two looms. Even in the case of the
first two looms, if the other looms are
heing sealed, they are being included
in these four looms. The relief that
has been granted is no relief. I would
again request him to consider the fact
that among the small traders, there
are many refugees who have come
from Pakistan and established them-
selves, earning their bread simply by
using powerlooms and preparing
certain cotton fabrics. If on them,
this levy is imposed, they will have
to close their shop. That means,
these displaced persons, who have
somehow managed to rehabilitate
themselves, will further be thrown
out of their job and again they will
be put to difficulties.

There are quite a large number of
people in Nadia district who have
come from Pakistan and they have
started this textile industry in a small
way. From handloom, they had just
changed over to powerlooms so that
they can earn some living. When this
tax is imposed, they will have to stop
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iheir busines and these displaced per-
sons will be put to difficulties again.
Knowing fully well that a majority
of the refugees have not been rehabi-
litated, this duty will further create
complications so far as the refugees
are concerned.

Another clarification I would like
1o have is this. The hon. Minister has

said:

“Further, strips and foils
recovered from scraps of copper
alloys and used in making anklets,
trinklets etc. useq by the poorer
people as ornaments are also
being exempted from duty.”

When the scraps are being moulded
into sheets of 3 or 4 inches of length
and when ornaments are manufactur-
ed from these sheets, will they be
taxed or will they be exempted? I
think the Minister has not listened.

Mr. Speaker He wants to know
whether the material after fabrica-
tion will be taxed or exempted.

Shri Prabhat Kar: He has said:

“Further, strips and foils re-
covered from scraps of copper
alloys and used in making anklets,
trinklets etc. used by the poorer
people as ornaments are also being
exempted from duty.”

When the scraps are again re-rolled
and made into sheets of 3 or 4 inches
long, with a view to manufacture
these anklets and trinklets, I want to
know whether those sheets, because
they have come out of the scraps,
will be exempted or whether the duty
will be levied, because they are
formed into sheets. This clarification
I want, because it is somewhat vague.
It this question is put to the tax col-
lectors, it will be difficult for them
to explain this. I want a clarification
on that score.

About the plastic industry, already
& representation has been made to
him by various people, including I
Wwould say, almost all Members of
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Parliament from West Bengal. 1
would request the hon. Minister to
reconsider his decision about the
plastic industry.

st wwew fag o oW wERw
Y RWGT TFAT & w7
TF ®IEAT faer ¥ a8 swwer £t 0% §
fF iz ™ e DT =™ AT S
9T Yo HYEAY ZFW AT FT owETT 8
FAREAY TTHAAL KT FIHG T Y, TTHE
9 A FT TENA & | W Heq
Wy mE e w1 degl
TUE TEHAT O7 90 TTHZ THT A A7
FT YA & AW WIT T I07 EA-
Ffsw 3797 T 1y Ardy e
TATE T FT AT

gt fae vl qgET § g
o ux g5 fror 2 39% HAATT
frd 37 rTT &Y F18 P Fesmy
fe 22 gm w7 & @y 07 9 7 0 fx
TqTE Z AT &, IAH AT F47 ¥ AW
fad qraT e 48 A T g
AT &t fa® 20 AEA TH FA F )
#a § 78 quga 5 f5 22 g3m wia &
g 7T W IF 77 & 1T AEIgH
T & | g7 A A # A g Y
sfsrat aadt & ) 997 AT a8 IR
5 faa wofr w@g g 39 Faaq
& a1z WY AT 3w 7 T TG AT AW
AT IFA TIRT WA AT § REAT
faa a7 a1 gu war 01, W@ AH W
FAT @A At & WY ImA A
Wt Tga IR watwt w1 fr
Y | R G 7 & B gL I
fagra =t 2@d gg It fF 3T T
AT & A O W = 935
§ 37 IT I & FEX T & A
g fasiy gfawme faee aifegd 1 aaae
NAfrefFyamay @y
9 a7 {& 7 3§ @ I v A
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[ Foraw fag]

TR TEr AT g | TAE WAE I
IAW F gAY I F qNE TG
afaw e & st @ | g7 waEAt &
sfa 4 fag gz wvem g fa fo s
q A1 A A7 0T AT GO 7 FH AT
i qY, 37 1 fa@q afaur & w@
T qF T § qF Ig IO A T8 TGl
g % awa 7 g7 fafsaa Afa o=
g I wmm-eT gweedt & gawt Y
fazre gfaar £ s sofer o 97
T AT AT A e fear s
=ifed | 3w Afq w1 fraifra 73 &
TAT T30 g1 AFA 2, Hfaq Aqgr A
F 3AW F7 95 ¢, 7 fas 74 wg-
e ® N ¥ A3 g a@ awn
T[T g

12 brs.

T a7 F1 g7 Iam g, foad
9= AT 9T 979 A7 &9 A T Hf9-
A A FIAT &, IAN FTF qAA & fod
T WEA gAY & WX a9 A F ¥y
A G & | H, o fr A
IART 8 FqFT A AT, BES A7
aFd Gt wZH F gFEe H, famar
AW gz 39 F ¢, w-faerd grar
g ot gAY R H wge ¥ o@w
frrm @ 21 gmar AT ae & f
G AW | A1 w0 A7 A IqGT 8,
I F ITRA &7 [ @ AT & | =
TFR A GE IA F I Fr Ay
1 ot gafea sgaear g g6 ® )
% Afafwaa gavy & e § o g
FART TIAT FT IR @A FAT TIAT
2 fag wfed a9 @R
AW &7 FeqEd §7 49 g€ AW
SATRT T & | AT Fg 4g & fF afk
FYET e AW 1, o o 9|
av T A q T S AN §
oMNe ¥3 Iaer w1, foay o9 o ¥
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T g @ @dr g
TF g ®|\ 9T @, ar gaET
AT a8 gRT F B I&ART I e
§ FEE ad 77 g9, 99 IART
% ara sfaaifirar 7l $7 add 97 39
72 FIT AR KT HET FTH I7 T
9T 93 | afy AT A g7 AfT &
f G2 I F1 Srega ¥ Sfed—
qR a2 oF "8 Aify g f5 993
g Y 2, A ITET AT Fraw T
fF g2 sarr o a2 sanr el A
Freftdra, sfaaqifmar a7 9%, 9%
fag 34T f2d9 =7 34 93

A4 g I FT a9q g §
e W AW wE e g7, fqast
T3 F@E T g7 2, faq 9T o=
AT, TF FLAT A7 JHA 7727 JAY AT
g ar g @ ami g g fam o @z
Tz Few, 3fFT wEw wEawe
TAAfET EFMAGT 7 {4 THT -
oy @ v g\ e owead @ fF
HIFTT GIE IAMT T FAAT FGEY A
W@ & AT a2 IONT 97 w9, FafF 3
IART § IeqTeT F7 99 TH gIaT ¢ AT
FT IAFT § TS | FHF HATAT AGT
I a2 FTEEI FT qAOHA g, del 9%
qUET SETATT g & W §F T qEf
FH AW &1 FH faear @ | gaEr g
# giE AR § Tra¥ Fma T g &
FTLOT SUvay AR &1 F77 fasqar & )
St foe o g ST 97 samar #iX
€ JAFT IT T EFT ATAT AT @TE
THET Aden a1 gEr vn fE &
W B HEAT TR a7 HT AT @A
/YT s 78 T &Y 35 &7 <F A |
ot & @ a7 92 fRIaTens & are
TEAT wrE g, W 5 ¥ § oI@m
FTIEE |
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or fagrfar qeufe & 9@ ferg-
wm W afeers 1 dzEra ga,
qr & BT FH FW AT HOTRAL A
qefiredrs = X | 34 9F e
FT a7 aga asT feenr o arffear &
=y war, g Tfeqt F7 @oq gt o |
T FFaT 9T FET gIFTT AR I
YA ATATA |rar i v R T8
9 FTd 4, Iasl AU FIH T
=rfed, #aifs Afeat o1 faar semaa
grar 41, AT " O @T g &l
TFAT & 1 3T T G IA T TAE
Fi= 3T w1 Norred fzar war gk
Fa At &1 gaad & wf, TifF
qaar I8 Iqr # At g A, gaw
Fia & awaq, faalw, ==,  faar
AT = mfs gad SF | T
FOHET F T AA T & HAATC qgi
WAL FAAT g8 FT faar 7 ag
FH FIT B2 ATATT T FF97 J19 797 |
H T9 ZF9 B ATT A F qIH T {0
i ag g aafz & g

TIAFHA T & 1§ ITH
AT & AT 9, 6 AT O o Foefy
I a7 AT A A gd §, 9 o
A 4T g9 ATE F FA Y AT 547ET 8,
st Aifa faifa &t gf 2, ag =
framc # Ifag adi & 1+ @ a8 FgA &
ferdt da1 § fF ao1T #1 98 70 F7
=ifzg & fFdr FTe@m # swar
feadr 2, S99 F=9 W £ @
ferat @'ﬁﬁ' %. 4o ZF, oo A 4T
RYo TT AT F FYAT § A ITH WA
QL GHATTA & 7 A gy fauifa
F< faar s 0% s @y o & gt
T IE ZFF TEY AT T | WA FATT
T 9 fa=me Y F7dT €, A e qg
gr fw g &, faasr g @x 9
FTH AT R, I3 FWT & FFE T@Y X
R, FF GIE AT H F59 7T A
859 (Ai)LS—2.
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ST @OF ErAt §, FAAT SARRT T
€ A I FT @S 98 JAN F SqIRT
IgaT § | IAfAR YT OgNT WM I9
qFTT a —_
“Provided that no duty shall be
charged on laboratory glassware
manufactured in a concern having

a capital investment of five lakhs
of rupees or less.”

AT TTHIIL T Y qIHE A7
g Y St sqaeqr Ay 4f §, F FHAAT
g f zowt faeger we < faar s
FATE WEIAL FHET AR FOA F
TRIATT g7 8, St T 7o & | 79
qT ZFF AT FT TLFT BT G2 a1
o dm A AT @ F
FaeT g i ag sfea 7€ &

A% 9 @ A ag o e
I1fed fF gt awre & Frer oy aw
&7 7% e & a9 # sgaedr #Y
T & AR W WA AogA #
faa= |raTT e 8, 99 #1 9 0@z
AYST T F1AT & | THE WATAT FIfEEH
grer AR 9w wEw 9 N i
SATAT TAT & WX g A=A w7 A 39
JANT { ITART AT § | IF IFTC QA
e T &7 qwaT Fg aF Ifaa e ?
# fadaw Fwar amgar g 5 daed
TIEEAT F FAE ®T T ATE F AT
=ifae

T qed, T Wed W v
g dze #1 faudg 9T Qo TEZ
YA F sgaEqr &Y € &\ § FHAdr
g ¥ ag o sfam =Y & A am a1t
9T 39 q1d & @A 3¢ R gr AT
T3 FRATT 57 A1 FT a0 §, BIE
gy grer &t AN 9T EFT
&L qTE FL AT AfT

R qz @ 3T WEET gar fw
AT TATAAAT THALEN THATAR YT LY
“THZ TTET AY sqaear F1 € ¥ 1 e
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[=fr s fog)
TNH QT AF T4 93, {9 w7 4€ a8
®TTET &AW g, AT Lo 9vHC IFE
o g &, wrfew 37 gy Y i a7,
fom# g F fes| afwE ao 919 2,
ST FIHT AT F fagE § o g, qu
NTHE TIE A, §7 JHHT FATE F7H 4T
e fgar s @y 2 fagw AT g,
& & 39 vaw w1 faam g g, @
¥ ug ayTA faga 1 AT ST @M g
THIT AT AW T FIRT &7 3 | TAR 2
T 5ifia ) §19 F FT707 219 F ST
S qa1g 97 7T 21 wwOaD g
AT H 497 1 AT ST E A HIA K
19 T g 1 q_i g g Sl &
FTH @OT AT 2 | F UF IETI0 W F
MAT TEAT ARAT § | FW qEF AW
97 TEH A E1F FF AT S aAqr g,
IR AT § g & fo7 uF e
&I M3 72 F1 7ofy 7o) wagdr faerd
g wafs fegwa ® fednme #,
FaAT & S FTAT AT, UF WTEHT &
ur fav AT mEwEd ws wE 2
TH GFR HAAFT 47 SATRF-SAT gATL
agi & g9 W1 & | Wiad gmd 9
g AT T AEAT § AT FIH FEH
TFEESE Y e S g g | W
e FTEHET FT I T T F«qiT
7 fem sgm, @1 S«rEm @) 8l
ST W g 3@ ¥ few % af @
Y 719 & i FY F7 F9 faer @AM
gafad 70 9T @ qYg § £ 716 g0
arfzd, AT et a3 & 99 # AE
ot fear s awar, @Y § fdgs Fwm
fip frdramaTs & ag St grer F19 gl
g, 9 oi= o €T ATATAT H AT
MR AgY &Y qFAT 8, Afgw 39 AW
®1 THT FIH FT qIGT FH A CF
I §AT T HIAT EIN | B/IAC HIFTL
w39 9T T ATE §T F7
qFam AfY fear o mwe & @ #
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AT T § 5 w31, w9 que A
T qT ST QY IET UB FARN F
STFET A TR §, WX THET G HIG.
a8y fear s @, v o S o4
#faew geavede qiw oT@ 41 9iF ;@
o9 ?, ST 9T Y qW@ES UT AWH
S 97 ATE F SATR) AT 4T QY TIHE
U §RA TIE TME WA | TW qAE
THR GrE A1 F1 {RE IoEs g
SAIET BT 8, TE WaEw 1 wA W
IHFT g€ AWT & MY FHAIT F47 §T
wtaT T wE 0 wem g o oW
AT fre ffar 9@ 8|
aaT A g (& faw g o #77 fae
weATed & wiaEriiat 7 3uT wedy avg
& A Y faar ¢ afe g@ay siw
qIAT WA AYE ¥ &7 S04, ar 7
fazgr a7 g fr faw w=f wea
A G N WTIEER gt naa ' g
FANT FY T AN FT T wivs
e W Gfawid 37 Y FEvm &) W
gy giaard = & o & ar a2
TS JAWT T q1T IAFT FTETH AgY
gt @, wiagvar & 59 |3
0 q7d ® gig 3A™i &1 gifx g1 gy
2 9T SAar @i &1 o@EdT
# =g f faw 7ot wQRT 35 aw
adt 9T TefiErgEs faure &l )
7Y 3§ fF 99 W AHA Sgrar 9%
qH FT AR AN A AE ARy
TFTA G137 & A1 347 3 Sfwa @) g
fs g F@ET FT T T3 ¥ A7 Av
q g ¥ 7TH F fxar o A7
qt a¥g & WTR AL THAr W7 Aaxar §
T Y FW G AW a8 FTEAT F
A9 g w6 wasd F< faar w4
ST WY T FIEAT § TRE THE
A § Y g FIE@ET § 99 THe &
& @ifs IAF gy ST WA IvfeT A
¢, T8 7€ FEFT § genfed v A%
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sfaafiray ¥ @eT g @9 |

T vt ® uF o 9 O ag
T@Y FY & | TG I FATA H AT FoAT
WA GEAATS g7 & IH Fo4 AT *
g% fged ox wrow Exw wmar gev @
g F I¥ 9T TAF o9 gAr & @
fex senfeq it avg & S@ W &
TATAT F@T FF AN & fe ¥ 1 wFAv
2, THET TREIAT AT G FT THS |

Iz J21 FTT T A% AWCE T g
far 7l wEeT & #7971 fF 9§ o
a9 78y w & | AfwT P 9F Frev
aar &7 g¥a=9 ¢ I9 7 & &g 9fq
feaear & foanar & a9 oA auT &
FOfTE maw, d9a gz 9w o
T A gAT & AR ww A G
FA F BT A Ay 1 57 w1 EF9Y
& FIOT IAFT AT FANEA-2T7 & Fg
qg v | Y AT Y, § FEAT Avea g
f& qg7 a7 ¥ o a&qg & faeEr Ay
AT, A FHA AR | T A
I 23w W £ aq ¥ faq wATE &
FfgFTONTr, QFAET AgT FIA AW
gfg® Tor wE oz w97 Y dam
TG FIAT AEA & | TATH TG UF T
Y S i & Fiw A formd |
o= fgat qATE AT § | ST T AT
¢ AT S A qA F FH oA § 99
93 239 FATAT Fgi aF If9F g, TW 4
s fa=rT &% | @@ q1X 9% 39 g
¥ wafw 99 9T FE dFw A
WATIATE | 58S a1k W FF  AGIS
FLA T wyarawar g | afs gav fwar
mar a A F mfumfat & faw
gad are ¥ aF Y& oA v A g,
IART Y& AF sAwd g s )
W g S fF & A § 0F w
T & a1 9T I g g, 99 W
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it a<g &7 o Taw 7Y @ ofed
Fifs a8 I Freami § a9
fom® g &9 F7 AT a0
afed ag &Y 2 fF g% a #§
feafy are T & sro foad et &Y
Y fft w7 FY w7 @ A7 fa
g7 FT TATREHT 7 @ A A F
TFATE AT FIA a0 waFrd AW
FT G T F

BH A FT AV FIAT AR
2 A Arg €Y Avg gz f T E fE
B IATT THIT XA A 999 AT B
IART FT IEATET 39 F 77 gwa
FTE FravaT 37y ¥ 7t # | s gy
Afg AT SATTT FT AeATET 2T *Y
2 A1 g9 ITRT 7 A9 fravga Y gy
1 IAH Sfaq @ F =29 graems
# aify 7 q7are 7 € | guA @7 I
&1 fam 73 Far9 7 wfus gfaed ¥
Y # A § TAfag ¥ Y § ' |@gw
fra & q9 gU FT3 A1 ATATT H Y A3
7Y e FTEFAT H T | T Tg
sraxy ifa & ar fwe e a7 &
qEavT § 4% AT g g Igmi '
T ®F AGl (FAT AT & 1 THH AT
=1 FAW & AT ITAIg Y THRAT § |
qeyga: fad 7T wgrRg 99T I
weA1Eg 7 37 f2aTa 1wl aF THar
7gF grm, 39 AT oEY 9 g1 s
grit | Afa W g frafa &1 gn@ &1
FIeT T | G IAR(T F1 TATEA &
F 99 oy A1F ¢, &1 TF 9 e,
H T wHT T AT KL A T TR A
aa ady g snfea fawdr gz sam
¥ q7arE g 71 wrEr 921 g afk
#{r qra FY AEAA FT KA KT ATGAY
a1 % favara & & 7 Ygu oiq 9 48
wgua g1 S fF g Saet &1 e
& gfec gag e Y o av @y i
AT T T A ¥ FH AT A @t g€
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| worrsr fag)

g 97 IAWT A1 QUAR & ExT ¥
A% & faar g /R I T4y 987 31
qHAT & AT AT I3 IAW 2, 9% (74
239 &1 T a1 M9 TEE TEE &Y W@
affa gt 9X §F1 TF @rq a7 a9
FR AN §E & I7 TR G TCHe & 4
AT A | THT F4F &1 § 98 AT GE
AT I 19 I qF3 £ q47 GE
IATT a<AT1Z g1 AT, A1 fF F F94q
g % 3% sz g1 sFar €0

Shri Nanjappan (Nilgiris):1 want-
ed to move my amendment No. 8. I
am glad that the Finance Minister has
reduced the tax which he has imposed
on inferior coffee and thereby given
the growers some concession. But I
do not know why it was not done in
ihe case of superior coffee, though the
reasons which weighed with the Gov-
ernment in the matter of inferior
coffee apply with equal force in the
matter of superior coffee also. The
present market position is that there
is a lot of coffee in the market and
the Coffec Board does not know how
to dispose of the stocks. Ag the
price obtaining in the foreign markets
is very low, it cannot be exported
either.

Mr. Speaker: Why do you not sell
i« cheaper? The middle class prople
are suffering because of its high price.

Shri Nanjappan: I am coming to
that. In my constituency we grow a
lot of supcrior variety of coffee. For
& long time now the planters have
been finding it very difficult to keep
their plantations running. Som2 of
them never open up fresh plantat:ons.
They have also destroycd thousands
of acres of coffee plantations and gone
in for tea or some other crops. This
jg the situation prevailing in my
constituency.

The grower of coffee is not benefited
in ghy way by the present levy and
the Finance Minister would not be
getting the real return which he was
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expectling. So, in my view, the present
taxation on coffee is ingpportune.
Also, the reasons which weighed with
the Government for removal or reduc-
tion of taxation on inferior quality
cofiee must weigh and must be applied
in the case of superior variety of
coffee also. At the same time, I
request that the taxation may be xept
at the present level. Now he has
increased it by Rs. 14 per quintal,
which is not warranted.

Then I come to tea. The main object
is to promote the exporl of tea, as
that helps to earn foreign exchange
which the Finance Minister and the
country very badly needs. So, he
has given a reduction of 9 nP per
kilogram on the export of tea. But,
at the same time, he levies an excise
duty of 5 to 8 nP per kilogram on
loose tea. We are exporting a large
quantity of loose tea, especially qua-
lity tea, on which the new excise
duty comes to 8 nP per kilogiam.
Then what is the relief he is giving
for the promotion of export of tea?
He gives a relief of 9 nP per kilogram
in one levy and, on the other hand,
he imposes a levy of 5 10 8 nP on
loose tea. In other words, he takes
away the real benefit which he has
given on the export of tea, by the
imposition of this excise duty. He
gives a reduction of 6 nP per kilo-
gram on package tea but, becaus~ of
the enhancement of taxation on loose
fea by 5 to 8 nP per kilogram on
zonal basis, the exportable tea does
rot get any benefit at all.

The chief point that has to be con-
sidered in this context is the price
factor. Even the foreign delegations
that have been visiting this courtry
have been of the opinion that the
Indian tea costs more and so they say
that they are not in a position to buy
Indian tea. The grower also wants
the price to be reduced for beiter
cales, but he is wunable to do so
because of high taxation. So, il the
Finance Minister really wants to give
some benefit to the tea growers and,
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at the same time, wants to earn wore
of the badly-needed foreign exchange,
I think he must reconsider, and new
levies may be imposed.

Shri Shankaraiya (Mysore): I wish
to take this opportunity to make an
appeal to the hon. Finance Minister
on behalf of the handloom weavers.
The handloom industry and the hand-
loom weavers are very grateful to the
Central Government for the continu-
ed help of thc Central Government,
that industry would have collapsed
long ago. In the present taxation
proposals also, the position of the
handloom sector has been kept in
mind and exemption from excise duty

on yarns has been given up to 40,

counts. Of course, the Finance Minis-
ter has been generous enough towards
the handloom industry and this will
no doubt help them to a great extent
in the manufacture and sale of
carpets, coarse cloth etc. But that
alone will not be sufficient. Now the
handloom industry has been pro-
gressing well and has been producing
cloth of finer counts and higher
quality in larger quantities.

There  has been considerable
improvement both in the quality and
in thc quantity. Now on account of
the change in the taste of the con-
sumers both inside and outside the
country people are using more and
more cloth made from higher count
yarn than the coarse variety. Even
in the export market it is the finer
quality cloth that is being exported.
So when exemption is given only up
to 40 count it will have an adverse
effect not only on internal sales but
on external trade also. Most of the
externa] trade or cloth exported out-
side India is made from higher counts,
If the handloom weavers are not
allowed to get yarn at a cheaper rate,
prices will go up. Mostly goods of
80 or 100 counts are being exported.
There will be a rise in the cost of
production price. Consumer resist-
ance is there. The hon. Finance
Minister is also aware that for the
last two or three years yarn prices
have been very high and the hand-
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loom sector is finding it difficult to
find a market now. Great conces-
sions are being given and in the
interim period also the Government
had to enhance the rebate from 5 nP
to 10 nP and sometimes to 12 nP on
account of the heavy stocking of
these goods. External trade will also
be greatly affected. Therefore in
order to maintain the external trade
and also to see that there is no con-
sumer resistance for the finer quality
of goods, I shall request the hon.
Minister to be pleased to exempt yarn
of up to 100 counts and particularly
that meant for the handloom sector.
Even now he may consider it and I
hope he will give due consideration
to it and be sympathetic towards
them.

One word more about this. After
all, the revenue that he may be losing
will not be much. It will be about
Rs. 50 lakhs. The Government is
spending Rs. 5 crores to Rs. 6 crores
for the sake of the handloom weavers.
Most of them are very poor. But
that has not been enough. Even now
they are expcriencing great difficulty.
They are asking for a higher rebate.
5 nP in the rupee is not enough. They
are asking for more. But on account
of the financial position, the Govern-
ment are unable to extend it further.
When the situation is this and the
handloom sector is making progress,
if this concession is not extended to
them, their progress will be retarded.
Their progress will be greatly affect-
ed. After all, the Government will
not be losing much. Rs. 50 lakhs is
nothing when they are spending Rs. §
crores to Rs. 6 crores for tnese down-
trodden and poor people.

One word with regard to the power-
looms. The hon. Finance Minister
has been pleased to exempt two
looms from all the taxes. As regards
three and four looms, he has been
generous enough to extend the con-
cession to them the other day when
he said that on the first shift they
will be exempted. Here, I have got
a certain doubt. I hope the hon.
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[Shri Shankaraiya]

Minister will clarify the position. So
far as three and four looms are con-
cerned, the first shift will be exempt-
ed. If that is so, it may be all right.
But if they want to resort to a second
or a third shift, will be first shift be
exempted and only the second and
the third shifts will be taxed or will
they lose this exemption of the first
shift also and will have to pay tax
on the whole thing? Hitherto four
looms had been exempted. Now they
are sought to be taxed. Unfortunate-
ly, the position of the powerlooms,
so far as the small sector is concerned,
is that they are all family holdings.
Many of them were handloom
weavers and poor people. On account
of the encouragement given by the
State Governments, particularly in my
State, namely, Mysore, they took to
the powerlooms. The State assisted
them in the supply of power. They
are run by the families. I do not
urge anything for persons owning
more than four looms, for persons
owning 20 or 30, or even 200 or 300
looms, but those who are having only
four or less than four looms are all
family units. They will not be
engaging labour. Moreover, the looms
that they have got are not first-hand
and fresh looms. Those looms which
have been condemned by these big
mills are taken by them. Those
looms are purchased by them. Instead
of allowing them to be scrapped, they
are making use of those looms and
are producing some cloth. Now,
particularly the cotton loom owners
are finding it a great hardship to find
a market for the coarse cloth that
they are producing. When the cir-
cumstances are these, I request the
hon. Finance Minister kindly to look
into their condition and to see that
four looms are exempted as previous-
ly, instead of exempting only one
shift. I also want clarification on the
point whether, if they resort to a
second or a third shift, they will be
{osing the benefit of the exemption of
the first shift also. I request the hon.
Finange Minister to consider these
two aspects sympathetically,
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Shri D. V, Rao (Nalgonda): Sir,
while referring to my amendments
No. 40 and 53, I would like to say
something first about tobacco. It is
an unfortunate item to which the hon.
Finance Minister has not given any
concession even in the small conces-
sions that he announced. I come from
a State where tobacco is grown in the
largest area in our country. There the
peasants are undergoing many hard-
ships. It is very difficult to get fertili-
sers at reasonable prices and a peasant
has to go to the black market to pur-
chase fertilisers at a prohibitive price
and use them for growing tobacco.
There are no arrangements for the sale
of tobacco and huge stocks are lying
idle. They are not in a position to sell
them. There are no arrangements in
our country for the export of tobacco-
Therefore even stocks of two or three
years are lying with the peasants.
Sometimes they have to destroy them
also.

The present duties are such that
while the peasant is getting very low
prices, the consumers of biris and
cigars, that is, those who use them,
have to pay high prices. In this state
of utfuirs the cultivated area of
tobacco is also going down. That is
why tobacco cultivation and the en-
tire tobacco industry is not in a sound
position. An additional duty of this
nature will, therefore, hit hard the
tobacco growing peasant and also the
consumers. Therefore I oppose this
duty. I hope the hon. Finance Minis-
ter will reconsider this even at this
late stage.

I would like to say something about
radio sets also. Now-a-days even the
middle-class and the lower middle-
class people are also using radio sets
of various prices. There are some
sets which cost less than Rs. 150 and
there are sets costing more than
Rs. 300 also. Levying a duty on
radio sets in this way naturally hits
the middle-class. Therefore some dquty
on radiosets costing more than Rs. 300
might be levied and radio sets costing
less than Rs. 800 should be exempted
from this duty. I would request the
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‘hon, Finance Minister to make proper
amendments as far as these duties are

-concerned.

4T F7G a3 IS F ®F F GATd A |
afFr & faam & o1 F19 99T § 98
TAGITR AGT & | WA qF (I AT
- Hgraar & § 9g a8 "Rl F € F
g1 ar a9 T¥ qaafy & w9 F g1, 98
wieFa WA F@UtaEt #1, F9a-
anferat &1 A qgurfat #1 g &
AR & ¢ # v a9 yaafaa §
& ¥ T4 AW F1 3 ITAT T4 ®

Shri Assar: I want a clarification
from the hon. Minister. He stated
‘that he has exempted two looms for
three shifts and there was an
-announcement about exemption of
four looms for one shift. Now
suppose I have got four looms. Then,
can I start two looms for three shifts

-and two looms for one shift?

Shri Morarji Desai: No.

Shri Assar: Or, suppose, I have got
six looms. Then, can 1 start four
‘looms for one shift and two looms

for one shift?
Shri Morarji Desai: No.

st qwHtfe (FEreoeT-aa-ae-
gfem sfaat) : geaer wekew, 39 A
F Fea A FI FT AT qG WET § 3T
fava & aga gy Fer s AFwT & fF 7
AT ST F) qU9eT & qET g | ZATe
2T & e A T AfT 9 @ 3w
HTATTO F7 FT F°T I¢ TET & | I
qEISTET Y T4 ®T T Fgd & AT
F TR GHISAIT FF ATHTL T HqHIS
FT AT & a1 77 _fg 57 AT AT
arfed foF arr<or 917 &7 %2 7 4@ |
ATHT TS FY F &7 AT T2 F7 647
& 99 97 FT 7 TC I § W T
FT AT ATHTT FA1 9L HUF qzav g

SZT qF FIE IART 6 FT T
& AR SET aF FE AR FT qFGT
g, T T ¥ fagr ¢ A 7 gwo g
& & | e W T e FAE WK
FEAT IARI F1 Frewgs a4 & @
N w1 FF ¥ 7 e ¥, AiEw

N

forq @ 1 F Y &1 917 I FTC A0
I  IHHT WY §U A AU FTH BT
9% SAT & | g Avd Saew ¢ fe weq
2T ¥ gueet ¥ feqocaer ay Afq &
qIAE WK T F HRT ¥ AT g2
FIAET F e A H17 FE IAMA

fad agraar Y wd & Afwa S ge
AT Y AF T § AR WA R
et Afqaa & ;A & ITFT TH 9T
F1 "gargar 78 fae @ 1| F FHHT aR
¥ wrg fag @l S @ oemra
g9 W wrefaT Faar agan g F g
{3 HET ¥ AET AT A wfAar q
e g gaafs #7 FGErgar v
TCHIT § 09 74T & | A7 59 faam
¥ 7% qez ot f & g e
Fr oY wez & & | afw I g A
Y9 17 ARAT & WIT IW A9 H AqéA
go & AT fogiv 31 g7 & @1 g
12 IEWT H AT FE IAWT HT IART
qX oy fage wara At W E
TRIRT F YT qT AFT TAAT 9780
HIT I AT Y AET AT 8T
wgE &% g9Y 9% Ag 9 9T 8 |
g =72 faar @ ) g oar T
€T 9 3G IT AWT HY I8 RS FUAL
78 faedt @ W SwT " faawa
T g 0 ST & 7 &
qft waET & WRE A (R A
Farari o g Nt &
at o7 ¥ dar @Y FT F AW
FIH T T q64 G | IT @ A
§ ok Sew ¢ fr ag ag W WA
qT T gFF 4 Afed q@ q_@ F
ford ot Tl aT o o & & ¥ faar
T & ag 9 s w &Y fear wam §
Y T@d WA W q@A FC qad 9,
Afe ararcw wRfAEl ® W’E, NG
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g Fmudfer gl & g @
a1 9 9Fw F, A faer awly | S
m frgE gu & Wk T g |94t |
W §, T A1 Wag A ggw 9w |
WY T FAF AT AT F AT GRI0
5 S wr@l wa A wEfiad 9 et
@ # gAqfT agEar F v F Y
TE & AR Sy gggar usdi § AR
frar &< a¢ af@r g § g 9 @i
® g faet @ frq A gFEfTE @y
oG g | ST S FeE FE Al
¥ 9 § 37 #Y g TE@AT T4 G
R 2 afew s F A gg & faw At
ST AEY g1 afgd A AT 19w F
qUE HOAT T R 49 | dgEar
I F1 fadt & S R 9T F=g 939 T
FEI F | AT F AT FT FE T AT AW
AIFOT FE@T J8T g fF 7 3T F
wIaF X F AT FIT |

qT forer & o AR A AT &
TR A FT IAW, et FT oI
HIT @18 T § G § a1 F1 IART
I T & | Tg IANT AT AFE Al A
AT ATAT 8 | WY ST W AWK
qEd 9X IIRA FT AT & IF q
g AR 9T 8T ga< 797 & | AT e
¥ T AFN FT TH LI T TIT 9FHT
qgEr & | S TR A ¥ & § 99 &0
arra fear sar § wfed = gl
T I TEA W RIS AL I qET
2 | gAY qATSE FHRT § Il
TI” F IT 7 FT & FF g F T99-
#Z dT a1 A ZH 41 g g | Sy
g G gfre agr F19 T § TEw
F 997 § ¥ g 7 99 gz F faw o
T #Y &, 9T &1 I FH F faq FAf
At frer @ SR g mara o faeht
g fFT g e A A I &
FTOT R A agT O @ & ) F T A
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M T WX HFT F7A1 AT §
f ot 7 v 7gr o A 1 feee
F FAT qA FT FE FA § 98 TEA
Ffragazagrd | A vl
¥ foa o7 gL ¥ F2X Fw e
| 78 9T 9gT & ge R gt Fw
FOifmargaden 3 1 wHY
g gf7e a3 § 57 ¥ 39 9@ F1 uA
AT AT &, AT =T H =& gfe aga
A gl & ¢ fom 7, @ @, W
#=, ar 9 SR AT 9w o= My
FTH FIA & | AT T FT & FT II4A0-
TEF TEA & & IT FT IA U AR
FHT AGY qTAT | A I AW F G
I IAM ¥, AZ AN HwOA GIA 7Y
AT AATE F & W 39 ® GG
qzT T 9FH & faqg & s &) 2T
¥ IT FT AT A THT IS § AR
#eT qx ggdt @ & wE § | T A
T &1 WA AT TET FaT1 & | &9
# gg ¥ 39 s gt A, o § &
e grere ot mifae § foegt 7
Fex § Zfaw wror 7y § A fasgi A
aer Fm e fFar g, i gift ogw
=g

Starfe & ¥ 27 agi 7< 83 gfae
FH FT @ & W ¥ a6 AT 7T T
A AT T & §7 (e%e-%¢ A
IF FT Joq 3,313,830 TG § AR T
71 o frfree w9 & 9@ o=
%,23,3%0 7 FT 8 | TF e Fr v
raeY ZIAT & 98 | § FAq9 ¥Roo
T FY gAY & WX UF TF TR B
T § FETE F Yo AT So wA AT
STHEAT BT & | F WNT G /T I
FH FAT @ & 1 A T T T AW
HTH{GT FIAT ATEAT § F gL FT AR
FET I fow FT oG FH A G
TE y wgEaT Y g ...
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st AWt qe - faw fiw F
FRAMTTFE £ sgal 7t € )

weaw wEET | d TIGHE EI AT § |

s TEHIWY . T F OFOT T &I
FE 5T AG 4TI €

St ATRST awd iy w1 OAHA
AN, ©F & FAT AMT YT 8 |

st AEHIEY ;TN THT g Q7 S HA
mHEdT § WE FT HAT QI & A@T |

Y HEEHE 3H UFIT € ¢
Page 14,
after line 39, in column 2, add—

“Provided that such Govern-
ment centres as do not carry any
manufacturing process and only
deal in giving common facility to
poor potters who prepare every-
thing in household small scale
business and utilise the service of
the kilng of the Government cen-
tre, shall be exempted from the
excise duty”. (74).

A a1/ F qg FBAT ARATE
W TN T F ag 7 2 a7 o
T R o T s FE 1 78
TG & % a8 19 & | T SaR &
e GE AR FI5 T & /R I8 ToQ
g N fafadwgrisad g
S R & 97 WY @ gAY T ¥ gE
U TREAT w9 & AT quEdy 79

g

e sret a% fiF feae o3 oaF-
T STE A FT qeAE §, AT qAY
WERT ¥ T qEeT H gg fAaaT & e
et afrza i e T AT
G ®7 § w2t § a1 g A
Weadt F o aEF AR FIHE T
N AW ¥ FAY §, 39 F qwEES
femr'de ar qma w7 & AR &
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qaw § fF 7 T s F are
fafag =7 § qg=t Y § 7T 39 TR
mfeg Y 7 & foF o9 & a9 A
g E & Wgar | fF oA ageT 39
7 agrpfaga® fan &% w7 T
gAY gfes #1 sifE oilw @ AT
RS Twl #1 afaw ov sAw A
g7 FIGT € 9T F1 g W ¥ g4
FT fear s § T gAY 29 UF qEA
famrgfom ¥ fFr g mimw AT 7L § —

Page 15, line 32,—
add at the end—

Provided that such units as
carry on manufacturing of Radios
or spare parts of Radios on small-
scale cottage industry basis or
such persons as take work from
big units shall be exempted from
duty.” (75).

AT T 997 F74 I F 9
FY § gz \aear Arfed | I F AT A

FEIEAT 9rd gAT =rfgr M 3T #
srereR fear ST =nfed o

7 oweg ¥ Fa9 TaAr & FE F<
AT FET F @R # g, 5%
Went Iawr FfF FEST FTH F
®T g & 39 F T F AT F IS
fear o7 A 39 SFIT & T AT
B IANT FT GH g ¥ IHGT T |
afz g2 ITWT T e ALY & FAT A
T & 3197 f7 m weses qar g
FT &1 AT ALY AT |

Mr. Speaker: Shri Balmiki’s amend-
ments are also before the House.

Shri Morarji Desai: As regards the
contention of the hon. Member who
spoke last, as I said, the notification
has already been issued, and those
people are covered by this exemption.
There is no question of giving any
further exemption to them. It is
only perhaps a misunderstanding
which is responsible for this conten-
tion.
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[Shri Morarji Desai]

As regards radio set it, cannot be
argued that it is used by the poor
'man. Very few people use the radio
in this country yet, and I do not think
it is a tax on the poor by any stretch
of imagination. We have already
exempted radio of Rs, 150 and below.
‘Therefore those people can take
advantage of these radios. The other
-radios have got to pay the duty. If
‘there is any hardship Government
‘wil] consider it in the cours® of the
year, but I do not think today any
relief is called for.

Shri Tridib Kumar Chaudburi
‘(Berhampore): With regard to radios,
‘there are some very small manufac-
turers who do not use any power or
employ any assistants. Perhaps they
‘manufacture a few sets a year. They
have been put to hardships due to
procedural difficulties like filling in
forms and running to various places.
If the procedure could be simplified
in their case it would be helpful to
them.

Shri Morarji Desai: Yes, Sir, I am
ready to simp!ify ithe procedure pro-
vided they say hLow many radio sets
they are going to produce. We can
certainly fix it up and see that they
are not put to any harassment. It
has been my constant effort to see
that excise duty is levied in such a
manncr that no harassment is caused.
I am continually examining if com-
pounding could be made and we
could have all these various methods
whereby the duties can be levied
without any harassment,

I was asked to exempt yarns spun
from Indian wool. But it is not possi-
ble to distinguish this from foreign
wool many a time; and both are used
together. ' It is not therefore possible
to give any exemption to yarn spun
from Indian wool. I examined it and
found that it is not possible to do so.
If iy future I find that there is any
process whereby one can give any
relief, certainly I wil] continue to
-examine it
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Specific rates in respect of woollen
yarn have already been notified. The
effect of the notification is to give
an option to the person paying the
tax to pay according to the specific
rate or according to the ad valorem
rate. It is his choice: he can pay
either way he likes. As a matter of
fact, the specific rates are more
favourable and I have no doubt that
they will choose specific rates.

Then, carpet wool was sought to be
exempted. But it is not possible to
separate carpet wool from other wool.
The distinction is not possible. I
enquired from the Commerce Minis-
try also, and they also said the same
thing. All *‘hose that go for export
do get rebate. Therefore there will
be no hardship as regards manufac-
tures meant for export.

Shri Bibhuti Mishra (Bagaha):
What is the percentage of rebate?

Shri Morarji Desai: The rebate is
full; there is no question of making
any commission on it,

As regards plastics, small moulders
buy duty-paid raw materials, There-
fore, there is no question of their
paying any tax. The others have to
pay a tax if they prepare the raw
materials also. Otherwise, all those
people who make the raw materials
will pay the tax. Once that tax is
paid, it is paid only at one point; the
other people, the manufacturers, do
not{ pay anything if they manufacture
any materials out of it.

The question was raised about
scrap. Scrap which is exempted will
not further be taxed. That is the sort
of arrangement that is sought to be
made.

As regards glass, it was argued that
factories up to Rs. 5 lakhs capital
should be exempted. I am afraid I
am not able to accept that suggestion.

Shri Braj Raj Singh: The hon.
Minister’s definition is still more
subtle.
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Shri Morarji Desai: That is, small-
gcale-scale industries, not cottage
industries. What facility I am trying
to give is to cottage industries. If
small-scale industries can be given
some relief compared to the bigger
industries I can certainly consider it.
But it will have to be in such a
manner that it is not utilised as a
Joop-hole for the bigger factories.

As regards power looms I had ex-
-‘plained

Shri Braj Raj Singh: Can he not
differentiate between the rates for
the small-scale sector and the big
.sector?

Shri Morarji Desai: As I said, that
wil] be constdered. I cannot say oft
hand just now that this can be done,
because that also can be utilised.
Somefhing prepared in the bigger
factories can be brought to the small
factories ang sold as their produce.
Therefore, one has to find out how
best it can be done.

Shri Braj Raj Singh: I am afraid
‘the hon. Minister does not evidently
know the practice. The small-scale
industries get their raw materials
from the Development Wing of the
Government of India. So it is not
possible that the articles manufactur-
ed in the big factories can be trans-
ferred to the small factories and sold
from there.

Shri Morarji Desai: I am afraid in
this matter the hon. Member himself
is not aware of all the tricks played.
“The Minister knows more agbout the
tricks used in these matters. than the
hon. Member is aware of. It is there-
fore that one has to be careful.

About power looms I had explained
the points fully when I replied on
the consideration stage. What con-
cession was given at first was confin-
ed to two looms, and for any number
of shifts. Then there was a case of
the people working all over the coun-
try, of people who use only three to
Tour looms, and only for one shift. I
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said, “All right, we will also exempt
them”. That does not mean that it
does not apply to thgse which were
exempted before, that is, two Jooms
for three shifts, or that that conces-
sion is withdrawn or curtailed in any
way. But if those with four looms
say that they must have more shifts,
that is not possible to give. It is not
that the first shift is exempted. Four
looms are exempted only if they work
one shift. And we will try to see
that that rule is properly observed
and that any tricks are not played in
this matter.

Shri Shankaraiya: What harm will
be there if the first shift is exempted
and there is compounded levy only
for the second and third shifts?

Shri Morarji Desai: They do not
deserve it. That is my contention. If
they want it to be a family affair,
then only one shift they can manage
for four looms, and nothing more. It
is, therefore, that that exemption has
been given. Otherwise, fhat exemp-
tion would not be given; it is glven
only up to two‘looms. Really speak-
ing, a family eannot manage more
than two looms at any time. But I
have gone up to four looms, only on
the condition that they work for one
shift. Otherwise, they have to pay
the ful] quty. That is how the rule
is made. If I find in the future that
they suffer in comparison, I am pre-
pared to consider whatever reasons
are put forward by them in the
future.

I believe I have covered all the
points raised. I am unable to accept
these amendments.

Mr. Speaker: I shall put the Gov-
ernment anfendments first to the vote
of the House.

The question is:

Page 13, llne 3, after
TAR’ insert “”. (24)

‘COAL

Page 18, line 4, after ‘DERIVA-
TIVES' omit . (25)
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[Mr. Speaker]
Page 13, for lines 9 to 13, sub-
stitute:

“DEFINED IN CALUSE (h)
OF SECTION 3 OF THE
DRUGS ACT, 1940 (23 of 1940),
NOT CONTAINING ALCOHOL
OR OPIUM, INDIAN HEMP,
OR OTHER NARCOTIC
DRUGS OR NARCOTICS.”.
(26)

Page 13, line 15, after ‘PRE-
PARATIONS’ insert:

“NOT CONTAINING ALO-
COHOL OR OPIUM, INDIAN
HEMP, OR OTHER NARCOTIC
DRUGS OR NARCOTICS’.
(27)

Page 13, 1ine 35, after ‘CELLO-
PHANE’ insert:

“that is, any film or sheet ot
regenerated cellulose”. (28)

Page 14, after line 39, in column
2, insert:

“Explanation. — ‘Chinaware’
includes all glazed clayware but
does not include terracotta.”.
(29)

The motion was adopted.

Mr. Speaker: Now, I come to
Pandit Thakur Das Bhargava’s amend-
ments. I do not think he is pressing
them.

Pandit Thakur Das Bhargava: 1
want to press them, because the
incidence is four times as much as T
wanted. I want that my amendments
may be put to vote.

Mr. Speaker: I thought that when
the notification was issued, he was
satisfied.

Sbri Morarji Desai: He was satis-
fied on one point, but there are other
points on which he is not satisfied.

Pandit Thakur Das Bhargava: I
wanted a duty of 25 nP. per lb, but he
has put a duty of Rs. 2-1-0. per Kg.
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Mr, Speaker: So, I shall put amend-
ments Nos. 48 and 49 to the vote of
the House.

Amendments Nos. 48 and 49 were put
and negatived.

Mr., Speaker: Now, I comi® to Shri
Assar’'s amendments. Is he pressing
them?

Shri Assar: No, I am not pressing
them. I beg leave of the House to
withdraw my amendments Nos. 42,
43, 45, 46 and 51.

Mr. Speaker: Has the hon. Mem-
ber leave of the House to withdraw
his amendments?

Hon, Members: Yes.

Amendments Nos. 42, 43, 45, 46 and
51 were by leave, withdrawn.

Mr. Speaker: Now, I come to Shri
Braj Raj Singh’s amendments. is
he pressing them?

Shri Braj Raj Singh: Yes, I press
them,
Mr, Speaker: I shall now put to

vote amendments Nos. 60, 61, 62 and
63.

Amentments Nos. 60 to 63 were put
and negatived.

Mr. Speaker: Now, I come to Shri
Prabhat Kar’s amendments.

Shri Prabhat Kar: I am pressing
them,

Mr. Speaker: I shall now put to
vote amendments Nos. 57, 58 and 59.

Amendments Nos. 57 and 59 were put
and negatived.

Mr. Speaker: Now, I come to Shri
Balmiki’s amendments.

Shri Balmiki: I press them.

Mr. Speaker: I shall now put to
vote amendments Nos. 74 and 75.

Amendments Nos. 74 to 75 were put
and negatived.

Shri Morarji Desai: Does it mean
that the concession is withdrawn?



13159  Finance Bill

Mr. Speaker: The hon. Minister is
at liberty to withdraw the notifica-
tion. These two amendments,
namely amendments Nos. 74 and 75
are lost. Then, there are two amend-
ments in Shri D, V. Rao’s name,
namely amendments Nos. 40 and 53.
Amendment No. 40 is out of order.
Amendment No. 53 relates to clause
15. Therefore, there is no other
amendment to be put to vote now.

The question is:

“That clause 13, as amended,
stand part of the Bill”.

The motion was adopted.

Clause 13, as amended, was added
to the Bill.

Clauses 14 to 17

Mr. Speaker: Now, we shall take up
the other clauses. So far as clause
14 is concerned, there is no amend-
ment to it. For clause 15, there is an
amendment, namely amendment
No. 53, but that requires the sanction
of the President. There are no
amendments to clauses 16 and 17. So,
I shall put all these four clauses to-
gether to vote.

The question is:

“That clauses 14, 15, 16 and 17
stand part of the Bill.”

The motion was gdopted.

Clause 14, 15, 16 and 17 were added
to the Bill.

The First Schedule

Mr. Speaker: The following amend-
ments, namely amendments Nos. 54,
55, 56, 9, 57, 58, 69, 70 and 71 are
all ouy of order, because they require
the recommendation of the Presi-
dent. The amendments to be moved
by Government alone are in order.

Amendments made:

(i) Page 24, lines 16 to 19, omit
“at the rate of 22 per cent.
on so much of the total in-
come as consists of dividends
from an Indian company,
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not being a subsidiary, form-
ed and registered on or after
the 1st day of April, 1959
and before the 1st day of
April, 1961;”. (30)

(ii) Page 24, line 20, after “any”
insert “other”. (81)

(iii) Page 24, line 22, for “1961”
substitute “1959”. (32)

(iv) Page 26, for lines 44 to 56,
substitute;

“(i) on the income from divi-
dends (excluding dividends
payable by an Indian com-
pany referred to in section
56A of the Income-tax
Act)—

(1) on dividends payable by
any of its subsidiary
Indian companies formed
and registered before the
1st day of April, 1961—
Nil.

(2) on dividends payable by
any other Indian com-
pany formed and register-
ed on or after the 1st day
of April, 1959--10 per
cent

(3) on any other dividends-—
33 per cent.”. (33)
[Shri Morarji Desai].

Shri Nagi Reddy: 1 rise to oppose
the concession that has been given in
respect of tax on the bonus shares.
Even the Finance Minister in his
speech had said that the Controller
of Capital Issues had been asked to
be vigilant and strict in giving con-
sent for the transfer of these reserves
fnto bonus shares, and that is because
ft has been accepted in theory that
this transfer of shares is not in the
interests of cither the industry or, in
general, the progress of the country;
and. thercfore, it has been accepled
that one should be strict and vigilant
and not allow such transfers to take
place, as the industrialists would like
to transfer them from the one to the
other. It wag for that reason that a
tax rate of above 30 per cent, had
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[Shri Nagi Reddy]

been accepted by the country and by
this House for such a long time as till
today. Now, particularly, I am not
able to understand why this particu-
lar change had to be made, when we
are entering the Third Five Year
Plan,

13 hrs,

It looks as though there is a con-
tradiction between the theory and the
practice which has been implemented
by the Government of India, as ac-
cepted by the Finance Minister.
Thig special tax concession has al-
ready given nerve to the industria-
lists to demand that the whole of this
tax should be abolished. Naturally,
one is not sure that it is not going to
be abolished in the next financial
year. It is not proper to imagine
that this concession would stop the
demands for further concessions,
from the industries. Each concession
only leads to further concessions.
We have been sceing it one after the
other. I am not satisfied with the
way in which these concessions are
being given. Therefore, I am afraid
that the demand of the industry that
all the tax on bonus shares should be
abolished is going to be fulfilled in
the very near future. I hope the
Finance Minister will come forward
to give a guarantee to the House that
it is not going to be so. But I am
not so sure whether he will or not.
One thing is certain. Of course, vur
past history has told us that a Baka-
sura cannot be satisfied with a con-
cession for a day. He wants the con-
cession day after day and his appe-
tite is never quanched. It is the
same thing that is happening with the
financiers in our country. I hope
this concession is not going to be in-
creased. But it is my fear that it is
going to be. Therefore, I oppose it.
Is the Finance Minister sure that
what he ig doing today is not going
to increase their appetite for further
concessions? Is he sure that he is not
going to give more and more con-
cessions in future? That is the doubt
that has arisen. Therefore, any con-
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cession which is not in the interest of
the country, any concession which is
only in the interest of a small per-
centage of the people of our country,
is to be opposed, when today we are
demanding of the people of the coun-
try as a whole to tighten their belt,
to work harder for the success of the
Third Five Year Plan and to put in
more work for the fulfilment of our
targets so that the country may pro-
gress faster than it is doing in regard
to industrialisation.

It is for these reasons fthat I con-
sistently oppose this concession and
earnestly request the Finance Minister
even at this last stage of the Bill to
withdraw this concession which he is
trying to give.

Pandit Thakur Das Bhargava: In
regard to the First Schedule, the
policy behind taxing the individual
as well as the Hindu undivided
family on the same basis is so unjust
and so atrocious that it cannot be
supported.  Just consider this. In
regard to super tax, one individual
pays on the basis of an income of
Rs. 20,000 and a whole family con-
sisting of, say, 10 or even more per-
sons, also pay on the same basis. One
man pays a certain amount and a
Hindu undivided family consisting of
10 or 15 persons also pay the same
amount, which means that there is
very great discrimination between
one citizen and another,

Our Constitution says in its pream-
ble that there must be uniformity of
status and there must be equality
of status, whereas I find that on the
basis of religion there is great dis-
crimination, which is opposed to the
principles of articles 14 and 15 of ‘he
Constitution. This is so far as the
Hindu undivided family is concerned.

In regard to incomes also, a family
cannot consist of less than 2 co-
parceners and yet only if they are
adult, they can be taxed, if the in-
come is Rs. 6,000. Suppose there are
10 persons. Even if there are 10
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persons and they are all labourers
getting Rs. 10, or so, they will also
be mulcted and taxed, whereas the
minimum taxable amounts for ordi-
nary citizens is Rs. 3,000. So it is so
obviously unjust that I cannot under-
stand why the Finance Ministry is not
looking into it.

I know that it will be said that the
hon. Finance Minister is not responsi-
ble for it and it has been continuing
for a long time. But an injustice
continued for a long time does not
become justice. It is so obviously un-
just that it is impossible not to re-
cognise it as such. I can understand
in Moghul times the jezia being pre-
valent. I can understand in British
times discrimination being practised.
But in these times when there is a
Welfare State, and the rule of law
when the law applies to everybody in
the same way, there is no justifica-
tion for discrimination between a
Hindu joint family and an ordinary
individual. If a Hindu joint family
has got Rs. 4 lakhs and there are 4
members, each person will get
Rs. 1,000 per month after paying
taxes whereas if there are 4 persons,
Muslim or Parsi, who are getting
Rs. 3 lakhs or Rs. 4 lakhs, they will
get Rs. 4,000 per month, each of them.
There is absolutely no justification
why the Hindu joint family should be
treated in this manner.

This is not all. In regard to estate
duty, when we were discussing it on
the 1st September 1958, we said that
there is absolutely no exemption
given for a Hindu joint family, where-
as there is exemption of Rs. 1 Jakh
for an ordinary family. In regard
to an ordinary person there is exemp-
tion limit, but for a Hindu joint
family there is no exemption limit.

Then there is aggression. Even the
property of the living person is also
taken by way of estate duty provid-
ed he is a non-Mohammedan or non-
Parsi, provided he is a Hindu or Sikh
or any person to whom the Hindu
law applies. There is discrimination
between a Mitakshara family and a

VAISAKHA 2, 1883 (SAKA)

Finance Bill 13164

Dayabhaga family. I do not know
where this discrimination will stop. I
do not know of any other country
where we have taxation on the basis
of caste or religion or some other
{consideration. = We should have one
rule for every person, that the tax
should be realised on the same basis,
when the crimina] law is the same.
This is the only country in the world
. where families are taxed as such, on
“the same basis as an individual is.
taxed.

This is not all. In regard to ceil-
ings also, if a Hindu joint family has:
got 100 acres, 30 acres ‘are allowed
and 70 acres are taken away, where-
as if it is another family consisting of,
say, four persons, they will not be
affected. But the Hindu joint family
or Sikh family will have to give all
their lands to the Government over
and above 30 acres. Even there, the
principle of partition is not accepted.
Even the ordinary principle of Hindu
law, that on partition everybody is
entitled to his share, is not accepted.
Even this is not exempted and every-
where they are treated, as a matter
of fact, in a discriminatory way, as
if they were not nationals of this
country. .

Even in the British times, there was
a difference between Hindu joint
families and others in the imposition
of super tax. In the case of the
Hindu joint family, limit was
Rs. 75,000 whereas in the case of
others, it was Rs. 50,000. Even in re-
gard to other taxes, like the excess
dividend tax, the limit was different.
But now, it appears that except in re-
gard to income-tax upto the Rs. 6,000
limit—if there are two persons and
.both are above 18—there is no other
distinction. This concession made by
Dr. John Matthai in this House, has
been taken away without any reason
or rhyme. The Investigation Com-
mission also supported that. The
Taxation Inquiry Committee presi-
ded over by Dr. Matthai also support-
ed that concession. But that conces:
sion has been taken away without
any reason, not by this Finance Minis-
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[Pandit Thakur Das Bhargava]

ter but by the previous Finance
Minister. He had then said that he
would be pleased to look into the
matter, but the present Finance
Minister not being satisfied with the
reasons I gave has not even said that
he would look into the matter. I do
not know where we shall go. If I
try to bring in an amendment here,
it is barred by law. If I apply to
the President for making a change in
the law, permission is not granted. I
even applied to the President to allow
me to introduce an amendment here
so that the Hindu joint family masy
not be treated in this manner. Even
that request was not granted. I do
not know where to go.

Previously it was stated—before
1923—that when a taxation inquiry
committee was appointed, it would
look into it and come to a conclusion.
But what is the position today?
Estate duty was not levied for a long
time on the basis that it was im-
possible to say in regard to a joint
family that its property could be
divided. 3ut now when they want-
ed to have estate duty, they accepted
the principle of notional partition.
When the question of notional parti-
tion ig applicable to estate dquty, I fail
to see why it cannot be applied to
ordinary income. If notional parti-
tion can be accepted for estate duty,
it can certainly be allowed in respect
of income tax also.

Therefore, my submission is that on
the basis of logic, the Government
have got no case to proceed with the
First Schedule. I oppose this Sche-
dule. It is so unjust and discrimina-
tory that it is opposed to the princi-
ples of our Constitution and to all
cannons of fairness.

Shri Morarji Desai: As regards the
bonus tax, I have explained why we
have reduced the percentage to 123.
As a matter of fact, with 30 per cent.
tax, all government revenue had
gone, because no bonus shares would
be issued. That also does not bene-
Bt society in any way. The equity
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structure has got to be strengthened,
and therefore, proper issue of bonus
shares is not undesirable but is desir-
able. Therefore, it has been reduc-
ed to 12} per cent. I have no doubt
that Government will receive more
revenue with this reduction. There-
fore, it ig beneficial to government
revenue and not harmful to ijt.

I do not see that there is any con-
cession given in this maiter which
will call for greater concession. It
these people desire to get more con-
cession because a concession is given,
that is a common human failing. My
hon. friend also asks for more and
more concessions, once I give a con-
cession that he asks. But that does
not mean that because it is asked, a
concession is given. If a concession
is required to be given, it should be
given, whether it is asked for or not.
If it is asked for, there is no harm
in it. If it is not given, it is because
Government do not consider that it is
necessary or that it is possible, to give
it. But it would be a very strange
argument to say that because a con-
cession will be asked for—a conces-
sion which deserves to be given also—
it should not be given.

My hon. friend Pandit Thakur
Das Bhargava, feels very keenly on
the matter of the Hindu joint family,
and he has been pleading for it year
after year. It is unfortunate that I
am not able to agree with him end
I have said so. I cannot give him a
promise which I cannot fulfil. It is
therefore that 1 have said Rhat it
is no use my examining it because I
am not going to grant it. He will not
agree with that and he will press for
it. I have sympathy for his keen
feeling, but I do not agree with that
keen fecling. Therefore, I cannot
grant what he asks for.

Mr. Speaker: There is something
to be said in favour of the view put
forward. The Britishers wanted to
have individualism in this country.
We are struggling between individua-
lism and collectivism. I do not know
how the result will come about.
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The question is:

“That the First Schedule as
amended, stand part of the Bill.”

The motion was adopted.

‘The First Schedule, as amended, was
added to the Bill

The Second Scheduleq
Amendments made:

(i) Page 28, line 18—

(ii) dfter “entry” insert “or en-
tries” (34)

“(iii) Page 30, line 14, in column
2,—

For “China”
“Chinaware” (35)

substitute

:(iv) Page 30,—in column 2, after
line 19, insert—

“Explanation. — ‘Chinaware’
includes all glazed clayware
but does not include terra-
cotta.” (36)

(v) Page 32 line 28, in column
2,—

after “all
“namely” (37)

sorts” insert

«(vi) Page 33, ‘line 7, in column
2—

after “Cellpphane” insert—
“that is any film or sheet of
regenerateq cellulose”  (38)
[Shri Morarji Desail]
‘Mr. Speaker: The question is:
“That the Second Schedule, as
‘amended, stand part of the Bill.”
The motion was adopted.

‘The Second Schedule, as amended,
was added to ‘the Bill

Clause 1, the Enacting Formula and
the Long Title

Mr Speaker: The question is:

“That Clause 1, the Enacting
Formula and the ‘Long Title stand
part of the Bill.”

The motiun was adopted.
‘354 (Ai) LSD—3.
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Clause 1, the Enacting Formula and
the Long Title were added to the Bill

Shri Morarji Desai:
move. '

Sir, I beg to

“That the Bill, as amended, be
passed.”

Mr. Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Dr. Sushila Nayar (Jhansi): Sir,
while I support the Bill in general,
there is one point which I wish to
bring to the notice of the hon. Finance
Minister. In deciding exemption of
the gratuity from income-tax, govern-
ment servants, Armed Forces and
other civil servants, have been grant-
ed that exemption whereas those who
are employed in the private sector
have not been given the exemption.

13-13 hrs.

[MRr. DEpPUTY-SPEAKER in the Chair]

The reason given seems to be that in
calculating the rate of gratuity for
government servants it has been done
after taking into consideration the tax
requirements whereas this is not done
in the case of private employees.

Sir, look at the consequence of this
as it touches an average employee.
Supposing there is a man employed
by a private firm, corporation or
newspaper or anything else angd he is
earning Rs. 1,000 per month. His in-
come for the year would be Rs. 12,000.
At the age of retirement he earns a
gratuity, say, of Rs. 10000. His total
income for that year comes to Rs.
22,000. The income above Rs. 20,000
for the year is liable to super-tax so
that the man will have to pay 8
annas in the rupees as Tax and
super-tax. The result of it will be,
as things stand af present, the man
will have to pay Rs. 11,000 out of his
Rs. 22,000 for taxes so that all his
gratuity the total amount of his
gratuity, Rs. 10,000 is wiped out, plus
another Rs. 1,000 out of his salary.



13159 Finance Bill

[Dr. Sushila Nayar]

I am sure this aspect was not kept
in view when an announcement on this
subject was made. That is why 1
take the liberty of bringing it to the
notice of the hon. Finance Minister.

There is a proposal that this be
spread—the  gratuity! 1 income—be
spread and the tax calculated by tak-
ing an average income of three years.
Why spread it over three years If
it is to be fair, then, it should be
spread over the total period of the
years for which that gratuity has been
earned by that individual, be it 5
years, 10 years, or 15 years or even
20 years whether it may be. Other-
wise we are liable to be charged with
discrimination. Already people think
and they say quite openly that we
think of exemptions and reliefs etc.
only when it touches the government
servants and we do not think of
others.

This man in private employment
has alsp got a family. What is more?
The government servant is going to
get some pension and some gratuily
whereas the man in private employ
does not get a pension, as a general
rule. There is only gratuity with
which he has to support his family.
Therefore, -in. all fairness and justice
we should do away with this discri-
mination. I do not want to say that
we should do anything which favours
the man in private employ as agalhst
government servants, But he must
not be hit harder than other people
either.

-Therefore, 1 request that either the
gratuily of the man in private service
be also exempted or, at least, the
income from gratuity be spread over
the years for which he earned that
gratuity so that the taxes that he pays
are in accord with what anybody else
pays, who is in government service.
and the element of discrimination is
eliminated.

With these words, T support the Bill.
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=t wwuw f\g . ST gy,
a8 q § v faa 7Y wEeT ¥ =
wreaTad fear @ fF S 8 dard ax
AN A FI F IG § IT N AH
& 9T W W AR S wEd,
TaT FE TAY TOFT frera fow &
e IANT A T€ IAM #Y qfagifar
# 5T @ w% | § IF &Y I WEAAT FT
419 AT ATEAT 91 fF a9 G AT
gz Fre@m § ¥ 97 T W) A
ATH FT qGT @ T 49 &9 | § THAGAT
g fr ag a7 & | WS o1 A I
Fa7 §, 9 fawra & avaew ¥ A
T, I & A FT aTE AF AT qAAT
g, W el W gE FreEm 7 a®
FIEEM & ATT &I X AT FT 9 47
qEAT TG g1 T | § sy Few fw
fasr A4 #gT T TR ATWAT FI eqTA
# @3y gu w5 qar aowr faerET
fog ¥ e 9T 9T F9T T HT
F IO FT g A @ AR T T@E

cgm wy fomm # o7 Sa

wa gdra duadla FaTr §F T
adAz F FT TEATET K W FIAT €T
2y o 3§ @ aw@w g adr e
T T AT WIFTGT FET T AT,
Fdew gwaar g, v & FIT I A
gt gty At fRT S5t § 6K
fom & S92 2 a7 famm, fom aweamsi
#1 wawE 53 famr, gdw QT
ffar g gt g 1@ AR X oq &
TAEEAT ¥ AFHT NHAAT g AT
W HeF A ooF dEar qur gE € fw
M gAw qEANE AT FTOATET §
39 # AL T A F FOR FIH AN
§ faw & g9 g9 qEadig qIST FIT
FuI qar gE ww ufam & FH
2 TaT | 98 yaw ¢ fF fad gaadia
AT ¥ wed § G Wiwst &
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qafas vo a1 so @ W, fag Fw
fed 91, IFX G AR IF F1 FH TG
fear s a%r | g7 9@ A ¥
TR AT FREIST T 97 fF w0
T F 1T AN q¥ g AfF TE W
e g o) faT & &7 J]| A/
TEFAT EHT 0 FF q TG &
Hiwg THfaa gu & a7 ¥ M T
ST ara g F g aeT W FAT A
FT L FAT vo 1@ AT § FULT 5o
1@ ZAY | T A@ ¥ gW @A & @
g7 duadfy aom ¥ s F09
&€ FUT AN A¥ gia o A7 FT7 A/
Sraggsd et 71X greg fas ¢ FT
oY & AN F F 7 T Y sgaear
F@IE 1 59 #1 Fftom 78 @ &
qfrr daadfa Ao & warw @ gn
qeF § aga a9 qeqg) ¥ IHC IAG@A
HR 0 THiT 97 F¥at w7 q¥Fv Ao
fF 3 3o § wag WIFH HIW [T A
wifs # @ oA & waEe d93r IR )
% wgm fr 9@ g dEadfa deen
¥ wafaz w1 wfaw =7 faan Ja @
ATHTT 37 79 |t o7 faame T AR
gdr N fraifa w2 fF frad o
F eaaa faadr saafra 920 &1 s9
qq & F19 fagqr 91 4% | 9«9 3@ qH
nfEd #1 &9 ] A 1T w2 A I
T A GE WA Jiar g fF 3w osam-
afFd &t w27 F foq Fm adeE
wfeaqe frar g | & anAT g &
TEIT 7T a1 F) &#HF1T HA0 F 79
a9 afsq #t ¥ W F foq fgar @
F AR w5 0w 4df & awn &
B1Z ST F1 whre ¥ wfas b
a1 gwfET § g e i
IHIGTT FIAT & weada wiaw & wfus
B AT E-3aRTT #Y qgIA I AW 2 |
AR Sl 30 0 AT afeadi & fatm
FY sqaEqr qrT greT ¥ F9 F7 a9
g I ¥ TG 9T T FT Loo WM
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fre afmi &1 e s sifed
aife 59 & 3w & wivww J wigs oy
it w17 faer 98

T gt ¥ f ag wear g §
f &% & 73 fraw v g @ fF o
oF fodt sofew #1 oF @@ wTHEAT
&Y gF1Y T9 qa9 GF I q FTE HATT
adY fear smawT | fom SR 9% TaEw
39 wAT § 97 HT WINSA FH ¥ FH
300 T9aAT Hifew T =ifgq | Afwm
ST AT Adl ®T FW FQ § I G Tg
fergra @y Adl fwar smar 1 Sw W
WG HGWT S q9 ¥ GEg o o9 §
AR 9H & YIE &Y d=v oA g, ar
1= e &1 21 gw a1 19 ey A
&1 99 F a ¥ W ag Adf qu {w
FT NI W ¥ A TH F QI @Al
a3y ar =Y faw & fr qg weer 9%
AGA FIEI FT GIAR FT g%, IA B
fererr 2 &%, woT /9 9% @@r @&
AT A HEATE @9 T G | G
1 % %7 fggra a9 ¥ a7 gwm @@=
wifgd | #C W &1 fagrea ag gmr
=rfed & J FT I F7 awar @@r §
Iq & & forar @ | FfgR o S
Gt F7T F% AE ¥Q@ s ¥ o7 av
qFTT F1 72 fouw g 5 o= a5 35 %1
HIT 3Joo TYF WIgdIV oF =@l grav
A .97 THFT a9 wE Aqawr, Afew
adft # aEy ¥ faa 2g frow @
w@Y far s 1 F awear § f@oww
g w7 AT E {F T §1 39 HEA
a3 wafiE & A fasiT s afed
R #9 4T §T F99 g1 fagre awe
grar sifga | Afwa st afz qoex
AT 7 ¥ AF q FH § &F AU AT
t fr 9= afged & ar 1€ ¢ &
ferar s wifgd fSer ®Y S| =TT
& | ST AR AR I GETT &1 AH
et & ar AT 1 FrE faw qgam
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g arer #€f & | fegearT ¥ g
F T A FOT Qoo FAT TIF F
T AT ¢ | 7 A 8/ FUT T A
Tt ¥ & o¢ wfeme o oF € fow
F Y FANFLC AT & | afEa fomd
o qfw 9T &dt A 8 IT T FIT
Yo gfeea &Y 3% =% S i &
U g W A T Q¥ Sfawa fram &
I ¥ q 7@ qfE FT Yo S W
& | T FFT A &g Ffawe fFa &
T FT HIH FL 3dT ¢ a1 T HT
F9 Al § faen FT Faa wo 333
w7 v & afq gt afam dar w7
¥ fegam & R FUT AW &0
Trga fuent 71T 7 Y g9 7 oaw
fegears & et g1 F FTL7 3 FY
At ag giaar faslt 3 1 o7 w9 qErs
F gaL aut w1 waw fade gland W
A2Y & A 7 awaAar g 5 oF awn 0
gfaar 2|1 weaw wawE ¢ o &
LA & g AT TITHHT FT 6T
9T WHA | IE g TR A F1 G-
14 I AT g ATARIHT FT A THH
¥ g+t F1 gifaF gganr FT G |

T fowfaer & 77 oF am AR
FEAT & | A HWAF AT FT I
soq fafeeg & & faq 2fkad FHrmm
T & A fy e ¥ fqg, S &
fea, 93 ¥ fa3, w4 ¥ foa o1 ow=w
fedy st & fad oife sl X
T &, Afpm S A @t 7 qar
idr & fo= *1 gar a7 ¥ gam W
1 wo ftrarr siwar seft g€ &, 3A AT
INEH 0T § & fag g Ay
36 & F1E FIH @1 ISTAT AT &, A
Y F I FATA g H ISMAT AT
g A FETT FY a9 & ag &fEATE am
st & B og awenr oAt wfew
¢ Br 3@ &1 gem & frd g} o
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g & & gw fFe @@ ¥ WR
feamY grar senfee aeget & gmw
sy %1 fgama o a%d € | & g fF
FIFT 9 T8 4 aRfTrgas fa=me
FL AT afs 3% qfrr gaadfa g
F A% TAAT § a7 3T F fag °g
qEAAE § AR #1579 s
FT a7 &1 a1 @w # qar fear war
g9 FT Wgr IMEw a7 fafewa faar
Eicil

IUTEUR REAT © HS HIAAT AT
HIS &X |

it worrw fag : & of fuwe &1
awa {7 fear s

IATEYN WEIIT | WY T 4w iy
T q1 £ FHA 7O 4T, 7T AE fowe
g 9% & | W AT T TeH FIfod |

st oo Tag : & =g f e
zq arg 9T fa=re 52 & o €9 w710
@r # 37 @Y & A Y T @7 H
qar Y & S+ ST §T I T
frfese 7 & fad o & fagi= ANy
faar s |

Iqreust WEET . TGT AFATH AT
T am *1 & & mwdT g3ed 9F
Afewr o faege =Y a0 w®, o 1
¥ fedfiow frar mor g 9+ & a W
g wEl FF AT A AN 4T A1
® €

st wwow feg o sad ag fagrea
& fwar & o wrgdq faw oz fody off
faga Fr fa% faay s g% €

Jareaq wgHAY - AT TG Y€ 7 T
g1 et & 1 = w qr wie g€ Ofer
QTAT R E | TH FHT A1 W HT 37N
it & fo% s § 57 #7 5m 98
e ¥ FT gwq §
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St awew fag @ T A @)
fergeama &7 A\ AT 7 AwHEar
frf T 3t & gafad § g7 a1at ® AR
2 @7 a1 |

a1 7 #g @1 41 fr gfy w7 qaigt
F F9a § F F oG TEEHC HY OF
FA gAY Sfgg 10 X T
FAT &Y ACE A T HT QAT AT
fear T ox aaT S @ e faa W
#AERT AR AT FAAT TH IFR
T FAEY qATY F 97 F 7Y & AT -
frd ag Fady A@f av a1 Wy & | &
qamar g & = a1z E i feeg-
=M & fpaEt § f #am fY guadfa
AT F qFA aOH F @7 IR
G21 &1 /Y T F g a8 gegea AT
2 fF g7 A wadr qaER 1
a7 faor | ma Y faRa & o= oA @
g 3w & #war g fa fegeaw # i
e qargt F wAY 7% @O AfwT 5=
F1 uw ag ) oftorm g e gk &
& fRqET Y daraTe A Fraa A e
FEAY F ZH TBLT IT F A4 AH
F1 3faa qgew 7Y facmrn 1 gafad 3
g0y § e fa svq garat F1 saEa
=g fafaa #0 & f99 0F F9EY 9918
g s Jq qF feamt #1997 &
qIaR F1 Ifaw aw A feee @
T g7 ¥ firdY s 1 3cAng 9T AE
&1 g®ar |

¥ o7a § OF a1q K F397 q1gar
FlragamaaR #{ TE &7
=g g 5 ga Y ag fassg &7 Fr
ifed fF wfasr § gy waw ®/K
AT FI FTTETFATENT | T HI
HIAY AT FY GFA qA0A & fAd 29
¥ # fafreg w3 3T WA &)
39 fawg #1 wiw qwrfAw T ¥ A
wiAY wifed ¥ifs o aw TW@ A
dmifas g1 ¥ Wi gIaE AE gnn
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T F T8 Tg AW g 9% fF
FFT a7 W AA FAGT 9T q7ar
2 | 9T F T G B AT A gnY
T IF g awar ¢ fF foaq &7 evwar
F I AT T & 37 ¥ T wfuF age
g @ AR o £ #7237 17 eqwar
? 37 & FT g 7 Ay sa | FT ager
#1 fagra g @1 wifeq fr fom &
foaar #T 37 *) qHar & 99 ¥ IaAT
& < aqq fear 97 | gafwd g9
aArfad FT F4A FY qTEGT FY AT
[rfex o

o # 7 ag FgAr1 Tgan g F w7
ZH &1 qIATTT JIAAT FT AHA FATAT
g a m # o wwrwfaindt safaar
92T g1 WY &, AW F &7 § 7\ qar
AETUAHT FT GH&4T oF 3 F graey
H, 3T 9T UK FTAT HEIGF ¢ | qET
g T @ gH FEITE) Fur A1 /)
g ART |

IR WEIQ . WAAT qGET
AT arq #g & § 5 7 T9a fafaex
ATET I FT AT Fg aF 31 | AT
|G A q9ET A9 39 a9 I §
fim &1 e fafweex ogg ad
FHT |

Shri D. V. Rao: Sir, I would like
to take this opportunity to ventilate
some of the grievances that my State
of Andhra Pradesh generally has. We
still feel that Andhra Pradesh is a ne-
glected State where industrialisation
and other matters are not taken care
of properly. When we go into the de-
tails, they are as follows. The per
capita investment in industry in An-
dhra Pradesh is 10.68 whereas the all
India average is 20. The per capita
income from industry in Andhra Pra-
desh is 20,23 whereas the gll India
average is 39.60. The figures in res-
pect of the licences granted to various
States show that Andhra Pradesh gets
4.1 per cent whereas Bombay gets 31.2
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per cent, Madras, 15.5 per cent and
West Bengal 16.1 per cent.

This shows that Andhra Pradesh
still continues to be a very neglected
areg though it continues to be the
agricultural base supplying its sur-
plus rice or whatever commercial
crops it can spare, to the rest of the
country or even export them to foreign
countries. Not only this. The in-
vestment of Central projects comes
only to Rs. 11 crores in Andhra Pra-
desh since the last so many years,
whereas in other States like Bihar and
Madhya Pradesh, it goes up to more
than Rs. 300 crores; in West Bengal
it is between Rs. 250 crores and Rs.
300 crores; in Orissa, it is Rs. 250
crores and in Madras, Rs. 105 crores.
Therefore, the Centre is not taking
“proper care in investing funds either
for industrialisation or even for other
purposes in Andhra Pradesh. So,
there is a legitimate ground to say
that Andhra Pradesh is being neglect-
ed and has been neglected. Even the
allocations for the third Five Year
Plan do not seem to make good this

+ gap that is there in the national econo-
my of Andhra Pradesh.

In the matter of communications
also, Andhra has been neglected. The
communications in Andhra are poor.
and the third Plan also refuses to give
‘any new railway lines to Andhra
Pradesh, even after repeated demands.
There is also a pressing need for new
railway lines there, but nothing has
come out of the third plan and no
new railway lines have been givi
Andhra Pradesh. Even in the matter
of education, Andhra is so backward.
For instance, of all the engineering
. colleges we have, not a single college
has a post-graduate course. If this
is the state of affairs how can we ex-
pect people in Andhra Pradesh to get
advanced technical education and take
their proper place along with those
in the rest of the country?

Whatever funds are there in the
allocations of the third Five Year

APRIL 22, 1961

Finance Bill 13178

Plan, some of them or a major part
of them are being spent in irrigation

_ projects so far as Andhra Pradesh is

concerned, and we are of course hav-
ing good results for, the rest of the
country is having its rice from Andhra
Pradesh; besides there are good com-
mercial crops grown which we can
also export. But then, while the
Centre is getting in the form of excise
tax and in so many other ways through
the commercial crops large some of
money, nothing is given in return to
Andhra Pradesh. I have already
shown that only Rs. 11 crores are
being spent on the Central projects
in our part of the country. It clear-
ly indicates that Andhrg Pradesh is
being reglected, and this feature is
against the declared policy of the
Government, namely, a balanced de-
velopment of the country should take
place and there must be a dispersal
of industries. But this balanced de-
velopment has not taken place and all
these promises are not acted upon.

I therefore demand that the present
policy towards Andhra Pradesh should
be changed and Andhma Pradesh
should be given its proper share of

{ allotments especially in the matter of
industries and education. This is not
only a demand from myself or this
part of the House, but of all parties
and all people, irrespective of their
political or other affiliations. They
are all making this demand, and the
Central Government has to take note
of this demand and see that it is met
as soon as possible.

Shri Mulchand Dube (Farrukha-
bad): Mr. Deputy-Speaker, Sir,
there is just one item in the Finance
Bill to which I wish to draw your
attention, and that is about the
excise duty on hooka tobacco, This
is the most inferior kind of tobacco
that is grown in Uttar Pradesh. But
it so happens that the duty on this
kind of tobacco has been upgraded
and this has been made liable to the
same duty as beedi tobacco. Beed:
tobacco is not grown in Farrukhabe
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at all; only hooka ‘tobbaco is grown
there. I do hope that the hon. Minis-
ter wil take this aspect into consi-
deration and reduce the duty on
hooka tobacco which is not certainly
of the same quality as beedi tobacco.

Shri  Narasimhan  (Krishnagiri):
Mr, Deputy-Speaker, Sir, I seek your
permission to congratulate the Finance
Minister for having shown both firm-
ness and a spirit of accommodation.
He levied the taxes and when the
difficulties were brought to his netice,
he came forward readily with the
amendments and concessions. A con-
stant enquiry and watch has to be
kept on these taxation measures as
and when they are enforced. We
should always see how far they affect
the incentives for savings and produc-
tion.

I would also like to join in the plea
made by Dr. Sushila Nayar just now,
and also the plea made in the earlier
stages by Shri Masani and Shri C. D.
Pande. The Finance Minister was not
in a position to appreciate the difficul-
ties mentioned by them. I hope that
later, through executive action if ne-
cessary, the Finance Minister will see
that the gratuity to people working
in private companies, firms and cor-
porations is exempted from tax and
that these people are not unduly dis-\
criminated against and treated as dif-
ferent from the position held by the
Government servants. Apart from
the injustice that is felt, it is our duty
to see that such feelings do not crop
in. Actually, these gratuities and
other benefits are paid under statutory
obligations as in the case of journa-
lists gnd many other labour tribunal
awards. Under the statutes, the com-
Panies earmark gratuities which are
paid in lieu of pension and such other
things. So, if g sympathetic approach
is brought to bear on these matters,
that will be much appreciated and the
feelings of injustice would be remov-
ed. I request the Finance Minister to
see if by executive action a sense of
f?irplay could be brought into opera-

ion,
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Shri Achar (Mangalore): Deputy-

Speaker, Sir, I fully suport the Bill

and also, with pleasure congratulate

the hon Finance Minister especially

for the concessions he has shown in

respect of some items. I take it that

from the concessions he has shown,

he has recognised the basic principle °
that the capacity to pay must be the

criterion more than everything else in

respect of the question of taxation.

The most important aspect of this
year’s Finance Bill, as I feared in the
beginning, when I spoke on the bud-
get, is that the indirect taxation is
very much out of proportion to direct
taxation. In this country, according -
to the latest reports, the income in the
rural areas is hardly Rs., 250 to Rs.
300 per annum per Capita, which means
that it is hardly Rs. 25 or Rs. 30 per
mensem. Is it proper to tax that in-
come of the rural population? This
is one important aspect of the ques-
tion. I feel that our Finance Minister
has recognised this principle of capa-
city to pay when he showed the con-
cession for kerosene oil or for some
other small items like power-looms or
even newspriul. No doubt he has re-
cognised this principle, but I want the
Finance Minister to consider one thing.
So far as the Plan is concerned we
want money; there is no doubt about
that. Both direct and indirect taxa-
tion are absolutely necessary. But the
real point we have to consider is,
wherefrom can we find he money.
Are we to tax the people who hardly
get an income of Rs. 25 or Rs. 30 per
month? Are you not taking away the
morsel of food from the mouth of the
poor people in the villages?

ras direct taxation reached the
highest level? There are people get-
ting Rs. 3000 or Rs. 4000 per month
and there are also a large number of
people getting at least Rs. 300 or
Rs. 400. Has the limit of taxation been
reached in regard to them? It is no
good comparing with other countries.
Are you to tax cloth for the people
whose income is hardly Rs. 30 a
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month? Are you to tax kerosene o0il?
I know in my own village, people
belonging to the scheduled castes and
tribes, especially, take their food
before nightfall, because they cannot
° purchase kerosene 0il? Are you to
tax them?

I was very happy that at least with
regard to certain items the Finance
Minister has recognised this principle
of capacity to pay. I appeal to the
Government to consider this aspect of
the question when we shape our
taxation policy and see that taxes
are collected from people who have
got the capacity to pay compared to
the capacity of a man getting Rs. 25
or Rs. 30 per month. How is it said
that the income-tax rate is high
enough, compared with the sacrifice
of a man getting Rs. 25 for his morsel
of food, with probably his child starv-
ing? Are we to compare it with the
person who is getting Rs. 200 or
Rs. 3007 Can we not tax them a little
more? This must be considered.

I fully support the Bill. I am glad
that this principle has been recognised
with regard to some items. T hope the
whole policy will be shaped according
to this and the Government will try
to find money from people who can
afford to pay and not from people
who are really starving,

sitwet st A (fawrraT)
JuTens wgied, femw faor & are o
Y gT AAAT qET A A g 4@
TTFNE FAIFTRGUENF gw
gaq ¥ §g hIET T ARG

# FaY g fF 7w o9, e
gxg AR firgz “v & fawd aem gESE
JTA-F-JI AT AT W@ &, FIfF qAr
™ F N 5@ & | AR AR agd
AT FTeF g & o o T §
3 g2 1 ¥ | Faetar oft g3 w7 F
& fr st g7 a9 & AR AT T
£ A ITATF a9 F aE FA AT )
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A FART FATAT AT TEAT T FQ E,

fom & 7 Sl § a=r a% | a8 W L "
AT ®IX ¥ AT FT AT ¥ G WGT &Y
% | /A EA F 9T wAT gIAT Y
WA gg ¢ fFgvew daw &
{eiFed aga WY 73d § 9% 9 FH
FeAR-GeeT g ¢ | g faw wAy
oY w=g qqaF €, gt & adet
F a1t ¥ 99 5 A § | g9 A A
Tl facea & AT 99 F oo A

TEi F fog g R, aw A AW Ry

T3] ad a7 & fF gud s § qeew
aga ufeare g 4, affa @ q@R
F AEL, TT THIL FT grafaaas v
qgT TACAEA g1 AT B | AGA goeAw

N 9T A AT F qr F5 e
Fg | ® 1wy faeet ¥ ouAdr ¢
fad fF 7% gPAl o 3 R A
FIAT FT AT G497 JTAT § A TF gATT
%1 feara Tan Srar & | w9 39 ¥ G
w7 f& At &Y fofie 91 48 37, av
F w2 & fF Fow E99 O | W W
etz & fog SR 3T &, it 7 foraa &

g fF & F ofY war, 7 foady ama &1
qTer a9 #, I9 ¥ agq 9 fawA §,

Al 39 F1 ¥ow 279 a9 AT & |

3 G T g TF EFF ¥ qEA F¥

FIfErT F & | FE AR AW AT §
fr 3 fedaed AR qRATIEE &1 A
fegaa faam #T 99 ¥ 39 @@ $F UG

o & fF Fei ) CFw aw aFaTE | 2w

@y & fr efeex @m oS #X AR

¥ 97 ¥ o +10 59 § 1 7% PR

g #1 oara g 5 fow safe @y

W FT oFEN & o < Al

a7 FT A foEmr & ) g owW H

T TEAE § | ATAA AT St @Y 5w

T qaowg AT Aifed W A A

FFq oquTd & 99 F a ¥ FTgAEy

o ot |
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Wgi aF q9E T @AY g, Ko
FOT v & foy @< J gae g
TETAT AT & | F FEAT el g fF A%
¥ #1E wa fwfae aore 7E a1
ST IR A9 ®9F I, a1 98 TF
TIAT FETET § WX W A w4 g, v
2 TR FaT & | W o Ifwfae
FHE AG I g | TE FRAT qLH
q9E AT & | OF wfger W wrAAa
HAY oft #7 gEgTEmay FX @Y &, W fE
fecht fafreet § | W &t oY ]
T F FELG AT, @ IAR FEAT
arfeq 47 | a8 M aigw & av fF
YT WFT7 § IAAT TT AT FL X 2D
T AT H AT T AT =T
gar & ! W wawd q® % o
AEF TG4 &, 99 W AR ¥ T4
> =fed

T &7 a6 § FUST W &
1T a9 2, 3fFT S JrTe-a gee
T 399 o9 &, Sl & o7 T e
o & | 7hat & fag w7 oo Al
AT -1 AY A ¥ §, TA®
fore &Y% coTTe G AT & | I A
a0F ¥ Fgr AT § 7 v Arfafes
92 FYT FET AR & | T q-
fafee® qe & @i & AT o)
ot # g W g & 7o ad
g 3, FE W A T @ | W A
FT I F T qRX A T 397 g9
g A g FEy € 5w watem A
s FE g, v e AT g v
gF #1 & G faew § AR gEk ®)
IR FAR A SAH wow ¥ gwww
TZT HIEAT AT § A I HES Y
FH FTY FT HIGE AG FY o1 G E |
ST AN FEF 7 §, A S dad
Tq1 faar smar @, e fee fr =g
HIEAT G TG T | F FEAT A
g fr g Y g Afq woar oifgg
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fF N are # FOT Ty g, Iy
TFY qgiE o AT WK FY F
far 9 A1T 37 AT A F F gEL
& AL AT HT FIET A I )

W ¥ WY e qY §, I fed
A MaHe A TE F O & Aefr
T 9T ©2q 798 99 % od 7y & )
F Farr et g 5 wew Re s
# faug & ow qeww €22 ¢ fog®
W WF ¥ qgl TF F@mT o agy
qAT g | Al FE TS T E TG
g @, afegt o7 @iy ad & sy
woft St ¥ F qae ey § fF ag ww
% FORN | Fgi U FE S0 I FTH
FA & AT TFT A F O FE w7
g & W F AR aga 09 §

9 @ & fF = ¥ g ok
Ty wet frey § i wiEt F e
wgt, g, fart #wa o7 faey §
ug Y IeeT WA § | qF S99, 9 qAv
Tt & T TE A fremr @ SR Ry
¥ 7 Yoo I foemar & WYX 7 doq v
AR 799 & | QT A g oY
SATET FEAT IIAT § W1 I @ oA
SATET gYaT & | a1 5w fegfa Y
FUTH T HR ey [T Awfed |

#To TAAHE FTAH § TEIF FT
TAHH Za9 FICE F1 A A fa7y S
g, 78 qU g ) fegr srav @ | =y
T T & W we & sfae ¥,
G §, a8 & G faeeft § 1 g
afors ag gar & fF aumw T a
&Y ST @ S IS w7 G g @ W
T Hefled gt § | g 7 e
TE Y | qgT s AT aF qaT WA T
T femia femdde aret & G AT
gl gan | A feA A w1 w4w Ty
qF FC ATAT § | qTO MW qgq qedy
¥ a0 AR ol ¥ T @ I
e ad &< faay smar
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Fga € f5 grdY strer sy & AR
S =TT &, aEY |y g ) faay oo amy
&, T ®IAT FE T @ g v & |
AR 7T sTH SAATHE F foF ¥T €A
¥, {,%0,000 T F7 UFEHT AT ¥
AR IqF ¥ TFFST 30,000 FIAT
AT FY AT §, A eI A &
foa war S E, AT JTFT Lo,000
wuaT usfafregam 9%, 4319 A1 mife-
farmadarg ) seFTad ag g fr
A R gm W[ F e 7oy g
FIAT @ FCAT TEAT & | qE HAT A
g 7 7 wex ghamw feam fafwe
qrzE ¥ Fgm Avedr g i T Amaw
FC Yy wifegd, o = 7@ =fed

IIEA WEIRd, WITHI HT(A §
o seddY, aeeady A i, 39 41 F7
AT T T 2 Aifed, A AT qAr
A wfed, SfFr agi o ag grav &
ey W1 gEEdr T QST av grar @
Ffwa gt & @7 47 77 § | W afe-
WY FLA AT FIE G g FWfAA
FW A FAO AT AU
FT OFW ART TGl gET &
T AT EHIH &, IAH AT A FIE et
A ad) fr @ fFaT w99 ¥ AR
fpaaT dar aFar FTHT § @9 g1 9
g | il s & fafafgat § ok
37 fafaety & o< o9 qar g
@ qar T fF (o—3e0 F Flla
FRET & | TT FAEIT T W F19-A79
YT AT AT FT 197 & | L 19
T A FT TAATAT AT &, xTaq
1T & W gEl aIE FT @A Frv
F A & 97 99 9 § AR 5y
AT 78 § | A FREW & 1w A
HTEHY HEsT g § IAET AT T ¥
T AN 1 txe wWATTHET §E &
AT e F 78 &Y HE GRS g
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¢ 1 ag ama Adt & fF TF s Ay
qTETZ gAY AT TET & | FARr qTETE
agdft &t sy T &) gwEr Ao A7
Y @1 &, FAT 7T qr=r &7 wgewr @=i
fRae § agar I= 97 @1 & WRIIAT
# aredt g fr mme gerg | F wred §
for ar @Y oo 37 FHE T #Y AR fradr
FHETATAE &, a1 7 aY 98 qHAAT
g 7 7% agama € w1 faar @i

T &1 347 @I 8 7 WIS MiEt Fr
AT T W AT AgT a8 W/ | ;]
TET FT AT FF HWT TGT I AT E
& | it § A F I o & faw w1
o947 7ET &, AT H 7 oA faT AR
T &, I9% 919 471 781 & fF F1E F9
TE FL qH | TgL AT A goAT 7AT
FT AT TG T TG §, TF T4l T 3
Ad famar & | Fgx wgF W1 @ E, ma
92F 1 @ E | e ardt #1717 Afsqer
g, s o a[ 9 #18, faas
9 G97 &, IFFT a7 ;g afevy
& fea TiaY 71 a1 F1E g a5
g 1w e a0 £ 99 @I 2 |
THFL 9 #{ray Ffqy, g FoaE
sgTeT e g

HTT ST AT 87T @F FT & 8,
ATEHT & qasr qdvom F4y frwa @
g7 w7 e g fF fwrRd ue
7ZY &, F5medr | T ¢ ) o fafeerw
FATT A7 @ § W qga gEae 30 A
& T4tE J1 T & 1§ Y I q
AN AT § qTfH I AIAT @ ) AT
G 3T F JIT AMG TG & | T A
gaqaT wfus = fafeessr waAds@
¥ TAT AT ATHIFAT § |

oF ST G ¢ a1 Fg FF IHTR
FTLAT | & qTaRY FAATAT ATRAT
HTTR T4 WIS [AGN T a7 @ E 1
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arere wsgr IAFT qg & St @ 0
ITX W W o7 @Y § | afewEs
Hew gfgs {1 @ E | I @ad { § 7R
I AT AT § | TAHY TIF AL A
gt fear mar & gura wias w=ev
7€ &Y TFAT § | Ag GRL FA qF AT
@ &, AfwT T9% a9 78 € | 39 "W}
fasty &7 & srawT sqTA AT AT

=t faprfa fx: 3TTemer wEEg, S
faw fadas ¥ fear wor & gaar §
TITIT FIATE | FAT fas /A7 ot T Far
g fF o = #Y 97 a1 T0fEq, 7g
agr ara & | gae faa 7= S arefrarE
€ WX g I AFT ¥ AT & gt e
ST GU F | gF ITHT EATT F@ 2 |
A 1 I AT &7 agA IATET FX
FTATE | &7 AT FT IFTT 4T iedy T
F foar ar 1 AT 7 ua a7 747 AgET
Y HAT H AT FIAT ATRATE | WIS AT
¥ St 79ZL §, ITHT ANAF Z3AT AgA
frrgg 1 o aogr uw fea # & &7
qar Y 7 &Y WA qmr g
gag ¥ AW qF ag FHIF@ g AR
U FT oG g GLATAT § AT IAF F7A
T I 7F § A AL F@F FAT
T ZXAT {, FIAT 97 Wi § | ey @
I AT § YT wvar g, et a1 9d o
AW & 7 AT F7gr & 5 Aer
qT 9 £34 FE AT q%F & A a8 B
1% 257 TEAT A(ET | TLT AT Y 7T
FI3 F 1 §AF0 F FOT FIATE |

fagt & a7 9T it 79 At Tav
g 3T A A A TF TgAT ATgATE |
e oft wiwr § ST me Sfay 7w g
| fedr ot @iTdr #1 o1 w7 Af|d, W
|17 Ffqa # AF|aF qmowT qar gAM
fFagiraa N @ § 357 qwa d
faam sraar € 1 @ F a5 e
qrEAr e qqmar § 1 gaAr saRn
T Jgr 92 & | A1a Fgr av i fagy
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& J9 gAY EFT FTAT AT @I ] ITN
HOHT 3 FAT ©¥ ATE F' HTRAT
gWRiT | o7 T £ F( JTAT FY AET F
fgar mar & 1 qg s fama s @ E,
@y fag & srowr % F@r g |
FfeT & T Sraar w71 g o
¢ FTT ¥R AT 595 FY HIGHT HTAGAT
gnY, g% g A mroey ad g
w1fed o fag) & d= o i go gw EAw
FY W1 ATH FT 34T A1fgd | AT T TAT
St ¥ Famar g f5 ag saer & samar
AR Farfae) & FUET Amaa F1
FMAA | gg W@y g awar § afww
9 & Y AL AT g7 Y TE H A
9T FMAT &, SEAATH TET F TFAT 8 |
T {7 TF FABIHAR Farfaer & fagy
& 9 ®1 51 £ faq M qay 5
o TR QI F 93 TFF & a1 7Y
qg qa & | e S fey o G 1 g
¥ 989 IF! @2 fFar §3F | qOwHY
Y TET & FTAT AMEH | AT AR
g =nfed f& o it § aga wfvw
geT ¥ F= qgX 9 T § 1 WA
ghomt & a==1 &r qorg wr F & §
IRIM @R g 1 oM aga s @
irfﬁ%aﬁaﬁ"ﬁ'a%mﬂﬁr
At § 9 q &7 CF A9 ar w@q g
€ | 39 FreT & ared 3 a6 fAgr A
¥ & T F79 & | WG A9 FEA &
& 3% Tae & fag A FRfas
Farfaer o1 fagt 7 d 7MET | § wrowy
AT 1R § fF THET FWH 9% A
ST @S FUT g IE AT | TH & Y
T & ag fear o awar &0
#1q A ATy feeet ¥ & wfow AR o
qreea @dg d@fag sk 9N W@
Rt wfad & fagy & g7
T F¢ 2fad fF wrar oF geT oY 9ar
AT FHAT § AT AGT 93T o7 wFaAT € | fHT
oY aared 5 9 & #g @ § a7 99
& a1 T —
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ot Mot ek AR A @I

=t fayfa faey . oga 9@7 @, W
7 93 GFa & | S AT A @A :1
ST QT § g agd Awar wrer gt
A R 1ag WG A HA N 5w AT
F1 A ¥ fyeverar &)

ag St FTE 0T T fafady &
Annual Administration Report of the
Import and Export Trade Control
Organisation for the Year 1859-60 E!
Y qar 99t § 5 QY @ W v
TARTET FAIfeet F1 I HqA
FTZT { HIAT 74T § wR gRfET 3830
ATE F | EifeEw Aewew YW a1g
TG FY FATE TEE | a9 H A AT
foF ot wifus Gifeaw sewew fFr a<g
¥ Ty +ff ST § | @ g NeE & v
TEUTH TAF HZHT FIG & T 94T FRT
@ &, 72 form 3 & | T T gAY
A #Y @i JAET ST § @ g 9%
T T T FI ST Q¥R AT FT HITHT
FOH oI T & TN ¥ qEE
2N, ST QU FT TFA § | X AT
7 G & qHT & ar A 9T FAT &
FOG AT A AT Fr I} E,
R foF 9 g9 wfas 9eE 2,
T 76 &, S99 (¥R A1 w99
Y FAY FT TFA & | T HOF IARY
et q&f 3T 9T @ ogwr g7 g
wWSq F AR M1 TWiAQ &Y 4T,
fiF It &Y 0¥ e 9 R T @
fadt ofam # a= F@w ¥ fag &
X uF AqeTE ATAT ERIT 7 §&Re A
NS T gH AT F199 & 919 § | |1 gH
& 91y gafag § & o9 agroem
F firdy o wwd @ | F O "
W, -S| qqr 9 "W q
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TR Y A9 AnE § qfE fee o
9 FAT TG T A o & ww H
a1 feg o1 @ E, ag 19 30 qww § Y
A R | W qEES F w9 T F
woigy #1 fad, feam 1 3fed, saar
1 g @ W e frggr g ag @t
St ME ¥ FW FaT § ag ara faw
TG T &Y arE AT e qew
qiaT & #IX IEEr qa "X foq Ay
TEH @A § W A Ay 90 S
F& VAT OUAET ATE A F@ar &
o d9 &1 ag =@ ST F I H
TN FT@T 8, I 9T WY "9 IR
I €, ag Fat am qantea § 7 faa wAY
Y agt & W § et Ay Y fav gu @
AR F o F3ar § fF oag et Y F
TR 9 T9Q gQ HUE H1I 9L A
99 AT T g SEEl ua Y arfue
T AN

o & feqafeY are Taew & are
¥ F7 FgAT TEAT § | VAT FOH
¥ ot 4% @ fauy & Semm 91 AR
wgr a1 fr 5 awg it arfert smash &,
IHY T FHET F1 FewdfY faed arelt
TN F I AT T FWE AwQ
g mdr IRER R "EET
forer & 21 g@ @< F wial & A §
for %Y 92 WX QAT Y TH T TG T
2 1 ga arr f & o =T | saar
TR B R 9T O I9 a9 grar
e g 1 T A A mT Fga & R 7
qTET 93T | AR R ATT & 1 F WIT &Y
& o o CamaTe Wor g § | Af T 9
W WY T G § T W A A
T T 91fEd | ST Staw & ol
FTTHT FAT FAT ATMEd | TgT AT TN
2 IEEY A9T #Y g4 HIH @A
F& WL ¥+ &Y 91T § 5K ag AT
wat wear g | /R wE o ¥ A
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wiat # & foet w3 9 @ A faear
g | feeeft afraedt & o ogw arsw
T I IR FT § TF q1Eq ¥ fR
TATEE AN AT &, Y oA ;i F
ITF @9 F AW GLE /T F T
2 I a9 T H IS | GHe F QY
HTaT ¢ fo o9 5 AR H 41 gy g A<
w®E | & AW S F Yoo TumT AT
X R WH A9 99 §¥9 v ¢,
qra & Tav G o g fa@ 9 &
a8 TF HISH I HUT HH FT F=qT g
7R fomst 7T ¥z grar agy fawar 2,
w1 wiforfera @ AT fom®T waT i Foer
T gt & a1 faet A ey
FY TR AT FIAT qIAT 2 IHFY
TTE AT AT =T AET LT 0

7a d T SR & a § 39
FEAT ARATE | ¥4 FAT  T4T HGH]
I A TFATES $72T F N IR Fawran g |
AT FHRIT F I F AT LT ferey
& QAT ATTH! FIHAT N7 | 9F faam
a7 forg fadT 9T W & GRS 4T
FTEA GFNA, TG e #1 =TT
zE A 5o wwd & 1 g e
F ar ¥ wifest 91 qegdt F gAet M
frgor & & fag smowr w1 A
Zfasm &1 EFT | gWIR gl Uw
w38 & forgd geare g1 o€ & 1 sEwT
adis g fawar & fr foge o wde
# QR S A AT ALY AT AT FHTE
=g ag A ®€ 0 AT F I AT |
zaF qdren a8 g {§ farad &9
g1 nuAt ;X A F1 STNRA AT ar
FA OGN | ZH AT H FEA AT §
fo e & Fre@i= Y ag & ar gl
FTAHT B TG A WT IA T BRNA
F A F | fedesy gaRr e T
qife gAw1 F1H 79 g5 | 74 q1 HoT
F g3q H T GO F T @ o &
s ag gAr g fF aar agf Ta e
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g1 T 7 R I & Fowr framr o
"ET g § ®R §IT 1 oA 927
2T ¢ 1 I famer 3 & faedt afzd
IAN R At g | gaRr @ aw *
I dew Tifgg faea fedr s
G3E) ¥ gFAIT 7 gH 99 |

T HF T wEAR
14 hrs.

ot Atga  ewew  (fenfia) ¢
JITEAE HRIET, g Q1 T @ FX
& AT Frad AT FITH 2T AT @
g | s & wanfas aeaa ¥ a7 @An
w(fgg fF miat & a= wF adifa @
2a ¥ o sfama dwr wEt ¥ wOE
FfFm it #r gom qwE fared
@Y &, TR aqE a8 @ g AT s
7 &g a\X 9% @9 ang § fF omEt
& wgT S #) afggd &t #r qa®
¥ gedt 1 @ @ FWifF gas adf 7@
F1 1 faa Ao famar aifer ag
7EY fAe@T & 1| IR WOAT WgAd FT
% g} fawar, @ gag g fF adr w
TI% § TAR! qISIE gedr AT Wr |
g aga &Y g@ FY a1 &, AR § Eav g
fF TadE T 9x famT AR

I FrorAr &1 F4 ok giar g ar
Tl AT qERT FT aNE T AT & |
feeell & " WRTAIAITA G, TREF
fog AreT 1A aqq €, afE ma &
forg F1€ 1A agY @aqn ;i 4 aig
Yo FAIT AT § & faF 000 AT F1
gizr mar ¢ farer gicfew sfafadt v
A€ &) S ST M @l 27 & <q A7
fa 19400 %o 757 & fag fasq g
safs sod § .7 FF T AGIT FT
g,000 o fgad § MT A A sy
afeady gt & AT wmor &= v ¢,
afea fEas #1 QU o F= &Y faerar
2 @ fag & faagw =01 & fao it
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[ A Ew)

% ®TE Y 37 a<g &1 fefowfaama g
% g 7@ g wfgg fema @
AFFATT 1T & WK FgR AW AgATHA
gk &, 3o fad feadl o aegd &
= fefexfaima adY faan s arfead |
w3 gisfar & fowfaqd & =R
drdt & fawfed § efufadts faadl
=fgd

™mE Y 4.9 § A 7% 6 awmw
Al T AT qg W | T A
R aw Sfefesw g3 I ¢, wad
AT T &

“The present index number of
wholesale prices, which has been
rising continuously since 1955,
rose further during 1958-59, when
the average index is 115.5, indi-
cating a rise of 45 over the
previous year.”

T q@ ¥ A ST B F9T N a7
@ &, Afad 97 7o A FrAai F A F
F TT E AV AT T ATTAA |
#Y aregr ¥, fFa AT A a6 ¥ a1
& X waraa faar st @ o T e
agat wrfggd, w7 39 a7% FrE =qA
Y fear snar | gafed # fraga s m
fF Mz fEFATT I 1 BT @A
# M7 fomd fFaE & TEER 8,
I F AER, 1 AR I A A2 &
T HIT /A FY wrwat #7 fHww a8
IR g 75§17 & a1 T 99 A1 ALY
N

T & g9 7 w9 Few fE
FiE it T F 07 F GTWIT T gHT
Z gwieg wgt ox e & et T Aeg’l
§ a4y &efr g€ & | it g mgr
driify e ¥ OF Aoge W § AT
¢ HiX BF @ gINT 9T & | TG AGGT
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TES WY@ @A TG E | A A
off oF Gewdz W @ar 9T,
AfeT oo S w9 A fEar o &
aEaT g i aw q Fr i forwsnw
¢ 37 = By sfrediz fear s @i
G F THH A A g A8, T8
I fAe 94 | (F aw g Ag ¢ fF
frer mifes facam & e &7 $ivg &
R ¥ 1% A gED T 9T T
fe <Y o fAet & SaT @ SO A
ag 7§ 37 | vt qan el # qwr g
&1 T | faer @ qRT R0 AT YU
T fFamt FTaSTgm R 1T AR d
faer wrfas s fFami &1 3 A8 <@
&1 3% €Y \FaTT FY T qEET IS
93 @I & 6T e St 19 Y fma
7 fas ot fifm @ & 39T Qo =9
aFar § | 7 wvgar g % /v gq awl
o< fa=me #2

# ag Wt fagw Far =g fE
faett ¥ FmT 19 At A9 oAiR
AT § FAT T AT AT Y FrA
# §g 9N T g7 Tifgd | W gu dE@T
& o o1 foelt & a9q aelt 9 § s
FYAT aga SATT & AT P o A
TN TAIGT FW@ g SHAT A
ST FAR I GAAFIS ARG W gHAT
arfed |

fee & @rgar g f5 aEt & faser
F saRr § s agfea & ana,
BRY FEY FES (TRNT F1 SquET
sgreT gifasw g1 WT faTwe 41 g1
¥ fag faqae wew WY & | W 78
o q1q g1 ar 37 ¥ et F R a7
W1 g1 qFqT § |

W ¥ ewed ¥ fawfed § §
wger wige i F for foet & smar g agt
9 HEH TEH AFT F g & AT
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Hawa aeet M fanfa & 3 1 [
wEW  #r efer ot qga s @
T ¥ % M@ TG K THH T
Y | ot wafieT adm #Y gt @
AT R fedt st e Y 7 et &
T g g & fF 9 fraet & v
AT AT ag 3o o W F g &
& ATt @ AT wEAdEe I@Ar AR
F M FCE@HE X ABFFCH oo Fo |
AT 3 | TIF FEHRT Looo HIT Yoo
To AXAFIITE | qg AT aga T & |
A% [g I QAT Tfgd | F qAFAr
g f < FRarT #1 99 #T3W, (4o %o
¥ Ffema & fas av sqiET w=ay g
arfe OF T a1 99 F wafiaT § a0
&Y AR qEdl 3 R #1 99 & 71w
g fad Atk ag wfieT &t s A
T, WY T 1 Y TEHT AGY IV
TER F1 waE o & W@r A
o A gNIT |

AT { T F AR F FAT TR
g

I WERL : AT A AHAT AT
for o wHT F AT ¥ & @ FLIT)

It \Yg Tawq : { qEaTE F faag #
ag Fg agm fF gy faafed ¥
fpamt 97 aga smT FEnEA g
g uF oY i & i famar ada
T 3 SEIA T &, Ti Tg AT H B
T g1 A HgAT FIF 30 | T UF
WEHT A1Ir W7 WAT FW & faq
qearg, T § | geity 7 araeEg A4
frar g Afe wiat A faelt § qeng
qGT TE 91T a7 TE & | W FIE CF
femn & Wt Trarg wwd @9 F @
AT Fr AT FOMHT AT G T_E
T TFATT qA GHB AT w8 |
# fafreex @ge & ynfar wem f
w7 F1% awEdt oF faear ar o s
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faear & qvarg at @, ot v feona &
e A A NaT &, O F7 & aw
IEH TFETES A B & 9@ |

WH A A T AR T ¥
AR H AT FIAT AFAT |

IJqreaw FEIEY ;. W AR FAT Y
T A A9 g€ Afew 7 F@T v w4
9 Fe !

Nt HigT ey 3EH i agq
SATRT T & FE€ Y9 & e A
g s qgam@r M g R FOT %o
FT ATAT AT A AT & TAHYL g &
7 wifezzrt & war § 1 3@ T
TIAHE ®T qEsAg AT Frfed fF aew
HYT T T A7 TnfeT g1 @Y § 99 9%
U AME AT FH | HY TEAIHE HT
arfadt g 9X ®ERT g S A
FrREE TOGT g § SR FrEe
grir |

o § F SAET O Fg 7 qE W
FEAT AGT F qoF § 0F a7 wAY
T3 T g0 qH a4 a3 @
T I@ T ATH F G § FIE A
TET ERTT WL g9 T4qET gL A FW
&% | 7 fA3gT Fo TIgar gardd -
A Fat 717 29T 9T I WY | IAET
TR #&F F7 fHar nF /7 TG A
g ¥ & fmg savEr § sAw@r w29
IS A7 |

Shri Ramananda Tirtha (Auranga-
bad): In a few minutes' time, the
proposals confained 'in the present
budget will receive the seal of ap-
proval of this Hduse. During this
discussion we have seen that the
Finance Minister hag shown  both
wherever it
was necessary. The present budget
is, in a way, a basis for the Third Five
Year Plan and, therefore, this House
has shown necessary concern at the
various discussions about the proposals,.
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[Shri Ramananda Tirtha]
either of taxation or of schemes of
development, While commending the

salient features of this budget, and
also feeling some concern about cer-

tain taxation proposals, I would like
to impress upon the House, and the
.country also, two supreme consider-

ations that should weigh with us.

In spite of all that we have done so
far there remaing much to be done in
regard to the gearing up of the admi-
nistrative machinery. Last year while
speaking at the general discussion
'stage of the Budget 1 stated that the
success or the failure of the Five-Year
Plans depends very much upon how
the administrative  machinery func-
tions. Though it is changing for the
better, there is stil] some scope for
improvement and I am sure the hon.
Tinance Minister who is well known
for his strength and nerve will see to
it that the administrative machinery
is geared up to the task which is ex-
pected of it.

Secondly, every citizen of this coun-
1try has to see that he does his own
duty so that the disparities in income
.and the uneven imbalances in the de-
velopment of the various parts of the
country are done away with. It is no
use now crying hoarse over the mat-
ter. We have discussed the proposals
-quite at length and now the hon.
Finance Minister has also given us an
assurance that even if in future there
‘will be any hardships felt he will look
inlo them. So, let us put at rest all
the grievances which we have had
so far and see that the Third Five-
“Year Plan proves a success because on
the success of the Third Five-Year
Plan depends the entire prosperity of
the future.

While saying these things and con-
gratulating the hon. Finance Minister
for what he has done in formulating
the proposals of the Third Five-Year
Plan and the actual scheme contained
now in the Budget proposals, I would
plead for a certain amount of con-
side-ation in regard to the area to
‘which 1 belong and where I have
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a moral basis for all our
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stayed for long. My hon. friend, Shri
Venkateswar Rao, spoke something
about Andhra State. I know intimate-
ly well the Telangana part of it and I
know it for certain that it is a very
undeveloped area. Whatever is done
to develop it is necessary because I
have toureq almost the entire Tllan-
gana area from village to village and
I know that it is the direst poverty
under which the peasant there is
suffering. Andhra State will flower
fnto the foremost State in India if
properly nurtured and taken care of.

I pead for that. At the present
moment I represent an area or a re-
gion which is also equally undevelop-
ed. I mean the Marathwada area of
the former Hyderabad State. When
railway lines are pleaded for they are
relegated to the background. @ When
irrigation schemes are put forth, they
are also not considered earnestly and
special care which an  undeveloped
area requires is not being given. In
the Plan that is envisageq we have
stated very clearly that all these im-
balances between region and region,
between different sections of society
and between classes and other cate-
gories will all be minimised. I wish
the hon. Finance Minister in days to
come will look to the development of
these undeveldped areas more earnest-
ly and with greater concern and will
help them to come to the level of
other developed areas. This is a cru-
cial moment in the life of this country.
We have accepted the democratic
method of development and we wish
to make that method a success. On
the success of that method depends
the future of democracy not only in
this country but all gver the world.

Finally, T would say that I fully sup-
port and am one with the sentiment
expressed by Shri Asoka Mehta when
he said tha; material development is
not the only criterion for human hap-
piness and weal. There should also be
develon-
mental activities. Therefore when we
are creating monev and are adding to
our production, let us take the utmost
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care to see that it reaches the most
down-trodden individual citizen inf{
this country. If these incomes do not
go to minimise his hardships, we shall
not be creating that fibre and that
warmth which should come forth in
making this stupendous developmental
scheme a success. I wish the hon.
Finance Minister godspeed and hope
that the country and the administra-
tive machinery will come up to its
task.

Shri P. C, Borooah (Sibsagar): Mr.
Deputy-Speaker, Sir, I associate my-
self with those hon. Members who
have congratulated the hon. Finance
Minister for bringing forward a bold
Budget. It is bold in the sense that
we need about Rs, 1240 crores for the
implementation of the Plan projects
which are to be taken up during the
Third Five-Year Plan period. For
raising part of this amount he has
brought in some new taxes which will
yeld about Rs. 63-17 crores, It is seen
that 50 per cent. of this money is go-
ing to come from the customs duties.
This belies the belief that nothing
could be expected from the customs
duties. So, I congratulate the hon.
Finance Minister so far as this aspect
is concerned. But it is also seen that
only Rs. 3 crores out of this amount
of Rs. 63:17 crores is going to  be
brought from direct taxation and all
the rest of Rs. 60 crores is to be had
from indirect taxation. I need not
mention what the effects of indirect
taxation are on the people, because
that has been said by many hon.
Members. I would like to make only
one appeal to the hon. Finance Minis-
ter which has not been fully voiced
in this House up till now. That is
about the impact of the excise and\
export duties on tea.

Tea occupies a very important place
in building the economy of our coun-
try. We all know and take pride in
the fact that tea is one of the highest
foreign exchange earners of our coun-
try bringing more than one-fifth of the
total earnings. Let us divide the time
that we have devoted to the discussion
of the Budget proposals and see how
much time we have spent over dis-
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cussing tea which is so vital for build-
‘ing our economy. Secondly, this is
one of the biggest employer in the
country giving employment to a
million -of our workers and part-time
employment to another million. With
their dependents it may be that about
five million of our population is
getting direct benefit from the tea in-
dustry. Thirdly, this industry has no
demand on the foreign exchange whe-
ther in its running or in establishing
new units. In spite of this our hon.
Finance Minister has thought it fit to
increase the excise duty on tea to the

- extent of 8 nP. per kilogram. As a

measure of export promotion the ex-
port duty on tea has been reduced by
9 nP. per kilogram, while on the other
hand the excise duty has been raised
by 5 nP. to 8 nP. per kilogram. This
will result in a net gain of Rs, 2
crores in export duty and a loss of
Rs. 1'98 crores in excise duty to the
Government. That means the actual
relief offered is only Rs. 2 lakhs. This
relief of Rs. 2 lakhs is being given to
an industry which is responsible for
producing 700 million 1b. of tea. The
tea areas of the country are divided
into four zones: they are Zone No. 1,
Zone No. 2, Zone No. 8(a) and Zone
No. 3(b), and excise duty varies from
zone to zone. The excise duty on tea
produced in Zone 3(b) has been raised
from 27 to 35 naye paise per kilo-
gram. Most of our exportable tea
comes from this zone, that is Zone 3
(b). If this has been done as a part
of export promotion drive, I do not
know how far this will be successful.
On one hand the export duty has been
reduced, on the other the excise duty
has been enhanced. Nothing remains,
practically. I, therefore, appeal to
the hon. the Finance Minister to look
inbo this question with due sympathy.

The Finance Minister himself has
admitted in his Budget specech that
the Indian tea is losing its foreign
markets. Our 'traditional markets
were the UK. and US.A. The UX.
market is our mainstay. But for the
last several years export to UK. is
gradually coming down. In the
U.S.A. market the import of Ceylonese
tea is increasing with the result that
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for the last ten years import of India
tea remains stalionary. These are
things which have to be carefully
thought of. If we want to promote
export of tea, we should be prepared
to withdraw this rise in excise duty
at least from tea which is to be ex-
ported. In that case Indian tea will
be able to compete in the world mar-
ket favourably and will again reign
supreme.

The Finance Minister wants that
there should be curtailment of home
consumption. Up till now Govern-
ment have not been able to make up
their mind as to whether they want to
‘increase home consumption or de-
crease home consumption. Till the
other day Government were in favour
of increasing home consumption. And
for that quite a lot of money was spent
in popularising tea in India and so
many tea houses have been started in
important centres of the country. Now
we are being told that there should be
a curb on internal consumption. First
of all we have to decide whether we
should curb our internal consumption
or not. So far as we are concerned,
- it should, by all means, be enhanced;
it is not because there is less of pro-
duction and more of home consumption
that export is decreasing. That is not
the fact. Our export is decreasing, be-
cause in some countries we are being
priced out. If the excise duty is with-
drawn from exportable tea, our tea
will again find @ good market abroad.
So far as internal consumption is con-
cerned, we request the hon. Finance
Minister not to curb home consump-
tion. It will be a very dangerous
thing. No industry should be made to
depend mainly on foreign market. We
must expand our home consumption,
so that we may have a stable market.
Our mbtto should not be more exports,
more production and less home con-
sumption, but our motto should be
more production, more exports and
more home consumption. This is my
submission.

I have
various

Shri Morarji Desai; Sir,
spoken at great length at
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stages and covered all the points which
have been raised during the Third
Reading. I do not want to deprive
hon, Members of their timc; therefore,
I shall confine myself only to im-
portant points.

In regard to tobacco used for huka
or for chewing, what has been done
is not going to cause any great hard-
ship. In any case those who use the
huka or chew tobacco are not poorer
than those who use biris, but biris are
paying much higher tax than this
tobacco. There was a great deal of
evasion of fax by using this tobacco
by mixing it with the biri tobacco.
That was why this step had to be
taken. I do not think it is going to
make much difference for those who
use it for huka or for chewing pur-
poses.

As regards the allegation that
Andhra has been neglected, may I
make an appeal to my hon. friends
who said this that that is not the
only poor part of the country. The

“whole country is poor and the whole

country has to be developed. Al
will be developed by turns, as funds
permit, as opportunities permit. But
we have got to see that every part,
every bit of the country is developed.
But if each one tries to pull its own
way none will be developed.

Shri D. V. Rao: What is the order of
priority?

Shri Morarji Desai: Let us there-
fore speak in terms of priority for
others rather than priority for one-
self. That is the only way the coun-
try can rise. If everybody says that
there should be priority for himself,
then he will be left last. That is why
I plead: let us think of others rather
than of ourselves and everybody
will be provided for in this country.

It is said that villages are being
neglected. That also is not true. It
may have been so in the past, but
that is not so now. We are construct-
ing miles and miles of roads; we are
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having transport services spread out;
we are having irrigation ranals which
are meant only for villages. Crores of
rupees have been spent on these items.
Many new projects which are being
set up are being set up in rura] areas,
s0 that the rural areas are bencfited.
We want to ses the development o
the rural areas to an extent that peo-
ple would want to go to rural areas
rather than to urban areas. But
there should be no contradiction, or
any question of a wrong competition
between villages and cities. The two
are complementary to ecach other. We
have got to see that they complement
each other rather than exploit each
other. That is how we look at the de-
velopment of city areas and the de-
velopment of rural areas.

I hope that the Finance Bill, as it
has ultimately been approved by the
hon. House will be satisfactory to all
concerned, on the whole, as far as a
Finance Bill can be satisfactory.

Mr. Deputy-Speaker: The question:

“That the Bill, as amended, be
passed.”

The motion was adopted.

14.27 hrs.

COMMITTEE ON PRIVATE \MEM-
BERS BILLS AND RESOLUTIONS

EIGHTY-THIRD REPORT.

Shri Jhulan Sinha (Siwan): Sir, I
beg to move:

“That this House agrees with
the Eighty-third Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 19th April, 1961.”

Mr. Deputy-Speaker. The question
is:

“That this House agrees with
the Eighty-third Report of the
Committee on  Private Members’
Bills and Resolutions presented to
the House on the 19th April, 1961.”

The motion was adopted.

VAISAKHA 2, 1883 (SAKA)

Frevention of
Hydrogenation of oils
Bills
Mr Deputy-Speaker: Bills to be in-
troduced. Shri Aurobindo Ghosal—
absent.

13204

14.28 hrs.

PREVENTION OF HYDROGENA-
TION OF OILS BILL—Contd.

by Shri Jhulan Sinha,

Mr. Deputy-Speaker: I would like
to inform the House that on the 24th
March 1961, Shri Jhulan Sinha moved
the following motion:—

“That the Bill to provide for
prevention of hydrogenation of
olls in India and for matters con-
nected therewith be taken into
consideration.” ’

On the 7th April, 1961 when fur-
ther discusslon on the motion was
resumed and after the discussion had
concluded, the House wanted to divide
on the motion. As there was no
quorum voting on the motion was post-
poned till today.

Now I submit to the vote of the
House the following motion moved by
Shri Jhulan Sinha on the 24th March,
1961.

The question is:

“That the Bill to provide for
prevention of hydrogenation of
oils in India and for matters con-
nected therewith the taken into
consideration.”

Shri Jhulan Sinha (Siwan): Have I
the option to withdraw the challenge
I made that day?

Shri Braj Raj Singh (Firozabad):
How can he do it? It has to be put
to the vote of the House.

Mr Deputy-Speaker: Yes, he can
ask for the permission of the House.

Shri Jhulan Sinha: I am not asking
for permission to withdraw the Bill.
I made a challenge for division the
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‘ier day. Is it open to me to with-
draw the challenge that I made on
that day?

An Hon. Member: He does not want
the division.

Mr. Deputy-Speaker: I will put it
to the vote of the House and we can
decide it by the voice vote.

The question is:

“That the Bill to provide for
prevention of hydrogenation of
oils in India for matters con-
nected therewith be taken into
consideration.”

The motion was negatived.

14-31 hrs.

HINDU SUCCESSION (AMEND-

MENT) BILL—Contd.

(Amendment of section 14 by
Shri Subbiah Ambalam)

Mr. Deputy-Speaker: The House
will now resume further discussion of
the following motion moved by Shri
P. Subbiah Ambalam on the T7th
April, 1961:

“That the Bill further to amend
the Hindu Succession Act, 1956 be
taken into consideration.”

Out of one hour allotted for the
discussion of the Bill, 41 minutes have
already been taken up on the Tth
April, 1961 and 19 minutes are now
available.

Shri Tangamani (Madurai): I rise
to support the Hindu Succession
(Amendment) Bill moved by my hon.
triend Shri Subbiah Ambalam on the
Tth April, 1961. The statement of
Objects and Reasons appended to the
Bill has clearly explained the purpose
for which this amending Bill has
been hrought. Many hon. Members
have addressed themselves pointedly
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to the specific prosions of this Bill,
excepting one or two hon. Members
who, I must submit, had some mis-
conceptions about the intention of the
Bill. Otherwise I do not think they
would have raised the objection that
‘hey did. ;
I would like to reiterate that the
Hindu Succession Act of 1956 confer-
red, for the first time, property rights
on women, both widows and daughters.
As the House is aware, the British
Succession Act provides equal rights
to men and women alike, that is to
sons and daughters. If X dies intestate
leaving a widow and children, accord-
ing to the British practice the widow
wil] be entitled to one-third and the
children to two-thirds of the estate
irrespective of whether they are
males or females. Where a  person
dies intestate leaving only the widow,
half of the estate will go to the widow
and the other half to the Crown.

The question did arise on the aciual
definition of “widows” particularly in
the colonial countries, because in the
colonies under the British Empire
in those days there were men who
were having more than two wives. In
Malaya, the Chinese nationals who
were British subjects then had gen-
erally more than two wives. The
riches of a rich Chinese Malayan were
tested by the number of wives he
possessed. There was also a  Privy
Council decision in a famous case
known as The Seven Widows Case.
A Chinese millionaire died, leaving
seven widows and some children. The
question arose whether the one-third
share, to which'a widow was entitled,
was to be shared equally among all
the seven widows, or whether it was
to be given only to the primary widow,
because under the Chinese practice
there were primary wives and sub-
sidiary wives.

Shri T. B Vittal Rao (Khammam):
Good God, what is this?

Shri Tangamani: This was some
time in early 1805. This Privy Council
decision is there. Their Lordships
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held that where there are widows,
that is, where a person died leaving
widows, we cannot make any distinc-
tion between the widows and ultimate-
ly it was decided that all the widows
would take the share equally.

So far as India is concerned this
right, which had been extended under
the British law, had not been extended
to the widows or to the daughters.
All that the Hindu succession Act pro-
vided was only a limited estate to the
widow. So we are happy that, for the
first time in the year 1956, this restric-
sion was taken away. I may be per-
mitted to quote section 8 of the Hindu
Succession Act which reads thus:

“The property of a male Hindu
dying intestate shall devolve
according to the provisions of
this Chapter:—

(a) firstly, upon the heirs, be-
ing the relatives specified
in class I of the Schedule;

(b) secondly, if there is no
heir of class I, then upon the
heirs, being the relatives
specified in class II of the
Schedule.”

As the House is aware, class I of
the Schedule mentions ‘“the son,
daughter, widow, mother, son of a
predeceased son, daughter of a pre-
deceased son and other heirs’ and
elass II refers to the others.

This particular amending Bill
wants to give adequate protection both
%o the widows and the daughters. I
would like in this connection to read
section 14(1) of the Act, of 1956 which
says:

“Any property possessed by a
female Hindu, whether acquired
before or after the commencement
of this Act, shall be held by her as
full owner thereof and not as a
limited owmer.”

¥ a person died before 1956 when
the Act came Into force, the widow,
who was entitied to a limited estate,
g0t by virtue of the Act of 1956 ab-
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solute lien on the property. This led
to certain abuses. The intention of
this Bill is only to rectify this lacuna
and prevent those abuses.

I shall mention a particular case,
without giving the names. X died in
the year 1951, leaving a widow and
three daughters. During the life-
time of the deceased all the three
daughters had been given in marriage.
Now, the widow had a limited interest
in the estate. But by virtue of the
1956 Act she got absolute interest.
And what she has done is to give
away the bulk of her property, which
she  has inherited, to the daughter
through her first daughter, that ig to
her grand-daughter, and alsp to her
son-in-law, completely depriving the
other two daughters of any share. It
may be that she had a special love
for a particular daughter. The inten-
tion of the legislation is to treat the
widow and the daughters alike. Here
is a widow who has got the limited
estate now developing upon her ab-
solutely, and she is now giving the
entire property to one of the daughters
or rather to the daughter through
that daughter. And the other two
daughters have absolutely no locus
standi in the matter, according to #his.

That is why I submit that this
amending Bill is most appropriate. I
would also read the relevant portion
from the amending Bill which wil)
show how this is sought to be recti-
fied. I have already read out section
14 of the 1956 Act. Clause 2 of the Bill
says:

“In sub-section (1) of section 14
of the Hindu Succession Act, 1956,
the following provisos shall be in-
serted, namely:—

‘Provided that where a man has,
before the commencement of this
Act, died intestate leaving a
widow or widows and other female
heirs mentioned in class I of the
Schedule, the widow and the other
female heirs shall take the pro-
perty absolutely in accordance
with the provision of section 10,
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‘Provided further that any alien-
ation made by the widow without
consideration after the commence-
ment of this Act, shall be void to
the extent of any share in excess
of that prescribed in the proviso
above.’”

I must really congratulate the hon,
Member who had drafted this Bill,
because he has not only provided
against the abuse which I have men-
tioned, but he has also provided for
bona fide transfer. There is likely to
be a bona fide transfer of property; in
such cases, the second proviso meets
the ends of justice.

I must mention here that we had
occasion to discuss this matter with
people who have administered justice,
and they felt that an amendment such
as this one would really meet not only
the ends of justice but also the inten-
tion of the legislature,

I would not say more, because many
hon, Members have 'dealt with this
point already. But I am sorry that
one Member, and that too, a lady
Member, took serious objection to this,
thinking that we were trying to
deprive the widow from exercising
her rights.

The purpose of this measure is only
limited, namely to provide equal
rights to the daughters and the
widows also, and where the widow has
done something in a bona fide manner,
to give adequate protection to that
bona fide transfer also.

1 find that there s a motion for
circulation, This is a Bill which needs
to be circulated, so that we can have
the views of the Bar Associations and
the views of those who have adminis-
tered justice, and more particularly,
from the State from which I come,
This matter has been engaging the
attention of many of the leading parc-
titioners there.
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So, I submit that at least the motion
for circulation of this Bill may be
accepted by the House

Shri Narasimhan (Krishnagiri): I
request Shri Subbiah Ambalam to
accept the amendment suggesting that
the Bill may be circulated for elicit-
ing public opinion thereon, and further,
I would commend to the Law Minister
also the acceptance of that amendment,

Apart from the reasons already
stated, I have one more reason, and a
somewhat different reason. During
the non-official hour, we discuss ever
so many things. Many problems are
discussed here, cutting across party
lines, It is a kind of legislative loud
thinking, and this will be further
helped, and all our legislations will
have a better basis if the non-official
day is used for sceing that current
problems are examined formally and
informally both inside the House and
outside the House,

By way of encouraging this kind of
methodology also, I request the Law
Minister to accept this motion for
circulation and thereby set a good
example towards his other colleagues
in charge of the other Ministries. 1
had a very bitter experience in the
case of a Bill relating to another
Ministry, where they declined to enjoy
the benefit of such loud thinking.

I hope the Law Minister will accept
the motion for circulation, and I ap-
peal to the hon. Mover also accept the
amendment to this effect,
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The Deputy Minister of Law (Shri
Hajarnavis): I accept the motion for
circulation, which has been moved by
some hon. Members, and which, I
understand, has been accepted by the
hon. Mover.

Without dissociating myself in any
manner with what has happened in
the case of the other Ministries for
which no doubt, good and adequate
reasong exist, what Shri Narasimhan
has said, strikes, if I may say so, a
very sympathetic cord in my heart,
namely that the non-official business
hour may be employed in examining
without reference to party loyalties,
the personal laws of the citizens of
this country, and that as a result of
the cumulative wisdom of this House,
we may be able to broaden the free-
dom which the various under-privi-
leged persons or the under-privileged
sex has been able to win so far.

On an earlier occasion, it was given
to me, it was my privilege, to accept
a similar motion for circulation. I
believe that during my tenure, this is
probably the fourth or the fifth time
that I am accepting a similar motion.

The anxiety of the lady Members
of this House about the House under-
taking an examination of any legisla-
tion which deals with women’s right
to property is understandable. It was
after a long, a very bitter fight that
the Hindu women had been able to
win rights to property, which were
denied to them under, what in my
opinion was wrong reading of the
Hindu texts by alien judges. As a
result of the cfforts of some of the
leading jurists in Hindu law, and as a
result of the efforts of both male and
female reformers of Hindu law, we
have been able to achieve a great
deal of reform in Hindu law, which
we have put on the statute-book.
There are many who think, and I am
one of them, that we have not gone
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far enough, and that probably we may
continuously undertake revision of the
Hindu law, in order to see whether
those rights which have been granted
to the Hindu women cannot further be
enlarged. But, any reopening of the
issue has certain risks, and it is that
trisk of which the hon. lady Members
were apprehensive, namely that once
a provision dealing with the rights
of the Hindu women to property is
brought into controversy, it is quite
possible that instead of progressing
further, an attempt may be made to
curtail the rights.

13212

Now, in this particular Bill, as far
as I have been able to see, there is no
such attempt at all, and if there were
any, I, for one, would certainly very
strenuously oppose it,

Two sections are there, which have
already been referred to in this House.
One is section 8 which reads thus:

“The property of a male Hindu
lying intestate shall devolve
according to the provisions of this
Chapter, firstly upon heirs, being
the relatives specified in class I of
the Schedule.”,

When we go to class I of the Schedule,
we find that in class I are placed son,
daughter and widow, so that, if there
is a Hindu who dies without making a
will after the Act comes into force,
then the son, daughter and widow all
inherit simultaneously,

The next section which we must
deal with, and to which amendment
has been moved now, is section 14,
which reads thus:

“Any property possessed by a
female Hindu, whether acquired
before or after the commencement
of this Act shall be held by her as
full owner thereof and not as a
limited owner.”.

As a result of this, wherever there was
a Hindu woman in possession of pro-
perty as a limited owner, her rights
were enlarged,

Under the Hindu law as it stood,
before this Act came into force, dau-
ghters had no right whatsoever, 1f at
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ali the daughter had any interest, it
was that of a reversion. If a man died
leaving a widow and a daughter, then
the widow had a limited interest, and
the daughter had merely a reversionary
interest; and it was after the widow’s
limited interest came to an end, either
by surrender or by her death, that the
daughter could inherit the property.

This did not apply to the son, be-
cause, if there was a son living, then
after the Hindu Women’s Right to
Property Act came into force, both the
son and the mother inherited simul-
taneously; but the daughter did not
inherit at all, so that, if before the
Act came into force, the death had
taken place, then the daughter was
merely an expectant owner or was
merely expecting to inherit the pro-
perty after the death of widow,

Now as a result of section 14, all the
rights of the reversioners have disap-
peared completely including that of the
daughter. There is no ambiguity or
vagueness in it, It was quite possible
at the time section 14 was enacted to
move an amendment on the lines of
the Bill which has been framed by the
hon, Mover, But that was not done.
The Hindu law maintained distinction
already made between the right of the
son and that of the daughter.

It was open to us to lay down a
principle that the rights of the dau-
ghter would come into existence only
after the Act came into force. So far as
the daughter as a reversioner was con-
eerned, there was no attempt or desire
$o0 differentiate her from the other re-
versioners at all. If the nephew was liv-
ing, surely he had to wait till death or
surrender. Similar is the case with
the daughter.

Therefore, I would not agree with
the hon, Mover when he says that
there is some kind of lacuna or in-
consistency between one part and the
other in so far as the framing of the
Act is concerned. We may agree with
him when he says that the same prin-
ciple was not applied in the case of

APRIL 22, 1961 Succession (Amendment) 13214

Bill

son and daughter or that retrospective-
ly the rights of the daughter were not
cquated with those of the son, But I
will not agree with him when he says
that this was something which was lost
sight of at the time the Hindu Succes-
sion Act was framed.

That leads us to the question whe-
ther we ought to introduce that prin-
ciple retrospectively, Now generally
speaking—I am not laying it down as
an invariable rule—the legislature
ought not to undertake any retrospec-
tive legislation unless there are com-
pelling reasons to suppose that in
using certain words we had departed
from the principle which we had al-
ready enunciated in the Act itself. If
there is anything in the Act to show
that in spite of this principle to which
we were entirely committed, in choos-
ing our words we had not been able
to carry out that principle, we might
take recourse to retrospective legisla-
tion to make the meaning or the inten-
tion of the legislature clear, so that the
transactions which the words exclud-
ed by accident, or by wrong choice of
words might again be brought within
the scopc of the Act. But I submit the
present case does not come within that
category. But on this matter Govern-
ment themselves will suspend their
judgment till they have been able o
elicit the opinion, as my hon, friend,
Shri Tangamani said, of Judges who
have dealt with these cases, of Bar
Associations who have had cxperience
of such cases and so on. Let us see
how many cases are actually affected
by this. If during the time the Act
is in force, the mischief has already
been done and transactions have al-
ready been entered into, then it would,
I submit, be wrong in principle to un-
dertake legislation in order to unsettle
a few individual transactions, merely
because we now find that the principle
which we think ought to have been
applied has not been applied in the
first instance,

Thirdly—again reverting to what I
had mentioned earlier in the House—
so far as these Acts are concerned,
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1 am loath to reopen their provisions.
There is something in what American
jurists have said, in living with an
Act. Let us have the experience of
these Acts. Let us see how they work,
We have not lived long with this Act.
1t is only four or five years old. Let
the highest courts decide. Our own
apprehensions may be alloyed by the
pronouncements of the highest courts,
We may read the Act in a particular
manner. It may be that our first im-
pressions are wrong. After mature
consideration, after the various courts
have considered the matter and after
the matter has been fully debated in
the highest court, if the highest court
takes a decision which removes our
apprehensions, our legislative effort
would have been in vain, It is not
that every time that we feel that a
certain doubt exists about the inter-
pretation of an Act we should rush to
legislation. After all, in making a
change in the law that has been ad-
ministered for four or five years only,
i¥ is quite possible that unwittingly
we might be making a change which
is worse than the present law, There-
fore, let us see how the Act works,

Dr. M. S. Aney (Nagpur): May 1
ask the hon, Minister if during thes2
four or five years that the Act has
been in force any case has gone up to
the Supreme Court and their decision
given?

Shri Hajarnavis: As far as I am
aware, no court, the High Courts or
the Supreme Court, has probably dealt
with this matter,

Shrimati Renu Chakravartty: (Bas-
trhat): The daughter is considered not
to have any locus standi even to make
the appeal. That is what Shri Tanga-
mani tells me,

Shri N. R. Muniswamy (Vellore):
Is there any instance brought to the
notice of Government that there has
been injustice done to the daughter?

Shri Hajarnavis: No such case has
been brought to the notice of Govern-
ment, As far as I have been able to
ascertain, there js no such case at all.

Shri N. R. Muniswamy: So the am-
endment is premature,
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Shri Hajarnavis: These are the
various considerations. What the Bill
tries to do is to unsettle retrospective-
ly certain transactions, to which, as 1
said, prima facie, there is a very seri-
ous objection. If the law is clear, if
there is nothing to show that the law
as stated in thc statute was not in-
tended to be the law, then I submit
we ought to bc slow in making retros-
pective changes, That is the general
consideration by which we ought to be
guided.
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It may be that legislation can be
better framed. We could have used a
clearer or more felicitous phrase while
framing the Act. But as I said, in all
these Acts there is a great deal of
deliberation and a good deal of com-
promise, If we think that the Act is
a workable Act and is something
which the people have found satisfac-
tory and which the courts have been
able to interpret, then I submit that
it would be nothing but vandalism to
try to change it every time some ap-
prehension comes to our mind,

Shri N, R. Muniswamy: Is he not
accepting the motion for circulation?

Shri Hajarnavis: These are some of
the considerations which will have to
be put in the forefront of our mind
when we deal with this. But as I
said, we will not, at this stage, stifle
any further discussion of the Bill. So
Government will accept the motion for
circulation,

Shri Subbiah Ambalam (Ramana-
thapuram): I am grateful to the hon
Members who have been kind enough
to support my amendment to section
14 of the Hindu Succession Act, I am
also grateful to some of the Members
who have expresseq certain misappre-
hensions regarding the intention ot
my move. I think that is mainly due
to not understanding the real impli-
cations of my amendment. My am.
endment does not intend to deprive a
women of a right in the property
which has been vested in her. But it
rather tries to enlarge and implemens
the real object of the main Act of 1956,
I am also grateful to the hon, Minis-
ter, who has been kind enough to



13217 Hindu

[Shri Subbiah Ambalam]

accept that there are certain hard-
ships which I have pointed out in
my emendment, for having accepted
the amendment for circulation of the
Bill for eliciting public opinion.

15 hrs

But, I am unable to understand the
argument of the hon. Minister that
during the past 5 or 6 years, after this
Act had come into force, no cases have
been decided by the High Courts cr
the Supreme Court. I would like to
draw his attention to the fact that sec-
tion 14 is so clear that it gives no room
for any interpretation by a High Court
or by the Supreme Court. The section
1s s0 clear that any property possesscd
by a female Hindu, whether acquired
before or after the commencement of
this Act shall be held by her as full
owncr and not as a limited owner.
There is not a single word in this se--
tion which requires any interpretation
of the court; and the cases that have
been decided by the High Courts have
been mainly on the inicerpretation of
the word ‘possessed’,

Tu cite an example, I will say this.
A widow, as a limited owner, might
nave alienated her property and, ac-
iualiy, when this Act came into forae,
mnight not have been in physical pos-
sessiwn of that property. Cases have
heen brought to the courts for a deci-
sion-—to give an interpretation of this
word ‘possessed’; whether the court
would consider the purchaser to be in
ohys:cal possession or the widow, who,
a limited owner, has alienated such
wroyerty to be in constructive posser-
sion. That has been the nature of the
cases that have come up for decision
befoie the High Courts, Therefore I
shou!d say that regarding the rights
of a widow—as between herself and
the daughters or step-daughters, it
any-—there has been no occasion for
the vourts to decide such issues,

After I had moved this Bill in this
House I have received a lot of re-
presentations from people through-
out the country, especially the dau-
ghters who have been hard hit by this
section 14. I wil] give an example.
Suppose a man died in 1951, leaving

1
i

\
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properties worth about Rs, 2 lakhs,
giving an income of about Rs, 5,000
per year. At the time of death he
left 3 daughters and a window.
Under the law then prevailing, the
window inherited the property as a
limited owner—in 1951, But, in 1956,
by virtue of this section 14, she be-
came the absolute owner, completely
depriving any reversionary right of
the daughters who are living. These
daughiers, under the existing law,
have no right to this property; and
this window who is now the absolute
owner has got every right to gift
away the property to whomsoever
she wants. This is the injustice and
hardship that is being caused Yy this
section 14,

Therefore, my submission would be
that this is a real lacuna, the intended
effect of this section. When this
seclion was drafted and when the
Bill was discussed in this House in
1955 and 1956, a lot of other issues
and other interpretation; were raised
but not any issue similar to the one
which I have brought in by way of
amendment. I have read the enlire
speeches of the hon. Members then
and the Minister of Legal Affairs
then, But attention had not been
focussed on this issue by the hon.
Members. Therefore, I should say
that this hag never been considered;
nor had this been pointed out by any
Member. But, after this Act had
been passed, all those cases which
were pending at the time this
Act was passed were unsuited—
suits which had been filled by the re-
versionary heirs—by virtue of this
section. This section is so clear that
the limited owner shall Thereafter
become an absolute owner. The
courts have no discretion or no chance
interpretation of this

to give any
section. I submit that Government
should....

Mr. Deputy-Speaker: Does the

hon., Member agree to the amendment
for circulation
Shri Subbiah Ambalam: Yes, I

dagree.
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Mr, Deputy-Speaker: No date been
given here. Does he want to fix
some date?

Shri Subbiah Ambalam: I should
say that this Biil may be cir-
culated for eliciting public opinion and
the opinions may be received on or
before the first of August 1961.

Mr. Deputy-Speaker: That is all
right. May I put it to the House
then?

Shri Subbiah Ambalam: Yes, Sir,

Mr. Deputy-Speaker: The question
is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 1st August, 1961.”

The motion was adopted.

15.08 hrs.

ESSENTIAL COMMODITIES
(FIXATION, REGULATION
AND CONTROL OF
PRICES) BILL

By Shri Narayanankutty Menon

Shri Narayanankutty Menon:
(Mukandapuram) : Mr. Deputy-
Speaker, Sir, I beg to move:

“That the Bill to provide for
fixation, regulalion and control of
the prices of commodities which
are essential for the life of the
community be taken into con-
sideration.”

The Bill, as it is stated briefly in
the Statement of Objects and Reasons
is intended for introducing statutory
sanction for authorising the Govern-
ment to fix the prices of all essentisl
commodities and also to provide for
punishment for violation of the same.
The need for the fixation of the prices
of at least the essential commodities
will not be questioned by anyone,
including the spokesmen of Govern-
ment, because, ever since the Second
Five Year Plan was launched, it has
been agreed on all sides that the
prices of essential commodities and
also industria]l raw materials are
shooting very high and that because
of the fluctuations of these prices the
physical targets of the Second Five
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Year Plan itself were, at one time,
jeopardised. Therefore, I do mot
think the principles underlying this
Bil] will come across much opposition
from Government. I am not taking
the time of the House in going into
details and arguing my case for the
necessity of introducing such a Bill.

15.10 hrs.

| Surr JAGANATHO Rao in the Chair]

Sometime back, the hon. Minister
of Labour said in this House that
between 1939 and 1947 the standard
of living of the workers declined by
25 per cent and by 1951 they had just
recovered the lost ground and by
1955 the real wages had increased by
13 per cent but that since 1956 the
prices started rising and their gains
had to an extent been wiped out. J
am quoting it to lay threadbare be-
fore the House the fact that though
there has been during 1939-1961 a
substantial rise in the total monetary
emoluments in terms of wages and
dearness allowance the real wages re-
mained gtatic because every time the
increase in wages to the workers and
the middle-class people had systema-
tically been mopped up because of
fluctuation in prices of essential com-
modities. It is a serious problem
which has been considered by the
Government during the last one or
two years. It has been stated that
there is a substantial rise in the
national income during the two Plan
periods, Now, the Government itstif
has admitted that an enquiry com-
mittee will have to be appointed to
find out where this increase in the
national income has gone. When we
look into the question of increase in
prices and fluctuation in the price
structure, it may not be very difficult
to find out the actual culprit and the
place where a substantial part of
this national income is being taken
away. Attention was focussed on this
matter of prices at the time of the
strike of the Central Government em-
ployees and also for sometime when
the Second Pay Commission was con-
sidering the whole question. There
hag been a consistent demand that the
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Government should either give in-
creased dearness allowance daccording
to the increase in thc cost of living
or supply essential commodities at
fixed prices. The Second Pay Com-
mission considered this question, The
employees agreed that they would
not press their claim for additiona:
dearness allowance tagged on to the
increased cost of living provided the
Government was prepared to give
them these essential commodities at
fixed prices. The Pay Commission
found that it was not at all practic-
cable and the Government told them
shat it might not be practicable for
the Government to give even to its
oewn employees the essential commo-
dities at fixed prices. The tantamounts
to this that whatever might be the
sermons given by the Govtrnment
about the fixity of these prices and
about there being no inordinate in-
creases, it remains a fact that prices
are fluctuating. The prices of essential
eommodities especially are going by
leaps and bounds. Even since 1929,
when the Second World War broke
out a transformation begun to appear
in the Indian economic scene; the
prices of all commodities began 10
rise becauge of the impact of war,.
No explanation was required at that
t{ime because in a war economy, it is
based on inflation alone— that is in-
creased monetary circulation alone.
When the war ended, in 1946 there
was wishful thinking even among
serious economic circles in the country
and the Government that this war-
fime increaseq price structure will
come down and till about 1951 or
1952, the Government itself was hold-
ing the view that normal times would
come and the inflationary tendencies
would go back. When during the war-
time the prices began to increase, the
workers naturally wanted more money
but that could not be given in terms
of wages because it was argued that
it was a temporary phenomenon and
the prices increased due to war and
therefore, there was no point in
giving any incrase in the basic wage
of the workers. Therefore, for the
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first time in this country, the concep-
tion of dearness allowance was found
and the workers began to get con-
cessions for the .increased cost of
living by means of dearnes: allow-
ance. It was understood that this
phenomenon will be over when the
war was over and that the inflation-
ary tendencies exhibited in the Indian
economy due to war would disappear
vry soon, But inspite of this wishful
thinking the inflationary tendencies
and the increase in prices which
came during war came to stay for
ever and that principle was accepted
by the Government in appointing the
Gadgil Committee to go into the
question of price increases and the
cost of living index and fixation of
basic wages and dearness allowance
structure. That Committee was ap-
pointed to find out the point at
which the basic wage had to be fixed
and the point from which the dear-
ness allowance was to start. The
findings of that committee had got an
extra-ordinary significane as far as
this Bill is concerned in the light of
the Indian economic development. It
went into the question and recommen-
ded firstly that the increase in prices
which was a new phenomenon during
the war time had come to stay as a
part and parcel of the Indian economy
for ever and secondly, analysing the
quantum of increase in prices and
the cxtent this phenomenon would be
part and parcel of the Indian economy,
the committee reported that at least
fifty per cent of the increase at that
time in 1952 would be a permanent
feature in the Indian economy and
about the rest fifty per cent it expres-
sed an opinion that in three to five
years’ time or at the most by the end of
the First Five Year Plan, the prices
might come down. Therefore, it re-
commended that half of the dearness
allowance should be merged with the
basic wage of the Government servant.
Even then the Government was not
prepared to accept that the increase
in price had become a permanent
feature of the Indian economy and the
Government wanted to continue ites
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wishful thinking that things would
return to prewar level and therefore,
instead of accepting the Gadgil Com-
mittee report of the merger of 50
per cent dearness allowance in the
basic wage as had been recommended
by the Committee, the Government
wanted to continue its own idea
about the prices and said: We are
not going to merger it with the basic
wage but we will find out a new term
for it The new term was: dearness
pay. That is to say, fifty per cent of
the dearness allowance was called
dearness pay and fifty per cent was
retained as dearness allowance. When
the First Plan was over and the
Second Plan was on the anvil, the
Indian economy did not show any
tendency for cutting down the prices
nor was it, as Shri Gadgil Committee
had stated, showing any sign of the
prices coming down by fifty per cent.
The fluctuation inevitably led, when
then Second Plan was on the anvil,
to a further increase in prices.
The history of the Second Five Year
Plan over the anvil of which we are
now standing and reviewing just now
has showp the fate of thig hope. It
had been declared in the Draft of
the Second Plan and there were, con-
sistently, assurances given on the floor
of this House that remedial measures
would be taken and that the Govern-
ment would see that the prices were
stabilised at a p@»rticular point during
the Second Plan period. That hope
had been completely betrayed and
during the whole of the Second Plan
period there had been a consistent
increase in the price structure of not
only the essential commodities but
also of industrial raw materials. As a
result of this, when we reached the
third year of the Seconq Plan, Gov-
ernment had to admit that the physi-
ca] targets of the Second Plan had
been substantially affected because of
the increase in prices.

The first point I wish to deal with
at this juncture, though not in detail,
is this. Some common theories have
been enunciated by the Finance Minis-
ter time and again on the floor of this
House. Firstly, there is the theory
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that in a developing economy it is in-
evitable that there will be fluctuation
in prices because the inflationary ten-
dency is part and parcel of a develop-
ing economy. Secondly, in a develop-
ing economy, because of increased
spending and increased money circu-
lation or pumping more money into
the market and because of the increase
in the capacity of the ordinary man
to purchase more and more, it is in-
evitable that this inflationary ten-
dency through the pumping of more
and more money in the five year
Plans into the developing economy
will exhibit itself in terms of an in-
crease in prices of essential commo-
dities.  Thirdly, the theory has been
expounded that it is inevitable in an
expanding economy that production
cannot be kept up at certain levels
and the price structure varies accord-
ing to the availability of the nroluec-
ed materials in the market. When
all these theories propounded by th¢
Government are analysed to the core,
we find that all of them could be ex-
ploded because of the living experi-
ence of all of us in this country.
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Let us examine one theory of
theirs. Ig it true that in this country
the prices of essential commodities
shoot up every year and come downm
for sometime and they again shoot up
because the prices are governed by
these economic laws as propounded
by the Government? The categorical
answer will be that the prices are
going up in this country not because
they are governed by the economic
laws as defined by the Government
but they are going up due to differ-
ent reasons. Take, for example, one
year, namely, the year 1960. In the
yvear 1960, it will be admitted by the
hon. Minister of Food, there was a
good crop. It was not a very bad
year as far as the food production in
the country wag concerned, Taking an
average, it was not bad at all. Along
with that, there was the buffer-stock
of the new Food Minister, which ram
into millions of tons which was avail-
able in every part of the country in
order to pump to the market when-
ever the need came. Millions of tons
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of foodstuffs are lying in the godowns
in order that the prices could be
stabilised by that means. There was
also the classification of cereals and
also the eating habits of the people
in different part of the country.
Though rice used to be a weak point
in the Food Ministry, the production
target of last year was good and the
attainment was also good.

Sceondly, that stock has been sup-
plemented by 30,000 tons of rice by
the Government’s barter deal with
Burma. Therefore, one thing is ad-
mitted; that there was absolutely no
shortage in the availability of rice,
compared to the previous year, 1960,
Take also the cost of living index in
1960. Compared to the cost of living
index in 1959,—I am taking the con-
sumer cost of living index—the index
in 1960 has risen up to 64 per cent.

Take, for example, sugar. The
Indian sugar has become a mystery!
Sometimes on the floor of the House,
one fine morning, it would be said
that there are surplus stocks of sugar
in the country and that it is found
impc:sible to send them away, or at
least a part of those slocks to be sent
away. The next morning, you will find
that there is a deficit stock of sugar
and that there is scarcity of sugar
throughout the country! But, in the
last analysis, you will find that sugar
production in the country has gone
up and is of a pace and patiern that
has not been affected seriously any-
where during all these years. But
every year a cris's of sugar comes in,
this month or next month, and you
will find that in 1959 there was a
scandalous shortage of sugar through-
out the country, which started from
Uttar Pradesh, where the ma.imuin
quantity of sugar is produced, and
was felt right down in the southern
States where the production of sugar
is comparatively less. This House is
yet to receive an answer from the
Food Minister as to the causes of the
1959 sugar crisis, because one Food
Minister gives one answer and an-
other Minister gives another answer!
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But a reasonable answer—an answer
which may be squared up and made
reasonable—to the effect that there
was such and such production due to
the availabilily of stock and avail-
ability of transport, etc, has not yet
been given to us, by anyone of the
Ministers. Therefore, that also =xhi-
bits a  mysterious  phenomenon,
whereby none of the economic laws is
seen to be relevant as far as the rise
in prices ig concerned,

In any economy, capitalist economy
or socialist economy, the price struc-
ture should have some relation to the
cost of the raw material and the over-
all cost of production including the
cost of labour. In none of these com-
modities, including rice, sugar, kero-
sene oil, which is imported, and such
other commodities, has there been
any reasonable relationship among
the different elements constituting the
price, If you analyse and try to find
out if there is any reasonable relation-
ship between the cost of the raw
material which constitutes the pro-
duction of sugar. the cost of wages
given by the sugar millowner: 1o the
workers, and the total overa'! cost of
production, you will find that there is
absolutely no relation or no reason-
able relation betwe:n any of these
elements and the price structure of
sugar that is prevalent in the inarket,
in spite of the fact that the hon.
D:puty Minister may point out, name-
ly, that the Tariff Commission has
gon~ into this question. On paper,
sugar is to be sold at 50 nP. per 1b. That
is the price fixed by the Tariff Com-
mission after going into all these
questions, such as the cost of labour,
the cost of the cane, the marginal
profit that has to be given to the
middlemen and also the price that has
been fixed for the cane. But
throughout 1959, in no place in this
country was sugar available at 50 nP.
per Ib. In Kerala State, for six
months continuously, one had to pay
Re, 1-4-0 per lb. and the average
price was always Re. 1-2-0 per 1Ib.
In Delhi also the situation then was not
different. In all parts of the country
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including Uttar Pradesh and Bihar
which grow the major quantity of
sugar in the whole country, the price
had gone up to Rs. 1-1-0 or Rs. 1-2-0
per Ib. Is there any relation between
the cost of sugar and the total cost
of manufacture on the part of the
millowners including six per cent.
marginal return plus 34 per cent.
marginal return for the millowners
for the capita] invested and including
also the reserves? The result of wvll
this is just the price of Rs. 1-2-0
which is far above the Tariff Com-
mission’s rate of eight annas. They
fixed eight annas as a reasonable
price which is all-inclusive. Taking
into account the overhead charges,
ten annas was taken to be the ulti-
mate cost to the consumer. That
price itself has not got any reasonable
relationship to the components of a
price structure. I have just given one
example by quoting sugar.

It you take all the essential com-
modities, it is impossible for anyone
to find out the variations in the price
structure and the reasons for fluctua-
tions in the price structure including
the increase in the price struc-
ture. There is something wrong
with that, and it is still to be
found out as to who is responsible for
this and where all this money is
going. Indeed, it is not difficult to
find out at all, when the price struc-
ture is analysed and when the price
has not been equally shared by the
components which I have already
pointed out before this House. Ac-
tually, the difference is paid to the
trader; it is so obvious that this whole
surplus has been taken away by the
middlemen who are the really ex-
ploiting classes in this country. In
every case, that is the experience in
this price structure, All these fiuc-
tuations in prices are artificially
made. Take for example the textiles.
When there is absolutely no change
in the production and the variety of
cloth even in a particular year, there
is an artificial crisis coming up in the
textiles production and the supply in
the market and the prices of textiles
shoot up very high. Afterwards
there ig a surplus in the godowns,
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and by the time the price has been
taken away from the consumer by the
millowner and the middlemen, the
artificial scarcity stops! In the year
when these data relating to the pro-
duction of textiles have been publish-
ed, there is abosolutely no deficiency
in the total production and there was
no difference even regard to the pat-
tern of textiles compared to the pre-
vious year.
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This leads to one conclusion alone;
in India, at this time, in regard to the
rise in prices which has become a
phenomenon every month here, there
is no reasonable relationship of the
rise in prices to the economic deve-
lopment in this country and the eco-
nomic situation in this country. It
has got only one relationship and
that is the quantum of exploitation
by the middlemen of the consuming
class also, the ordinary people of this
country. Therefore, it is no use giv-
ing excuses in economic terms—that
in an expanding or a developing
economy, prices are bound to go up
when money is pumped out of the
market. Truc, when more money is
pumped out of the market, there is
an inflationary tendency, but to that
extent, production should not have in-
creased. In a case where there is
surplus stock as in sugar or textiles,
even when more money is pumped
out, and if enough stocks are avail-
able within the consumption rates,
certainly the prices cannot go up
at all. In India, it is not at all a
case of deficiency in stock, because
the statistics given by the Central
Statistical Organisation, according to
itself, are thoroughly unreliable be-
cause it lacks scientific basis and they
do not go into the economic basis of
these calculations. We find that ac-
cording to Government’s report, the
working cost of living index has in-
creased by 0.4 this month from last
month, whereas if you go to the
market you will have to pay Rs. 1-2-0
for sugar instead of 8 annas last
month; one yard of cloth costs 4
annas more this month than last
month and rice costs exactly double
the price last month. Yet, the gazette-
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shows only an increase of 0.4 in the
cost of living index.

Real experience shows that either
there is something wrong with the
statistics prepared or there is some-
thing wrong with your own under-
standing. The latter cannot be cor-
rect, because that is the experience
of all the people in this country.
Therefore, the real truth is the entire
surplus money fleeced out of the
pockets of the ordinary people of this
country does not go into the exche-
quer—even a part of it—as part and
parcel of the resources for the Plan,
but this entire money floated by
racketeering, by means of fieecing out
of the pockets of the ordinary man,
by creating artificial shortages and
artificial price increases, goes to the
private pockets in this country. ‘That
is why, some way will have to be
found out so that this exploitation
by the middleman of the ordinary
people in this country will have to
be stopped and some sort of measure,
on the basis of this Bill, will have to
be introduced at this stage. Other-
wise, not only is it a serious danger
to the economy of this country, but
alsp to the people of this country.

Government have said many times
before that they are finding out some
methods for stalling these prices.
Yesterday  the  Finance  Minister
said that the people also should
co-operate with the Government
in  seeing that the prices are
stabilised and they should organise
themselves. He was making fun of
our colleague in the Rajya Sabha,
Shri Bhupesh Gupta, when he said
that he interpreted his own sermon
as meaning that the people should take
the law into their own hands. What
he said was, organise yourselves into
co-operatives, boycott the shops and
by that means try to enforce the fixa-
tion of prices,

I will tell the House a story to show
how Government are behaving so far
as prices are concerned. What excise
duty on kerosene oil is increased, the
hon, Minister says it ig by a very
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small per cent. He began to calcu-
late on the basis of the data supplied
by the Central Statistical Organisa-
tion and his own staff in the Ministry
of Finance and he said that because
of the additional excise duty, the total
increase in the consumers’ index will
be 046 per cent. That is his calcu-
lation. I wil]l place before the House
a classical example as to how calcu-
lations are translated in reality when
things are sold out.

The forcign oil companies are
making so much profit and it is agreed
that profits are to be cut down. Ul-
timately, Government deccided to im-
port kerosene oil from Soviet Union,
because the prices were competitive.
But when actually kerosene oil was
imported, I do not know whether
any hon. Member of this House knows
that when actually competition start-
ed in the market, it was not only
competition, but it was competition
on the reverse. The Indian Oil
Company imported kerosene oil. It
is selling kerosene oil in Bombay of
a little superior variety than what is
sold by the oil companies theoretica-
ly. The selling mechanism that Gov-
ernment found out is a co-operative
society in which about 90 per cent. of
the shareholders are pure Congress-
men. The wholesale selling rights
of the Indian Oil Company f-: kero-
sene oil have been given to inat co-
operative society. The Indian Qil
Company gives kerosene oil at 99 nP.
per gallon to the co-operativce society.
That co-operative society is selling
that kerosene oil, which is bought at
99 nP. plus expenses of distribution,
at Rs. 1'25 to the consumers. Y¥ven
though the co-operative society is
styled as a consumers’ co-operative
society, the members are the kerosene
dealers of the City of Bombay.

The result is, when Russian kero-
sene oil is brought by the hon. Minis-
ted to find a competitive market
with the foreign oil companies, the
foreign oil companies sell kerosene at
Rs. 1.19 per gallon in the City of
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Bombay while the Indian Oil Com-
pany’s competitive price is Rs, 1:25!
According to the Finance Minister, he
will calculate the working class index
taking the price as Rs. 1:19, because
the foreign oil companies are selling
it at this price. I gave this illustra-
tion, because the Indian Qil Company
gives it at 99 nP. to the so-called co-
operative society, which sells it at
Rs. 1°25; i.e. at 26 nP per gallon more
Out of that, not one naya paisa goes
to the actual expenses, because the
Indian Oil Company foots the entire
cost of distribution and the increase
in price while the kerosene oil is to
be delivered at the house-doors.
This example shows that when prices
are increased, the increase goes down
to the pockets of middle-exploiting
class in the country, unless that is
checked by means of a legislation to
prevent the increase in the prices as
a whole.

I will just put before the House the
nature of the increase in prices.
One cannot just control the prices by
means of the banking credit system.
Attempts have been made by the Gov-
ernment during the Second Plan
period almost even to throttle the
banking credit system to see whether
prices will come down. The Govern-
ment have failed, because even though
repeated attempts were made by the
Reserve Bank and the Government to
curb the credit system in order to see
whether price increase could be pre-
vented by that, it has been admitted
by the Reserve Bank that this cannot
be prevented at all by means of con-
trolling the credit system in this
country. All available steps taken
by Government have met with miser-
able failure. Now ultimately what
happens is, the exploiting class in
between which in no way contributes
either to the national wealth or to
the national development is taking
away the surplus money as middle-
men, which jeopardises the entire
Plan and the economic development
of this country. ’

) One most important danger in this
is that the Government itself em-
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ployees 25 lakhs of people. What
these employees go to the Government
and put a straight question. *“ You
say the prices are controlled. Either
give us food materials and essential
commodities at the prices at which
you say they are available, in thke
market through your own shops or
you give increased dearness allow-
ance target on to the increased cost
of living index”, by means of an
ordinance, the strike has been crippled
by Government. But there is this
discontent that is all-pervasive in the
minds of all Government servants,
which permeates into their own
families and the society as a whole,
and Government will not be able to
prevent it by a thousand ordnances,
because this is a question of life and
death of each Government servant
and the society of which he is a part.
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Secondly, because of this increase
alone, the Government calculates the
financial target of the Third Five
Year Plan on a particular basis, buf
beyond the control of the Govern-
ment, without the Government having
anything to say in the matter, the
prices jump up during the Third Five
Year Plan. Automatically, there-
fore, the physical targets are imme-
diately cut down because of increase
in prices. Because of these dangers
inherent in that, and because of the
Government’s own policies of not
even implementing the declared
policies of State trading in foodgrains,
it is absolutely necessary that the
Government should acceed to a
measure on the principle that has
been incorporated in this Bill.

Sir, before concluding, I shall place
before this House one thing, that in
this question no political considera-
tion should come in, because political
considerations or even economic
theories, it is believed, by either the
right or the left, have absolutely no
place in this case. It has been una-
nimously accepted by the Planning
Commission that the dangerous trend
in the fluctuation of prices in this
country will inevitably jeopardise the
aconomic develoment of the country,
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and therefore some sort of via media
should be found out by this House
and the Government to see that the
prices are stabilised at some place or
the other.

But the difficulty comes in, Sir, that
the whole approach of the Govern-
ment in this has been completely dis-
appointing. On one side, when the
government servants asked for in-
crease in dearness allowance and
when the Government did not give
they said that unless the Government
gave them dearness allowance tagged
on to the cost of living index they
would go on strike, the Government
did not have any hesitation in bring-
ing out an Ordinance completely ban-
ning the strikes. There the funda-
menta] right automatically is affected.
But now, when a Bil] saying that a
man who sells an essential commodity
at exhorbitant prices at the cost of
the community should be imprisoned
by means of a law passed by this
House, then the Finance Minister says,
as he said yesterday, that the process
of democracy is very very long but
the ultimate result is very very sweet.
Sir, the process of democracy has no
fundamental rights, no rights of human
beings, and all this slow process is
applicable, according to the Finance
Minister and the Government, only
to one class, and that is the exploiting
class, whereas the fundamenta)] rights
as enunciated in the first part of arti-
cle 19 of the Constitution and as they
apply to the working classes and the
toiling people of this country can be
taken away by one stroke of the Pre-
sidenia] pen, by mean of an Ordi-
nance. The slow process of demo-
cracy is absent in that sector. The
slow process of democracy is absent
only in this part.

Therefore, I appeal to the Govern-
ment that this is a serious problem in
which so much of danger is inherent,
and a solution should be found out by
the Government in order that at least
during the Third Plan period the prices
of at least the essential commodities
will be stabilised. And, the only
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method of stabilisation is by bringing
out a legislation of this kind, whereby
deterrent punishment should be pre-
scribed for all those who sell these
essential commeodities at prices higher
than those that have been fixed.

Sir, I move the Bill for consider-
ation.

Mr, Chairman: Motion moved:

“That the Bill to provide for
fixation, regulation and control
of the ©prices of commodities
which are essential for the life of
the community be taken into con-
sideration.”

The time allotted is 13 hours. The
hon. Mover has taken nearly 40
minutes. May I know how much
time the hon. Minister will take?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
About 20 minutes.

Mr. Chairman: May I know how
many hon. Members would like to
take part in this debate?

Some Hon. Members— rose

Mr. Chairman: I find that four hon.
Members would like to speak on this
Bill. Each hon. Member may confine
his remarks to 8 or 10 minutes. Raja
Mahendra Pratap.

Raja Mahendra Pratap (Mathura):
Sir, T have only to say a few words.
It appears top me that the Bill is some
such a Bill that it will be asked to-
morrow of the Government to pass
a Bill saying that no one will catch
cold. There are certain laws which
govern the prices of commodities. I
have travelled flve times round the
world. I never saw in any country
any such law which will govern the
prices. Yes, in case of war it was, of
course, ordered that a certain com-
modity will be sold at a certain price.
But in what circumstances was it
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done? When the Government control-
led all that was produced, they fixed
the prices. Are we now in a war
situation? Are we to regulate the
prices or are we %0 give freedom to
the people to buy and sell as they
like? I believe, Sir, that prices can-
not be fixed, because prices are gov-
erned bv the law of production and
use by the people. What I mean to
say Is, if production is in very great
quantity and people do not want as
much as is produced, the prices wil
naturally be very low. If, on the
other hand, people need more and the
commodities are not in enough quan-
tities, then the prices will go up. It
is very simple and very clear.

Under the present clrcumstances
obtaining here, I see that too many
notes are printed and salaries are
raised.- When salaries are raised a
great deal, supposing I get Rs. 2.000
ver month and mv servant comes and
tells me that wheat has become verv
dear. T will tell him to g0 and buy
wheat whatever the price is because I
have enongh monev. Therefore. when
there is not enough supplv in the mar-
ket and peovle have got enough money
to buy naturally the prices will go
up.

T only beg to say that this Bill Is
entirelvy useless. Tt also robs people
of freedom in their daily life.

I can also refer to one other point.
1 know Shri Menon is a Communist.
T mav sav something about Soviet
Russia. T was in Soviet Russia.

Shri Narayanankutty Menon: When?
Raja Mahendra Pratap: Long ago.

Shri Brai Raj Singh  (Firozabad):
When he was not born.
Raja Mahendra Pratap: Yes, per-

haos when he was not born. There
the Government had fixed the prices.
When T went to the market there {o
get some eggs. I got them at  prices
higher than the prices fixed by the
Government. Russian women came to

VAISAKHA 2, 1883 (SAKA)

Commodities 1323
(Fixation, Regulation and
Control of Prices) Bill

the market with baskets full of eggs.
When T told them that I wanted some
eggs, they said that I could get any
amount of eggs and I bought for one
rouble one egg.

Shri Narayanankutty Menon; That
is very cheap.

Raja Mahendra Pratap: Then some
policemen came. When those women
saw the policemen they ran away.
They were afraid of policemen. Now,
such things go on.

Then, as regards roubles—that s
also my experience—in Soviet Russia.
though it was fixed that roubles would
be sold at a certain fixed price but in
the market there were lot of roubles.
So it happened that with very little
money in English pounds or American
dollars one could lead a high life in
Soviet Russia. With two English
pounds in my pocket T could buy a
first class ticket for what you call
here “air-conditioned”, there they
called—*“pullman car” from a place in
Siberia to Moscow,. The price was
about 500 roubles. I only mean to
point out that you cannot control the
prices as you suggest in the Bill. If
you like that people will not have to
bother about the rise in prices, then
the only way is, as I suggested, that
salaries may be given in commodi-
ties.

Shri Naravanankutty Menon: That
is what 1 said.

Raja Mahendra Pratan. That is pos-
sible. I presented to Comrade Lenin
a plan that instead of having your
notes. promising to pay so much silver
or gold for these pieces of note, pro-
mise that they will get one ton of
coal, or so many pounds of wheat, or
so manv pounds of rice. That vau can
do. But when you are printing the
notes and when, for instance, they are
free tn produce as thev like, vou can-
not fix the prices. That is all what
T would like to <ay.



13237 Essential

=t yorare g« awafa w@eT, &
W foadas it s 1 @ama FEIE )
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A AT o§FA 1 T o R
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7 Y § 5 aE & Y A v
T FT AEGHT I A @0 ¥ A
HMA &7 FFR A AT AMGY |
T F7 W @7 d@ W &Y
gz T8 g =fgy foaar & s@w
=AY g3 & fear §

= ag &0 smw Y B
WY JAAT F HrERGHAT I TF A
¢ o fergeam ® war § sed feaw
TR AT 9 9T ATV ¢ T fga
TN FT FHY WAE TG AT T
afeg ¥ fragw § fF v @@
s & for derada Arstarat & afcomrat
FY WA JAAT TF GgAAT A AT I
ag fagra d F g fF fwet <
T Feq ITAEAT TF TEET I
IOEA 9 F e ¥ AR A g
qm |

Y g ¥ U 9g a1d o 91 W@
FY ¢ fF o1 a=gy FE™l ¥ fAEadr g
ITH Ik ¥ v g8 § < fear mar @
fF g SR sy feaar @, afe
T aEqe @at # qar gt § wR ey
fraT 42T FYX & 9% A ¥ 48 ST
FT A TG [T ST fF ITHT FeareA
=g TR | AT N Ug T8I & %
ferama #Y &= #Y g N 77w FAERI
7 qgw 09, afew &9 RAF 0@ ga7
UOE AT WG 5 frg 9w
gt N I A+ Fwg g
ST H#X Ux g@re +a% § 98 ART
7 qrd1 afy gax Tar €Y R @
IAHT AAST A2 O fF 9w fowama
F A AIGH A S GWG IgET
Ffma fraofr s ok w7 I@s
71y § % fawer sqmai @ Iwer
Foa agr & W | feRE W
frg® 33 &Y o= 1 3fEw ™ A
w1 oAy & fF 97 feaw &Y wwe
T ¥ waT & oY ST I frey fan
JTAT § WX o I g9 F FEA (AT
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ST & Y SHET T F9 faar AT
a7 3 i 7 T v W | g
FT IH ¥ W A9 97 AfFT qg |
IJAHT TMH o {UT, Y T, 30 TQ
T FE Fgl ¥ 3¥ T 79 TF g1 4T
AT g § Y SUTRT a7 AT | I TATH
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FY a8 4T7 FLAT § SR IF SATRA
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fF SnimT aF ogew § q9Ed amEl
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IR Y SATET S a8 § Y S99
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TS T &Y @ & 7 I dwr@ A
frem &Y wEe qrome ® ot & Ay,
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T IH FH Y AT § T qfonT a7
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1

# sgm mean g e afe g
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I forg oY ag ffea #T faan man §
& gg <ot g qw ax fadit ofew o
o A fegem F oo B AW
3T FQ &, I AT F IAIRA AT FT
& #0 ¥ fag g 7 w1 wfyAd
T T T & | wfag g qw H ag
FgrEad qor o @ & & “wma swaer
T a9 T 9 WEH T AHF §,
AT FT HEEFR TG & 1 A 9T 9w,
Wiy qX #R auf 9 ATH FT AHFR
T & | ¥ & e g fe W
@Al A9 9 WA & Ag afew
AT &1 afeF & | wa v g\ &
s AR Far A i gw
QeI T FaR N, AT I
wfusR #9w gra § #< foar § f wgi
iR A Ay | & A faaew
tfF aw o fAm T dEER
FT IATEA T q @I a7 J1aT a9 %
fFam &1 T gar w@aT

16 hrs,

g g oY faamar smar ar
afg ag A fear amg 5 we 9T A
T AT QY TIGT A9 @ WX I8 & 997
WF o IT I} A ¥ aF g T,
oR WX g W AW faar s fE
e w9 SdTEE #T AT AT &
AT & AT & HRX AT &F AW
FT AJT ], A A qT AT Yoo FT
@ T FTATAT HATH GO\ Fraewr
2 fF @xoo FA3 WY #T a9 Ffog
F@ER F TS AT A00GT | AW
fraze § fs T w3 fag o &
FTT 9 q7 7 a7 JfeT FrE Gar aq4w
wfeqae fFar s Tifgq e SaRs
ok IriEar AWt & fgal & @
FY 9T §F | WX qg FET HE A&
FfeT AR & 1 o 3W F FOF 00 T
T § S W F T T W T
TEAT ¥HGT AT A § WR T R T
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Regulation and Control 4
of Prices) Bill
k). Wlo TR fag (Jgaw) : ar-
ot e ...

Shri Narayanankutty Menon: In
English please as the hon. Minister
does not understand Hindi.

Ch. Ranbir Singh: I am more inter-
ested in my electorate.

Shri Narayanankutty Menon: Let
us also have the pleasure of under-
standing your speech.

Wto Toar fag : ovfa wEiET,
# gawan g f5 #§ Qe 71 @@ Rk
R @ f9us & weamEs #gea oo
A & fF o [ & g S afew
B @, FW F I WL I AR
o § ag 3 FAT F 709 § gt @
W F HRT ST FH HIT AT ATE §
ITHT AL TR (L FAT F FA
gRiT | 3y WiE daefEl ¥ w1 ow
g, g@rq Awfar Fw § Wk 3.
TS @at ¥ F T & | HS 9 qg
afogx w9g F ® A FW FW@ @
TYaT el ey e F afas gl
3% w9 fram wfeg, ar yfau #fg,
Fg Y Ffgw, ag & § |

#Y gwaET WeRd ¥ fa9g® FY
W ¥ 99T § AR F T gH A
F@T & ITHT Tl W @grErat
¥ §g a9 g1 gar g w0 &
WTa 7@ agw Arfeu afeT sfa IaH
FrE w2 W & g =gy fF fe
wror &, fe & arey W) A & faaw
ferdr & fore 3% el fox 1€ v
AT LT AT AR & | TR A fh
DRI I@WSF
T $YE FTIRT HT FAT 7T 18 §
at g ¥ T ST AY & A THA R |
g A §8 QY FAT WAl F foq
Roawar @ F wwmar § 5 oag AN
TR @Y o adwr @ § 99y &
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Th ¥W T FY TR gET & WR [
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300 FUT FIAT §H T F AL §H a4
¥ forg @¥ gor € OF vt wea ag
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aFax &1 A fas fear ar o fw
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FTFEYT & otara ¥ Fgr 41 | FA A
IEIA €T §3T A Fg7 91 /I § TARAT
g f st oY s st e« wrfara
Ft fr faw 7o Ay A TFRF IR
¥ goy 0% F1X & fgad ¥ qaron
MR | F A9A IR HT FGATH
wgar § fF ag wifyae ol T
f& #1€ medr gawg X AR g
& T AFT /T F | AT F qH
TEW ¥ WRT T qGA 9 TR
0% faeger  wrana & fe SowrET
T I FT FEATA FE ¥ R FT
¥ W W A A A o §
A JTAEAT F1 ARy fiF qg N &
TIF § | T T AW B W
AT | F Y awwar g g
afg qi o ot Y a9 § T F T
R A gFRR q9GR g I fE g
A AG 7 IY | w7 A7 T F @
fr  *rf Srared T o et feew
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FT TAWE TAE FA AN &W@ G
g1 & @ wma g e s IR
arr dar §3 qura fear e ag wen
Dt S et o w7 TR a8
FT &, S AT ¥ G qw R
N AR AT HATT FT AT FY AR
ag T FT AT Y Y A Y o
T q@ AT TES §

T ww ¢ 5 g¥ gy giEeas
fafaedY T FT6Y - qar T® a@ F ¥R
¥ fau &< frar g W g@ ar@ Y aga
Fifera # v @Y & fF S soey {fer
faea it @ Y wed = walq
AT A AT AR § AR A7HH F
A9 99 A qW A A mEd I,
qEaw F oWg A A A A S @
#ra, o svaw @ Sraw T '@\
TEH T FT AAT § | AT STHEGT
AR FTH THAIR AN WK TR
T HET Y woEy d@ q gUW g9
¢ Afe ag a7wY ¥ THTC Q@ § |
w9 4% 39 AW Y agfEenar g fF
ITNEIT GAIfF FHr 3 for@ § A
FTRT AT FT FTAT IR Qe ferarg
9 &S AT § AfFT ITHiE AR R
& fgg Y ava afl qr=d | ST
Fad WA TG AT qUq qrwar g
wq I9F {g A 9 W R, I A W
&R § a1 g A T G qwa W
@ A F T A S0 AR @I B}
U &, A Tgar | W ag A
N w7 IvwT § WK foEE 4
Y w3, oy i w1 w@w § W]
| GreAT WTgar | A

4

fer ager ol @%T ¥ €@ I@ ¥ fag
agw gk @ 5 aweafa aw &1 s
o ¥ %< fEar T | ww gowEs
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W ITHET F TG AT & AR
IEF 7T 1 AT & W sHfAT ag A
# O U €9 § 747 FTATE | 0T
Tifrw q Y faegw aw &AW
£q W &1 fgq @ 21 wwar & o=
qredt wOA FIT F13 Ffgqay qwd |
9T qF g9 TAMT A8 #37 a9 9F W
#1 fga #7730 7 g2 oF Iw gAY
Fagmy 1 w1 N 2w Fww A
WY T T F A A A =
g

ng F19 AG A g fagw
0¥, L% HIT F =L IH 3T H Hglog
THEAHY Y R | A F AT Fghee @,
A & W Fgles W | 9T A 71 @
qF AT & qA OF g &1 frara
& T A e oA teve ¥
R AE B T L& Tod ufy A off
o fF W gATT Ag Y w9d wfy 7w
fFarg 1 T@RAM ST AL H A
Yo T9F, 1R T WK LY T 7T &%
fawar a1 a@Y 9 2@ T F WA
% o3 77 % faET § | Wa qR QY q
&< Y & 9 gAIR AW AEE FEd
§ fr aw ag 7 § W o W fr g
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AR P oaa T A a7 owamE
FAT AT & A A 5w T
HIEATS T HT ST 1 & 50 Ay
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oo g7 WYX g L8%0 F Lo & Y AT
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3 AW ¥ a7 e far 7 § 1 fram
q %9 3T § gaAT srarer g7 o, faadt
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ggraar & 7, fow ¥ ¥ v,¥3 w0
Tqar at AT F FToaTRer #v faar
T AR WA WS A Y AT
®YAT ST T A Fwd e 73 4
agr %< frar mav | gEET FdvAT 77
g1 & 2@ o 2 A samen g€ A
A AR AT T4, a7 3o FAT
BT OFATET & faq sgran fagr

T A q357 AT Jg A0
2] AT FAT AT AR &, A FTA
& Ty Ffw F3 fF gg T ¥ OF
grama q=1 g1, fam § sqrer swe dav
frar o &% A ag o+ @ aFar @
ST FAT 9T FIA ATA AT A Iy
gfaug & w1@ =k gEF fag o
T &A1 /T foaT 94 | AAATT TR
7 fami & A3 F R, v A,
IR FZE FIT & ar § faF 7gf fFar
FIfF IOH JaC 9T TEC 9AT 2,
foes fag ag QU & 9@y & |
ag fasfi wra g st & 1 feam
F e w1 ogan It faw
TEt forar mar & 1w wrd Ty &
o T F 1= g Y I F T
Fdgrgar & 1 A 3gr fag g
g: atqfedar gmar &1 & Fgav
Tt § fr gy #1 fEaw oft
AT &Y 9 97T FT FFAT & AW
fordt =T F FT gEAT ¢, AlHT IAd
faa gifaa grema =fee | =T FAf
T4 ST qoT AT & 7 o« v A
SqTaT TR 2 &, @t g O Ag
2 % § | QT HT EIT gAT AN
fFqr g | goma 53T G § TgT AW ]
SrferT agt wrar &w & fag w2t sifar
FHIAT A (LY AT T AT @ & forg
fag &, agi WX 39 I F1 HF FA
& fag, wgr 94" ST §, So FQT
T feam omg, @ feam o aiw
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[wYe T fag]
WA FT 9T GF O § FQ F fog
o

wiwd & $ga1 g9 § 7 @
FLT B I _FW B (EW Tl g |
L G AT AP T 99T TIERAT
3 @ IR eV AR AR &
TAA I SYIRT § SYIRT TIGT AT
WE | WX TA &M g, a1 saw
AIHlT I FEA FET Afgq, faq
S A A gwlt wR IawT ger i g1
A

Shri T. B. Vitta] Rao (Khammam):
Sir, I rise to support thus Bill, the
Essential Commodities (Fixation, Re-
gulation and Control of Prices) Bill.
I musg congratulate my hon. friend
Shri T. C. N, Menon for having broughy
tforward this Bill.

Sir, during the Second Plan period
Government failed to hold the price
line. In that context, legislation of
this nature is very essential during
the Third Plan period. On the eve of
the Third Plan, when the draft outline
was being finalised, the Prime Minis-
ter said that there would be no use
for these Plans unless and until the
price line was held. During the
Second Plan period the prices of var-
lous essenlia] commeodities like rice
rose up by 44 per cent. Similarly the
prices of edible oils, sugar, etc., have
gone up abnormally. If you take the
consumer price index, which is an in-
dication of the prices obtaining in the
country, you will find there has been
considerable increase. If you take the
consumer price index for the year
1949 ag one hundred, the average for
1960 was 124, that is, the cost of living
has increased by 24 points. Then, if
you tuke for instance the case of the
four Dbig cities, Calcutta, Bombay,
Madras and Delhi, you will be astound-
ed that the consumer price index in
the City of Madras has increased by
44 per cent. as against the all-India
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average ot 24 per cent. This is the
position.

When the question of quantum of
aearness auowance was reterred to the
Gadgit Committee, it was hoped that
prices wouid stabulise at a particular
levelr. 1t aid not happen. Kven the
First r’ay Commission thought  that
prices wouid Stabilise at a particular
tever. Bul it did not happen. There-
fore, uniess and unul the prices of the
various commodities, cereals, food-
glalns ana edible ous are controtled
and prices are reguwated, 1 am atraid,
our whnole planning will not succeed.
In the context or planning, this is
very very essential.

How is this increase taking place?
On the vne hand you see the increase
in production. If you compare in-
ausirial production with 1951 as 100
base, in 1960 it is 168. Similarly agri-
cultural production has also increased.
When produclion is increasing we find
at the same time prices are also in-
creasing and prices are increasing
phenouinally. When my hon. friend
the Deputy Minister of Food, Mr.
Thomas, was on this side, he himself
used to raise this issue that due to de-
ficit flnancing and taxation measures
prices are likely to rise. The then
Finance Minister assured us that by
having certain checks he would ke
able to control the prices. But this
assurance, as experience tell us, could,
not be fulfiled. Therefore, unless
and until a definite policy of regulat-
ing the prices, as stated in the Bil],
is laid down I am afraid we will not
make much headway.

We see what happens in the socialist
countries. As the production increases,
simultaneously the prices are also
brought down. But unfortunateiy in
our couniry the prices also are in-
creasing with the increase of produc-
tion.

The growth of industries in our
country is also phenomenal. Take,
for example, one city, namely Ahmeda-
bad. We know to what extent the
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textile industry there has grown. In
1933, the capital investment, that is the
paid-up capital, on 66 mills was Rs. 4.6
crores. In 1958 there were 59 textile
miils with a paid-up capital of
Rs. 17.41 crores. And the gross block
hag increased from Rs. 18.3 crores in
1933 to Rs. 59.09 in 1958. There is
amazing increase in the production. At
the same time, what do we find?
Within one year the price of cloth
rises by 40 per cent. At this rate
wnere are we heading to? Naturally,
it this inflation and rising prices are
lett like this uncontrolled, there will
be an end for all this planning; and,
not only planning, even democracy
will be at stake.

Therefore, 1 would strongly urge
that this is a very modest Bill which
has been brought forward by my hon.
friend wherein he has asked only for
the regulation of prices and controls
wherever necessary; and the punish-
ment he has suggested for violation is
nol very much, because he has only
suggested three years imprisonment
and Rs. 5,000 fine. The Prime Minis-
ter once said that blackmarketeers
should be hanged by the next lamp
post.

Shri Tangamani (Madurai): No
lamp post is available!

Shri T. B. Vittal Rao: But that has
not taken place,

Take the profits made by the indus-
tries. You will find that the rate of
profits has also increased considerably.
Even in the textile industry, where
it was very bad, in 1958 you will see
that the amount utilised, only from
internal resources, for capital forma-
tion was Rs. 20 to Rs. 30 crores. On
the other hand, what do you find.
A lesser number ot workers are pro-
ducing a larger quantity of cloth, but
the prices are increasing.

With these few words I strongly
commend this Bill for the acceptance
of the I{Ouse.

Shri Shree Narayan Das (Dar-
bhanga): The Bill that has been pre-
sented to the House for its considera-
tion by my hon. friend Shri Naraya-
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nankutty Menon appears in my opin-
ion to be unnecessary, because Parlia-
ment has already passed the Essential
Commodities Act of 1955 the object
and function of which are the same
as have been given in this Bill. Here
also “essential commodities” have
been defined, and almost all the arti-
cles that have been mentioned here
figure there. As I said, the object of
the Bill is the same as that of the Act
which is “to provide, in the interests
of the general public, for the control
of the production, supply and distri-
bution of, and trade and commerce in,
certain commodities”, “Essential com-
modities” have been defined there
also. The object of this Bill which
has been moved for consideration is
“to provide for the fixation, regula-
tion and ccntrol of the prices of com-
modities which are essential for the
life of the community”, which is con-
tained in section 3 of that Act,

All these powers have been given
to the Government under that Act.
It is for the Government to decide
if in the interests of the general pub-
lic the Government should regulate
and control and fix the prices of all
the commodities that have been enu-
merated in this Bill, and at what
time.
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Therefore, although the object of
this Bill is laudable, I think it is un-
necessary, because the powers that are
sought to be given through this Bill
have already been given to the Gov-

ernment, and the Government by
notification at any time can
fix the prices—not only fix the

prices, but control the production, sup-
ply and distribution of, and trade and
commerce in, these comomdities. All
these things can be done by Govgrr}-
ment. Therefore, in my opinion, it is
unnecessary to waste the time of the
House on this. The hon, Member
should have taken into consideration
the existing Act, the Essential Com-
modities Act of 1955. If he had done
so he would also have found it quite
unnecessary to introduce this Bill and
to take the precious time of the House
unnecessarily on this.

With these words, I oppose the Bill.
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Shri A. M. Thomas: Mr. Chairman,
I do not want to question bona fides
of the hon, Member who has brought
forward thi§ Bill. But, as was men-
tioned by the last speaker, this Bill
is quite unnecessary and, if enacted,
will be a superfluous one in our sta-
tute book.

Shri Narayanankutty Menon, I am
sorry to state, has" not said anything
about the provisions of the Bill. He
has simply said that he moves it and
that the House should accept it. If
my hon. friend had cared to study the
provisions of the Bill that he has him-
self brought forward and also examin-
ed some of the provisions of the pre-
vious statutes which have got a bear-
ing on the subject, I think he would
not have chosen to bring forward this
Bill at all.

Although my hon. friend has not
referred to the various provisions of
the Bill so as to establish before the
House how this Bill is necessary, he
has raised some points with reference
to the rising cost of living and the
high level of prices, Many of the
points that have been raised by him,
I think most of them, have been rais-
ed in the course of the Budget debate,
in the debate on the President’s Ad-
dress, and in the debates on the De-
mands of the various Ministries. But
unfortunately my hon. friend has
chosen to come to this House towards
the fag end, after all these discussions
were over: so that, he had no oppor-
tunity to hear the various points of
view that were urged in answer to
the points that were raised.

Shri Narayanankutty Menon: It has
been put on the agenda only today.
So what can I do?

Shri A. M. Thomas: My friend has,
however, taken advantage of this op-
portunity to justify the wrong leader-
ship that he and some of his other
friends have given in the matter of
the strike of the Central Government
employees. I thought that that chap-
ter would not be raked up again and
that it would be given some finality
But whenever my friend gets a chance
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to speak on any subject whatsoever,
he raises this question of the strike
of the Central Government employees,
I am sorry that my friend has ot
realised even now the wrong leader-
ship that he has given in the matter
of that strike. He has devoted a subs.
tantial part of his speech to justify
the stand of the Central Government
employees and to say how their strike
was justified. This question has been
answered on more than one occasion
in this House and I do not therefore
want to go into it and spend my time.

As regards prices, it is realised by
the Government in the Draft Outline
of the Third Five Year Plan also a
chapter has been devoted to the qués-
tion of prices that the maintenance of
prices at a reasonable level eSpecial-
ly of essential commodities, is very
basic to the launching of any plan for
the development of the country.

If my hon. friend had brought for-
ward this Bill and made this speech
with a view to highlight the import-
ance of the approach that has to be
made by the Planners and the Central
Government in this matter, I would
have welcomed his speech and the Bill
that he has brought forward, but that
has not been his intention at all. My
hon. friend has been trying to make
out that there is absolutely no rela-
tionship between prices and eonomic
development. To quote his own words,
he has said that the rise in prices has
absolutely no relationship to the eco-
nomic development. I am sorry for
the proverty of thought and know-
ledge

Shri Narayanankutty Menon: Of
economics,

Shri A. M. Thomas:...... that my
hon. friend has displayed, whereas it
is generally admitted by all concern-
ed, whether on the Government side
or on the side of the Opposition....

Shri Narayanankutty Menon: Not on
the side of Opposition at any time.

Shri A. M. Thomas: ....that in a
developing economy, the prices are
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bound to rise. But, to what extent
they should rise, and at what level
they should be kept is a matter to be
decided by a consideration of various
factors. It cannot be disputed that
normally in a developing economy,
there will be an upward trend in
prices. We are taking due account of
this phenomenon, and the task of the
policy-makers is to ensure that the
prices, especially of essential consumer
goods remain relatively Stable.

It cannot be denied that as far as
this country is concerned, the people
are having a ridiculously low standard
of life, and that we are trying to im-
prove that standard of life. There has
been an increase in the standard of
life, and that also cannot be denied.
If you go through the consumption
figures in respect of food articles,
mainly of cereals and other things, in
advanced countries like America or
Canada, you will find that every year,
their general consumption of cereals,
that 1s, wheat and wheat products, is
going down. What does it show? It
shows that they have reached a sort
of saturation point, and their demand
is going down and not increasing,
whereas we are at such a ridiculously
low standard of life that with increase
in the purchasing power of our peo-
ple, our demand is going up. My hon.
friend Shri T. B, Vittal Rao was say-
ing that there had been increase in
the production of rice and wheat, and
yet, the prices were going up. Yes,
that is so; there has been increase;
that canot be denied, and the figures
were given at the time of the debate
on the Demands for Grants of the
Ministry of Food and Agriculture. All
the same, we have seen a phenome-
non that prices have been increasing,
and that is because of two main fac-
tors, namely the increase of popula-
tion and the increase in the purchas-
ing power of the people. When the
poor people get anything in addition,
they spend it on essential necessities
of life, such as foodgrains, sugar and
such other articles. So if with in-
crease in production, there is also in-
crease in prices, it can easily be ex-
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plained by the fact that there is de-
finitely an increase in the standard
of life of the people also,
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This problem of increase in prices
has to be tackled on several fronts.
The main front on which we have to
tackle this problem is to devote all
our energies in the matter of increas-
ing the production of essential com-
modities. That is one of the main
objectives of our Five Year Plans also.
In the broad analysis, the prices are
determined by the interaction of the
forces of supply and demand. So, in
respect of articles of which there is
more demand, we shall have to pro-
duce more of them. That is the only
way to meet the situation and to solve
the problem on a permanent basis and
not by control or regulation alone,

Control or regulation is only a
short-term remedy and will have only
a limited effect. And you will notice
that we have taken advantage of the
trend in demand and other factors.
With regard to foodgrains, as the
House knows, towards the end of the
Third Plan, we have fixed a target
of production of 100 million tons.

Shri Nagi Reddy (Anantapur):
What would be the per capita produc-
tion by that time?

Shri A. M. Thomas:
consumption?

per capita

Shri Nagi Reddy: Per capitq pro-
duction, I ask this because owr popu-
lation also will be increasing.

Shri A. M. Thomas: The per capita
production will be about 174 ounces
cereals and pulses together.

Shrli Nagi Reddy: Therefore, the
prices will be rising higher.

Shri A, M. Thomas: Not that. At
a particular stage—that was that I
said. When we get into a more or
less developed stage, the demand will
be stable and later on when the
standard of living increases, there
will be less demand of these essential
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comimodities. That was what I was
driving at. But I am sorry that my
hon. friend has not chosen to under-
stand it.

Shri Nagi Reddy: That was not the
point,

Shri A, M. Thomas: The compara-
tive easiness in the prices of cereals
and sugar that we find now is because
of increased production. Various regu-
latory measures taken by Government
also including imports and judicious
distribution, have also helped to keep
the prices under check. You will find
that production has got a direct
eflect on the prices especially when
tte demand is high, You will find
that the rise in the price of edible
oils has been due to the pressure of
increased demand, while in the case
of cotton manufactures it is due main-
lv to rise in prices of raw cotton, the
production of which witnessed a sharp
fall during the last season. There has
been a sharp fall in the production of
cotton so much so that there has been
a rise in the price of the raw mnterial,
as also a rise in cloth prices.

Shri Narayanankutty Menon: What
about sugar?

Shri A. M. Thomas: With regard to
sugar, the hon. Member has been re-
ferring to 1959, In 1959, we produc-
ed only Rs. 19.4 lakh tons agianst our
yearly consumption of 22 lakh tons. Is
there any further explanation neces-
sary? In 1960, we have produced 24
lakh tons. Our production has out-
stripped our demand. So the prices are
not rising,

Shri Indrajit Gupta (Calcutta—South
West): Still they want to export sugar
to America.

Shri A. M. Thomas: We are pre-
pared to export not only to America
but to Russia and China also, provid-
ed there are markets there. When
every patriotic citizen of this country
wants to export sugar and feed the
domestic grower as well as the
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labourers and also the people at

large, what is the fun of saying such
things?

Shri Narayanankutty Menon: When
there is a shortfall in production, cer-
tainly the price goes up. But who

got the Rs, 1-4 and Rs. 1-8? That is

the question. Hence the necessity for
control.

Shri A. M. Thomas: The entire
question was gone into by the Tariff
Commission. They have fixed the ex-
factory price at Rs, 38-75 per maund
or something like that, based on the
sugarcane price of Rs. 1-10 per
maund.

16.38 hrs,
[MR. SPEAKER in the Chair]

Even according to my hon. friend,
Shri Braj Raj Singh, what would be
the cost? Without understanding all
these things, my hon. friend goes on
saying what he likes. There is the
sugarcane price, there is excise duty,
there is the manufacturing cost and
the sugarcane cess. All these have to
be added.

Shri Narayanankutty Menon: The
Tariff Commission have fixed a price
of 50 nP. per lb. Take it even at 60
nP. per 1b. But sugar was not avail-
able to be sold at that fixed price.
Throughout the market for one year
sugar was sold at Rs 1-2 or Rs. 1-4.
where
has the money gone?

Shri A. M. Thomas: When there is
a shortage of supply and increase in
demand, the prices will go up.

Shri Narayanankutty Menon: Hence
the need for control.

Shri A. M. Thomas: If by passing
this Bill all these problems can be
solved, there is absolutely no diffi-
culty; I am one with my hon. friend.

The Third Plan provides for a subs-
tantial increase in production not
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only of foodgrains but also of oilseeds
and cotton which are the raw mate-
rials for edible oils and cotton manu-
factures. You will find that the anti-
cipated oilseeds production in 1960-61
is only 7.1 million tons, but in 1965-66
the target is 9.8 million tons. It will
be increased by 38 per cent. So also
in the case of cotton, our production
in 1960-61 is only 4.9 million bales.
but under the Third Plan the annual
target, in 1965-66 is fixed at 7 million
bales, an increase of 43 per cent. So
that with regard to these essential
commodities, the long-term and basic
remedy is only increased production.

There are other things such as fis-
cal measures which will lead to res-
traint on consumption and there is
the monetary policy. There can be
some effect by way of control and
regulation also and it is in that light
that I have to approach the Bill of my
hon. friend, Shri Narayanankutty
Menon.

As T have already stated, he has not
explained to the House the various
provisions of his Bill. The main pur-
pose in his bringing forward this Bill
is contained in clause 3. It says:

“I? the Central Government is
satisfled that in the public inter-
est it is expedient so to do, it may
by general or special order, fix
the prices of essential commodi-
ties specified in the order.”

Then, there is clause 4 and so on.
That is the penalty clause. These are
the main things. It is quite a simple
remedy. According to my hon. friend
fixation of the price of these things is
the only thing mecessary, apart from
the question of enforcement and how
far it would be desirable and whether
people would get even the essential
things at a reasonable price simply
because there is fixation of price.

My hon. friend, Shri Shree Narayan
Das has referred to the Essential Com-
modities Act of 1955. I am afraid
Shri Menon has not cared even to go
through that statute, that is, the
Essential Commodities Act of 1955 (10
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of 1955) as amended by the Essential
Commodities (Amendment) Act of
1957 and the Essential Commodities
(Second Amendment) Act of 1957.
These are Acts 13 and 28 of 1957.
Whatever my hon. friend wants to
have by this Bill can be got by the
provisions contained in this Act.
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Shri Narayanankutty Menon: That
shows that you have not read both.

Shri A. M. Thomas: I have read both.
Take, for example, section 3(1) of the
Essential Commodities Act. It says:

“If the Central Government is
of opinion that it is necessary or
expedient so to do for maintain-
Ing or increasing supplies of any
essential commodity or for secur-
ing their equitable distribution and
availability at fair prices, it may,
by order, provide for regulating
or prohibiting the production,
the production, supply and distri-
bution thereof and trade and com-
merce therein.”

Probably, my hon. friend does not
want to hear. Even under the Essen-
tial Commodities Act, there is power.

Shri Narayanankutty Menon: I am
hearing.

Shri A. M. Thomas: Then there is
section 3(2)(c). Under that section,
Government have been given specific
powers to make orders providing for
controlling the prices at which any
comomdity may be bought or sold.
And, section 7 of the Act provides
sufficient deterrent punishment, for
contravention of the orders under the
Act. From section 7 you will find that
the punishment is deterrent.

“If any person contravenes any
order made under section 3—

(a) he shall be punishable—

(i) in the case of an order made
with reference to clause
(h) or clause (i) of sub-sec-
tion (2) of that section, with
imprisonment for a term which
may extend fo one year and
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shall also be liable to fine,
and

ii) in the case of any other
order, with imprinsonment
for a term which may ex-
tend to three years and
shall also be liable to fine:”

{ think, my hon. friend, in his Bill
also wants to go up to three years.

Shri Narayanankutty Menon: Three
years and five thousand rupees fine.

Shri A. M. Thomas: Even now the
punishment is deterrent. What all
my hon. friend has in view can be
served by the enactment which is
there already.

Shri Narayanankutty Menon: You
have not read clause 5 of the Bill. It
deals with arrest.

Mr. Speaker: Hon. Members must
forget that they come from the same
State and should not go on talking
like this.

Shri A. M. Thomas: Yes; it reads:

“.any police officer may ar-
rest without warrant any person
who is reasonably suspected of
having committeq any ocifence
under this Act.”

Would it be a non-bailable offence?
With regard to the provision here the
police have got powers to arrest even
without warrant. All the objects
with which this Bill has been brought
forward would be served by this en-
actment, namely, the Essential Com-
modities Act of 1955, as amended by
subsequent enactments and there is
absolutely no necessity for an enact-
ment of this kind. So, I oppose this
Bill.

Shri Narayanankutty Menon: Sir,
hardly any reply is required for the
intervention of the hon. Minister be-
cause the various economic theories
prcpounded by him transcend the
realm of realities in this country nor
have they got an relationship to the
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basic economic laws either in a capita-
list society or a socialist society or a
mid-term society, as has been said by
him, The simple proposition which I
place before this House explodes the
new economic theory that he has pro-
pounded on the basis of the law of
supmy and demand. Regarding sugar,
he said that the Tariff Commission had
gone into everything and fixed the
price structure. I agree with him that
the Tariff Commission has gone into
the whole question and fixed a certain
price. But my case was that during
1959 people in this country who had
to buy sugar in the open market had
to pay 150 per cent, more than the
price fixed by the Tariff Commission
and this was taken away by the middle
trader, Therefore, there is a necessity
for effective controls on that. The
first justification is that the Tariff
Commission has itself fixed the price
at a particular level with a margin of
profit. Therefore, there is no ques-
tion of saying that an increasing de-
mand and diminishing supply will re-
sult in an increase in  thc prices.
Secondly, his theory of supply and
demand is applicable only where the
basic economic laws are allowed to
play in an ubriddled way, In our
country, we have got a planned eco-
nomy and the basic economic laws
themselves, especially the law of sup-
ply and demand, are not allowed to
have a free play. So, in the interest
of the people and in the intcrest of
economy, there are certain controls
and they are there exactly because
when there is a conflict between sup-
ply and demand the prices are bound
to go up or even an artificial differ-
ence can be created between supply
and demand, as it has been made in
the case of textiles and certain food
materials. Unless State trading comes
in, the only way of getting out of the
situation is by effective controls and
I have therefore made out a case for
having controls in this matter.

Thirdly, he said about an expanding
and developing economy, I did not
say that in a developing economy un-
der any circumstances the prices will
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not go up. In an expanding and deve-
loping economy the prices will go up
only on certain conditions being fulfill.
ed and if these conditions are fulfilled
the prices are bound to go up. When
there is not enough production of a
commodity and when the per capita
national income and the total national
income increase the prices are bound
to go up. But there is also a tendency
for the prices to go up without any
reason, In that context, certainly the
only remedy is control of prices, Even
in a completely socialistic economy,
the prices show a tendency at times
to go up until it reaches a certain
level of maturity. The remedy in the
socialist countries also js by introduc-
ing regulation of prices. This Govern-
ment, the Planning Commission and
this House stand committed to this
basic policy that whenever it is neces-
sary, controls and regulations are
bound to be there. The only difference
of opinion is what sort of controls are
to be there and how they are to be
implemented, My hon. friend referred
to the working of the Essential Com-
modities Act. We have seen its work-
ing. In spite of that Act and two
amendments for that Act during the
course of the last four years, when-
ever the prices wanted to increase and
wanted to fluctuate they have fluctuat-
ed and they have increased. This
simple factor is known to my hon.
friend and it is amply illustrated even
after he has become the Deputy Minis-
ter as to how this simple law of eco-
nomics works in this matter. I will
give give an illustration so that, even
though I will pot be in a position to
convince my hon, friend that I know
even the rudiments of economics, or
that I know anything about econo-
mics compared to him and the econo-
mists who should know the realities
in this country, I can show that I am
able to know it, My hon, friend is not
able to know it since he became a
Deputy Minister. He used to know it
very amply and put it before the
House as a non-official Member befors
he became the Deputy Minister. In
Andhra Pradesh, according to my hon

354 (Ai) LSD—8.

VAISAKHA 2, 1883 (SAKA)

Commodities
(Fixation, Regulation and
Control of Prices) Bill
friend, there are 8 lakh tons of rice
produced in a particular season. For
argument’s sake, let us say that
Andhra Pradesh wants only 4 lakh
tons, and there are 4 lakh tons as sur-
plus, on paper, He wants to export
the 4 lakh tons within that zone, But
ultimately, when that rise is takem
away, you will find that the surplus
is only one lakh tons! What about the
rest?
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Secondly, in Andhra Pradesh, when
the bumper crop comes in the persons
who are not so rich and who have
borrowed money for agricultural ope-
rations from these money-lenders are
waiting for the crop, and they want
the crop to taken to the yards; thev
want money in return. The warehouse-
owners in Andhra Pradesh who have
got enough credit, in spite of the res-
trictions put by the Reserve Bank, are
there to purchase the crop and pur.
chase the rice at the price dictated by
these people. But when they enter
the warehouse, the crop goes to the
warehouses of the middlemen and
thus a sort of artificial crisis or shor-
tage in rice is created. It is then that
they begin to dictate the prices.

Shri A. M. Thomas: How are all
these relevant?

Shri Narayanankutty Menon: These
are relevant, These are the prices
which are there, not because of your
law of supply and demand which
works there, The law of supply and
demand is vulgarising the situation,
and the artificial shortages are created.
Therefore, the only remedy is to bring
in controls. My hon, friend has refer-
red to the provisions in the Act, but I
would like to say that they are totally
ineffective. (Interruption), My hon.
friend was saying that this Bill is nat
a remedy. He has gone deep into
my own conscience and tried even to
dictate my intentions of the provisions
of this Bill. I agree. My intention is
to find out a certain remedy—namely,
of controlling these prices in an ordi-
nary, humble way as is possible for
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me, If my hen. friend declares that
nothing will be answered by this Bill,
he will be speaking anything other
than truth,

As 1 have said, ordinances are
braught with regard to the Central
Government employees’ strike. An
ordinance is brought to take away the
right to strike, and the right to get
employment is taken away all of a
sudden with lightning speed. It a
person in this country cannot be com-
pelled to do slave labour, if he refuses
to go and work, then he may be im-
prisoned for six months or one year.
If the fundamental right can be taken
away, if the right of having a tele-
phone and sending letters by post is
taken away, where is the question of
the fundamental right for trade? They
are giving more sanctity to the funda-
mental rights of the traders and the
exploiting classes than to others, If
this is the approach, my hon. friend
is speaking less than truth by saying
that nothing will be achieved by this
Bill. If nothing can be achieved by
this Bill and nothing is achieved by
the Essential Commodities Act which
was referred to by my hon, friend, the
position that is taken by the Govern-
ment is that they are not at all pre-
pared to take any step in this direc-
tion, namely, of giving a statutory
sanction for fixing a ceiling on prices.

Shri A, M. Thomas: Ceiling can be
fixed under the essential commodities
Act. My hon. friend refuses to under-
stand,

Shri Narayanankutty Menon: The
most important provision n this Bill
is clause 5, In the Essenfial Commo-
dities Act, there is absolutely no pro-
vision for arrest without warrant.
You, Sir, know the difference very
well—the difference between an arrest
without a warrant and a legal pro-
ceeding upto a particular complaint
given by the Government officer, (In-
terruption). That is exactly why,
even though there was ample power
for the Government under Section 10
(1) (c) of the Indystrial Disputes Act
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for declaring a strike illegal, they
superseded the Industrial Disputes Act
and came out with an ordinance, be-
cause One provision was not there for
arrest without warrant. Although a
prevision was there in the Industrial
Disputes Aect, they came out with an
ordinance, Ordinance No, 1 of 1960,
with a provision in respect of arrest
without warrant. Otherwise, it was
not possible to have an effective con-
trol, and therefore, it was brought in.
There were so many other provisions
which are not so parallel and so simi-
lar to the other Act, The basic ques-
tion is this, namely, whether Govern-
ment agree with the principle that
effective sanction should be created
by means of a statute for fixing the
prices and also implementing the fixa-
tion of prices. If that policy is agreed
upon, there is absolutely no quarrel.
But the reply of the Deputy Minister
that nothing will be achieved either
by this Bill or the Act that is already
on the statute, shows that all protest-
ations made by the Planning Commis-
sion and Government that they are
very much worried about the increas-
ing prices have no substance in rela-
tion to the speech made by the Deputy
Minister here.

The hon, Deputy Minister has treat-
ed the subject as lightly as possible.
He did not take the implications of the
rise in prices, even though right from
the Prime Minister to the Planning
Commission, they have been going on
saying that prices are increasing.
Ultimately we come to the one conclu-
sion that whatever might be the eco-
nomic theory involved, as long as ours
is an expanding economy, as long as
our own conception of economic deve-
lopment is on the middle-road half
way between democracy and socialism,
this phenomenon is bound to happen
because free trading will continue
here, Therefore, unless Government
bring out remedial measures, as pro.
mised by them, including State-trad-
ing—now they have abandoned State-
trading—such a kind of statytory
sanction is required. i
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Therefore, the reply of the hon,
Deputy Minister did not even touch
the fringe of the problem, As a matter
of fact, to this serious question, he has
taken up a ridiculing attitude. There-
fore, the Bill cannot be withdrawn by
means of anything that has been said
by the Deputy Minister, I am very
sorry that whatever effect is there be-
cause of the speech made by the hon,
Finance Minister regarding the gra-
vity of this problem, that has been
taken away by the reply given by the
Deputy Minister. Therefore, I once
again commend this Bill to the accep-
tance of this House..

Even though according to the De-
puty Minister, this Bill may not be so
useful for implementing the fixation
and regulation of prices, I say that
it will serve as a moral background
in order that this kind of profiteering
and blackmarketing may stop. As
the Finance Minister put it yesterday,
the society itself will take it upon its
own hands to see that blackmarketers
are not encouraged and prices are not
taken high. This Bill will be serving
the purpose to the extent that some
sort of moral background is given to
the people to see that this menace is
at least controlled in a small way.
I commend this Bill, even with that
limited objective and limited benefit,
for the consideration and approval of
this House.

Mr, Speaker: There are no amend-
meats to the metion. I will put it to
the House, The question is:

“That the Bill to provide for
fixation, regulation and control of
the prices of commodities which
are essential for the life of the
community be taken into conside-
ration.”

The motion was negatived,

16.59 hrs.

ALL INDIA DOMESTIC SERVANTS
BILL

by Shri Balmiki

Shri Balmiki (Bulandshahr—Re-
served—Sch, Castes): I heg to move:

*That the Bill to provide for the
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Bill
registration of domestic servants
and to regulate their hours of
work, payment of wages, leave
and holidays be taken into consi«
deration.”

o AERy, I A Fr mfiA-
ToAT F T wfad WRg 9
FITY fadas 777 F G w4 § )

frag Afafrgor: afs ar &g
Fedl: gaTAsy ToGT AT AT |
AT TOTAE T ML AT
T 7Y ygaeg 9 7 o

A & fvgm guw ;2 famr #¢ a1 |fa
FUT TAG FT TEHT A, qT I S0,
THA FAT | WA HLAT L, A1 M & A1,
ZHE FAV | ATHA T F TG I 7 1Y
FT @F 9T AT F7 w@r , 9g faT<
F qg 7@ g | o qRy T ¥ U 9
ot faafaa 747 g |
17.00 hrs.

FX g H xfas w0 g= v ae
qIT &, AfTA T0T RAGE F AT F
f o qgr TR FaTT @I E WA a
I A TET @ | T g8t @ H 39 I
F fagma g aw A 7% gmfa aff
W Figar, afex W F AT AT
¥ od ITT FH OT AR FEEA
i, JrgaT § i wigl 37 93 wAg
FOT A aFar g | At A
3T FA ¢ qgT 5FF @ 9 GFAET JUT
g9 #, sgagr¥ ga, @ifgqd 1 gan @2
TET G Y g A FA FATR FTGHAT
gt | 97 gzt w T W §3 AR
qve § 2 | UAH THAFR %7 Afg-
aTE A gy AT TEEER ¥
sufyer Y & fagia g4 &1 a9t & §9
qa#} wr oF, woftd ¥ 5.9 3l afex
F3 T AMT F T AT H e fag
& Fq@ 78 a1 &1 A7 &) Ay afew &
57 avs w1 wtess § gafeg w@arg fr
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&Y Y TG OF 9 WG A AG,
qFrE wOgT FT A FZ qANT 57 §,
oY 73 ot g7 T2t F1 q@5T fFar
THiaq WY § 39 99 F AR ATEAT
i fe 73 @ faugs & eiowe O
ATewFey QO qw § wrfgx frar @
fF ga& s F7a wr fera & g AT
aifed | w9 Bedt F mgawT ft dF
aLg A 9o g1A Jrfzy | 78y A, s
™ & 92 Y qF77 g4 A1feA | ;A
&Y IR qa7 AAar g wanr i o6l
X %1 3% &rF a¥g ¥ 729 g fem
A7 35 THT F F YIS FH I T
feafaat & wafr s o wmE sgra
ST Fifed | fegwara & weaT A 9
A9gE § 9 WAL ATT TF AR g,
THAT a1 ¥ e 3 o fawz feafs @
g AfFT 99 wETT F §g 9T 0F
frme g @ e fa 3w =7 A9g
T WA ST AT 714 F7 & feaf
1w 73 & faq gaws aF a1 27
SET FY gAY A1, AT fF g7 F Arar
# gfaqrat & fo7 gr 73 &, 37 A
AFL g FIE TF TA7 AT=1AA fgrgead
& =T AT ARA & 7 T § fawanw
A& w@T | T Faw AT # "o s
& qUEgd g1 & A frwAad g w
IT® A WO A AT @1 § A2
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Tegr A Qa1 wadir gfee & oft
37F §Y gHAGT N & | & 78 FEA
F faa Farx g fF gaaY feafar ox mad
g g7 T8 § AfuF T 27 A Ase
#1 g, afwa mar o fow 951X § w74
oM wmA fagr snar fg@, s@ T
F&Y femn e & 1 7 98w & fad dAX
g f5 @ 38 w1 % U A7 gfeeRor &
g g aa afzat #1 fagmad st §
MAT AIHAT AT Far § 7 oI@ ang
mAT ®1 uF T aqr qEra o=
mfz gfec & gam gor a1 | 79 9
T AT Al FOEE , A AT g,
FAF A1 T& g, SEwl AT 74 §, A%
qrg st mfwsa & wa% g 5 ageaar
¢, wmAdg sy & gfq S 4= §,
AR HR & meF 70T o1 fog smwfea
FTAT Tigal g 5 wad oF qo § a9
ZHITI TS T THT T § FT Md ag S
F qu fagrt 77 M 99 @ g AR
AZT T TAOEFD AT FY AEAT G0
g1 T 2, 977 7AW T B HY AT A
HEAT & 1

Mr. Speaker: The hon. Member
may continue next day.
17.04 hrs.

The Lok Sabtha then adjourned till
Eleven of the Clock on Monday, April
24, 1961/Visakha 4, 1883 (Saka).



BILL PASSED .
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DAILY DIGEST

| Saturday, April 22, 1961/Vaisakha 2, 1883 (Saka))

The clause-by-clause con-
sideration of the Finance
Bill, 1961 commenced
and concluded and the
Bill, as amended, was
passed.

REPORT OF COMMITTEE

ON PRIVATE MEMBERS’
BILLS AND RESOLU-
TIONS ADOPTED .

Eighty-third
adopted.

Report was

MEMBERS’
BILLS—NEGATIVED

(i) Motion to consider the
Hydrogenation  of Oils
Bill moved by Shri
Jhulan Sinha on  24th
March 1961, was nega-
tived.

(#t) Shri Narayanankutty
Menon moved for con-
sideration of the Essen-
tial Commodities (Fixa-
tion, Regulation and Con-
trol of Prices) Bill. The
motion was negatived.

PRIVATE MEMBER’S
BILL—AMENDMENT
FOR CIRCULATION
ADOPTED . .

Further discussion on the
motion to consider

COLUMNS
. 13101—13203

13203-C4

13204-05,
13219—67

1320§—19

PRIVATE

the Hindu Suc-
cession (Amendment)
Bill (Amendment of
section 14) moved by Shri
Subbiah Ambalam on
7th April 1961 and the
amendment thereto for
circulation of the Bill for
purpose of eliciting opin-
ion thereon by Shri Thanu
Pillai  was resumed.
After some discussion
the amendment to cir-
culate the Bill was adop-
ted.

MEMBER’S
BILL UNDER CONSI-
DERATION . .

Shri Balmiki moved for
consideration of the
All India Domestic Ser-
vants Bill. The discussion
was not concluded.

AGENDA FOR MONDAY,

APRIL 24, 1961/VAISA-
KHA 4, 1883 (SAKA)—

(1) Consideration of the
Amendments by Rajya
Sabha to (1)the Telegraph
Laws (Amendment) Bill,
1960; and (2) the Indus-
trial Employment (Stand-
ing Orders) Amendment
Bill, 1960,

(1t) Consideration and
passing of the Criminal
Law (Amendment) Bill
1960.
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